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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 73/2025 (WZ)
EARLIER ORIGINAL APPLICATION NO. 297/2024 (PB)

IN THE MATTER OF: -

IN RE: NEWS ITEM TITLED "FUTALA LAKE'S CHARM FADES AMID
NEGLECT AND POOR MAINTENANCE APPEARING IN ‘THE TIMES OF
INDIA’ DATED 25.05.2025"
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(Scientist 'E' & Regional Director)

Central Pollution Control Board

WT0 / Pratik Bharne
sfra f3ww / Regional Director
*ra wgww Frawo =

Central Pollution Control Board
#fra fadvirere, g9t /Regional Directorate, Pune
watarer, == ve weraTy afrads wwrea, wm \Ten
M/o Envt. Forest & Climate Change, Govt. Of India
wil 3. tve, WraTi wEwEk wiw, wr e, TR, 99 - ¥Rt oww
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 73/2025 (WZ)
EARLIER ORIGINAL APPLICATION NO. 297/2024 (PB)

IN THE MATTER OF: -

IN RE: NEWS ITEM TIiTLED "FUTALA LAKE'S CHARM FADES AMID
NEGLECT AND POOR MAINTENANCE APPEARING IN ‘THE TIMES OF
INDIA’ DATED 25.05.2025"

REPLY ON BEHALF OF RESPONDENT NO. 01,
CENTRAL POLLUTION CONTROL BOARD (CPCB)

1. That, the Hon'ble National Green Tribunal (hereinafter referred to as
"Hon’ble NGT") Principal Bench, New Delhi vide order dated 05/06/2025 has
sought the reply of Central Pollution Control Board (hereinafter referred to
as "CPCB") in the instant matter and the matter is transferred to Western
Zonal Bench for further action. Thereby, the reply is made in this instant
Original Application (hereinafter referred to as "OA") in succeeding

paragraphs.

2. That, CPCB is a statutory Board constituted under Section 3 of the Water
(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as
"Water Act, 1974"). It performs the functions under the Water Act, 1974, The
Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as
"Air Act, 1981") and The Environment (Protection) Act, 1986 (hereinafter
referred to as "E(P) Act, 1986"). Further, State Pollution Control Boards
(SPCBs)/Pollution Control Committees (PCCs) in every State/Union
Territory have been constituted under Water Act, 1974 and Air Act, 1981 and
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are responsible for implementation of the provisibns of both the Acts in their

Respective State/Union Territory. V fg

r%/’

) ‘l'o

. That, the matter is a Suo Motu case reglstared by the Hon'ble NGT (‘PB) w <
i\

poor maintenance appearing in ‘The Times of India’ dated 25.05.2025". Tﬁ’g .

article addresses about declining condition of Futala Lake in Nagpur
allegedly due to negligence and inadequate maintenance. The article also
alleges that due to unchecked dumping of waste énd lack of regular cleaning
have made the area visibly polluted and poses serious environmental and

health concerns.

. That, it is humbly submitted that this Answering respondent has prepared
‘Indicative Guidelines for Restoration of Water Bodies” in compliance to
Hon’ble NGT order, dated 10/05/2019 in MA. No. 26/2019 in OA. No. 325 of
2015 (Lt. Col. Sarvadaman Singh Oberoi \'s Union of India & Ors), and the
same is also available on the following link of the CPCB website-

https.//cpcb. nic.inlwqm/fnd—Guidelines-RestWaterBodies.Ddf. The

guidelines were circulated to all the SPCBs/PCCs including Maharashtra
SPCB vide CPCB letters dated 18/06/2019 and 26/07/2019. Copy of letters

attached as Annexure-R1-l and Annexure-R1-Il.

. That, it is humbly submitted that the Ministry of Environment, Forest and
Climate Change (MoEF&CC), Government of india notified the Solid Waste
Management Rules, 2016 on 8™ April, 2016 (hereinafter referred to as SWM
Rules, 2016). The duties, roles & responsibilities of various
authorities/stakeholders have been stipulated in the said rules for proper &
scientific management of solid waste. A copy of SWM Rules, 2016 is
annexed and marked as Annexure-R1-lIl.
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6. That, it is humbly submitted that the relevant provisions of the Rules for

N effective management of SWM Rules, 2016 are as follows:

.‘ : ’-~~'5J'\j.a. As per rule 11(1) (d) of the SWM Rules, 2016, Urban Development

Department in the State or Union territory, shall ensure implementation

: of provisions of these rules by all local authorities.

b As per Rule 15 of the SWM Rules, 2016 the responsibility of Management

) of Municipal Solid Waste lies with the local authorities and village
panchayats of census towns and urban agglomerations. The relevant
provisions stipulated under Rule 15 are mentioned below:

c. ‘As per Rule 15 (a) & (b) the local authorities and village panchayats have
to prepare a solid waste management plan, arrange for door to door
collection of segregated solid waste from all households including slums
and informal settlements, commercial, institutional and other
nonresidential premises.

d. As per Rule 15 (zg) of the SWM Rules, 2016 it is the duty and
responsibility of the local authorities and village panchayats to create
public awareness through information, education and communication
campaign and educate the waste generators on the following: (i) not to
litter; (i) minimize generation of waste; (iii) reuse the waste to the extent
possible; (iv) practice segregation of waste into bio—degradable, non-
biodegradable, sanitary waste and domestic hazardous wastes at
source; (v) practice home composting, vermi- composting, bio-gas
generation or community level composting; (vi) wrap securely used
sanitary waste as and when generated in the pouches provided by the
brand owners or a suitable wrapping as prescribed by the local body and
place the same in the bin meant for non-biodegradable waste; (vii)
storage of segregated waste at source in different bins; (viii) handover
segregated waste to waste pickers, waste collectors, recyclers or waste
collection agencies; and (ix) pay monthly user fee or charges to waste
collectors or local bodies or any other person authorized by the local body

for sustainability of solid waste management.
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e. As per Rule 16 (1-6) of the SWM Rules, 2016 the responsibility of
enforcement of provisions for the said rules lies with the concerned State
Pollution Control Boards (SPCBs)/ Pollution Control Committees (PCCs)

/% [ g
That, as per Annual Report submitted by Maharashtra Pollution Contr%lj_) [BUNE (AT

Board under SWM, Rules, 2016 for the year 2022-23, the Solid Waste\ "% .

Annual report of Maharashtra SPCB is annexed as Annexure-R1-1V.

That, it is humbly submitted that Hon'ble NGT, in OA No. 606/2018 is
considering the issue of solid waste management in all State/ UTs as per
orders of the Hon'ble Supreme Court dated 02/09/2014 in Writ Petition No.
888/1996, Almitra H. Patel vs. Union of India &Ors., with regard to solid
waste management. In its Order dated March 19, 2025 in OA. No. 606/2018
w.rt Maharashtra state, Hon'ble NGT has observed that against waste
generation of 23,614 TPD by 411 ULBs, 22,510 TPD is processed and the
gap in processing is 1,104 TPD. It has further observed that factual status
with respect to each ULB on solid waste management has not been provided
and has directed that the same should be provided before the next hearing.

That, CPCB pursued the matter with Maharashtra Pollution Control Board
(hereinafter referred to as "MPCB") vide letter dtd. 24/06/2025 and e-mails
dated 24/06/2025 & 15/07/2025 with a request to provide the Action Taken
Report in the matter. However, reply in this regard is awaited from MPCB.
Copy of the aforesaid letter and e-mail communications are annexed and

marked as Annexure-R1-V.

Itis humbly submitted that, response from the Maharashtra State Pollution
Control Board and Nagpur Municipal Corporation may be important to

adjudicate the matter, since the implementation of the provisions of the
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SWM Rules, 2016, including infrastructure development for colle'ction‘
storage, segregation, transportation, processing and disposal of municipal
solid wastes and its scientific operation is their collective mandated
responsibility under the SWM Rules, 2016.

1) That, this Answering Respondent No.1 craves leave of this Hon'ble Tribunal

.5,/ for filing additional reply, if required, in future.

. That, an Affidavit in support of this reply is being filed herewith and in light

of the above made submissions, this Answering Respondent No. 1 ie.
CPCB shall abide by any order(s) or direction(s) passed by this Hon'ble

NGT in the present OA.
P&M

Pratik D. Bharne
(Scientist 'E' & Regional Director)

Central Pollution Control-Board
0t / Pratik Bharne
anfra Pwe / Roglongl Director
Fa=or

LLE

Central Pollution Control Board
&rsfra fadvimerg, Y91 /Regional Directorate, Pune
gataye, w3 va WeraTg wfrada wwrera, wro aven
M/o Envi. Forest & Climate Change, Govt. Of India
wd 3. tve, ¥rmar wawk rim, Wi e, W, g9 - ¥e owe
Sr ~No 110, Hirabai Dhankude Hall, Baner Road, Baner, Pune - 411 Das
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 73/2025 (WZ)
EARLIER ORIGINAL APPLICATION NO. 297/2024 (PB)

IN THE MATTER OF: -
AN, RE: NEWS ITEM TITLED "FUTALA LAKE'S CHARM FADES AMID
NEGLECT AND POOR MAINTENANCE APPEARING IN ‘THE TIMES OF
INDIA’ DATED 25.05.2025"

AFFIDAVIT
|, Pratik D. Bharne, working as Scientist 'E' & Regional Director in Central
Pollution Control Board, Regional Directorate, Survey No. 110, Hirabai
Dhankude Multipurpose Hall, Baner Road, Baner, Pune, do hereby solemnly
affirm, declare on oath and state as under:

1. That the deponent is authorized representative to represent the
Respondent CPCB in the present case, and as such, | am well
conversant with the facts and circumstances of the present case on the
basis of the information derived from the official records, and hence, | am
competent and authorized to verify, sign and swear this affidavit on behalf
of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present

affidavit as | am competent to swear this affidavit.

3. That the contents there of are true and correct on the basis of the record
maintained during ordinary course of business of CPCB and available
records and documents and the contents of the same are read over and

explained to me and are not repeated herein for the sake of brevity.

be stssan
e JPEPONENK Bharne
asra T2y / Regional Director

Central Pollution Control Board
érfra fakyrrera, g9t /Reglonal Directorate, Pune
gatarer, @A wa wWeraTy aftada WETEY, WTIA "TET
M/o Envt. Forest & Climate Change, Govt. Of india
wd % wve, Wrrar] waaEh whm, Wi vie, W, g@ - wee ov
S+ < 110, Hirabai Dhan* Hall Bantr Road. Baner, Pune - 411 D45
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VERIFICATION

Verified at Pune on this day.S of August, 2025 that the contents of the above

reply are correct and true on the basis of the record of the cases as mentioned

in the day to day affairs of the CPCB. Nothing has been concealed therefrom
or mis-stated.

Poe b
DEPONENT - Respondent No.01
ufass W01/ Pratik Bharne

&g 3w / Regional Director
fra=mor a2
Central Pollution Control Board
COUNSEL for Respondent No. 01 B i 8.

/Regional Direclorato Pune

viaTor, @R A WHTEE, MTIA AT
M/c Frwl Forest & Clumale Change. Govt Of India
* ,1‘=‘ CIER vy W i ad 1-1-!!:

T, o wamank o 2 Hall Baner Road Raner Pu » 411 045
v

!'_Notec & Registered ‘

204 |
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: : : GOVERNMENT OF iNDIA
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HON’BLE NGT MATTER
F No- A-14011/1/2019-WQM-I 9\%3 g - 26':\ % Date: 18.06.2019

To

PS to Chief Secretary,
All State Govt. /UT Admin

Sub: Hon’ble NGT order dated 10.5.2019 in M.A. No 26/2019 in O.A. No. 325/2015 in
the matter of Lt. Col. Sarvadaman Singh Oberoi Vs UOI & Ors

Sir,

Kindly refer to Hon’ble NGT order dated 10.5.2019 in O. A. No 325 of 2015 and
directions of Honble NGT at Para 13 is reproduced as follows: “we direct all the States and
UTs to review the existing framework of restoration all the water bodies by preparing an
appropriate action plan. Such action plans may be prepared within three months and a report
furnished to the CPCB. The CPCB may examine all such plans and furnish its comments to
this Tribunal within two months thereafter.”

In pursuance to Hon'ble NGT order in the aforesaid matter. CPCB has prepared Guidelines
for restoration of water bodies and same is uploaded in CPCB website at
(http://cpeb.nic.in/NGTMC/Ind-Guidelines-RestWaterBodies-10062019.pdf)

[n this regard, it is requested to kindly armange to send the action plan prepared for restoration
of water bodies falling in jurisdiction of your State/ UT to CPCB in compliance to Hon’ble
NGT order dated 10.5.2019.

Yours faithfully,

(A. Sudhakar)
/ DH, WQM-I Division
{

Copy to:

1. The Member Secretary, : for necessary action, please

SPCBs/PCCs :

2. Regional Director, : for information & follow-up with SPCBs/PCCs. please
(All RDs)

3. PSto MS . for information of “"MS’. please

4, LO, CPCB . for information, please

-] o N (A. Sudhakar)
i‘-i hu il wua -ul-’(-i--é-é[
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Regional Director,

Central Pollution Control Board
Regional Directorate (South)
1st Floor, Nisarga Bhawan,
A-Block, Thimmaiah

Road, 7th D cross,

Shivnagar, Opp Pushpanjali
Theatre, Bengaluru 560079

2. Regional Director,
Central Pollution Control Board
Regional Directorate — Shillong
“TUM-SIR”. Lower Motinagar,
Near Fire Brigade H.Q.,
Shillong, Meghalaya-793014

3. Regional Director,
Central Pollution Control Board
Regional Directorate- Kolkata
Southend Conclave, Block 502,

Kolkata - 700 107

5th & 6th Floors, 1582 Rajdanga Main Road

Regional Director,

Central Pollution Control Board

Regional Directorate — Bhopal

3rd Floor, Sahkar Bhawan, North TT Nagar,
Bhopal - 462003

Regional Director,

Central Pollution Control Board

Regional Directorate - Vadodara

Parivesh Bhawan,Opp. VMC Ward Office No.
10,

Subhanpura, Vadodara-390 023

Regional Director,

‘Regional Directorate - Lucknow
PICUP Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow— 226010
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PS to Chief Secretary,
Government of Assam
Block- C, 3rd Floor,
Assam Sachivalaya

Dispur - 781006, Guwahati

PS to Chief Secretary,
Government of Manipur
South Block, Old Secretariat
Imphal-795001

PS to Chief Secretary,
Government of Uttar Pradesh
Ist Floor, Room No. 110

Lal bahadur Shastri Bhawan
Uttar Pradesh Secretariat,
Lucknow - 226 001

PS to Chief Secretary,
Delhi Secretariat,
IP Estate, New Delhi - 110002

PS to Chief Secretary,
Government of Meghalaya
Main Secretariat Building
Rilang Building, Room No. 321
Meghalaya Secretariat,
Shillong — 793001

PS to Chief Secretary,
Government of Nagaland
Civil Secretariat,
Kohima-797004

PS to Chief Secretary,
Government of Tamil Nadu
Secretariat, Chennai — 600009

PS to Chief Secretary,

Government of Uttarakhand

4 Subhash Road, Uttarakhand Secretariat
Dehradun — 248001

PS to Chief Secretary,
Secretariat, Moti, Silvasa,
Daman - 396220

PS to Chief Secretary,

Government of Haryana

4th Floor, Haryana Civil Secretariat
Sector-1, Chandigarh — 160019

11.

12.

13.

14.

15.

16.

17

18.

19.

20.

PS to Chief Secretary,
Government of Andhra Pradesh
Ist Block, 1st Floor

A.P Secretariat Office,
Velagapudi — 522503

PS to Chief Secretary,
Government of Bihar
Main Secretariat, Patna — 800015

PS to Chief Secretary,
Government of Chhattisgarh
Mahanadi Bhawan, Mantralaya
Naya Raipur - 492002

PS to Chief Secretary,
Government of Goa Secretariat,
Porvroim, Bardez, Goa — 403521

PS to Chief Secretary,
Government of Gujarat

1st Block, 5th Floor Sachivalaya,
Gandhinagar — 382010

PS to Chief Secretary, _
Government of Himachal Pradesh
H P Secretariat, Shimla —171002

PS to Chief Secretary,

Government of Jammu & Kashmir
R. No. 2/7, 2nd, Floor Main Building
Civil Secretariat, Jammu — 180001

PS to Chief Secretary,
Government of Jammu & Kashmir
R. No. 307, 3rd Floor
Civil Secretariat, Srinagar — 190001

PS to Chief Secretary,
Government of Jharkhand
Ist Floor, Project Building,
Dhurwa, Ranchi- 834004

PS to Chief Secretary,

Governement of Karanataka

Room No. 320, 3rd Floor

Vidhana Soudha, Bengaluru - 560 001
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21.

22

23.

24.

26.

27,

PS to Chief Secretary,
Government of Kerala
Secretariat, Thiruvananthapuram - 695001

PS to Chief Secretary,
Government of Madhya Pradesh
MP Mantralaya, Vallabh Bhavan
Bhopal — 462004

PS to Chief Secretary,

Government of Maharashtra

CS Office Main Building, Mantralaya
6th Floor, Madame Cama Road,
Mumbai — 400032

PS to Chief Secretary,
Government of Mizoram

New Secretariat Complex, '
Aizwal — 796001 '

PS to Chief Secretary,

Government of Odisha

General Administration Department
Odisha Secretariat, Bhubaneswar - 751001

PS to Chief Sécretary,
Chief Secretariat, Goubert Avenue,
Puducherry — 605001

PS to Chief Secretary,

Government of Punjab

Chief Secretary Office,

6th Floor, Punjab Civil Secretariat -1,
Sector 1, Chandigarh, 160001

28.

29,

30.

31.

32,

34.

35

36.

PS to Chief Secretary,
Government of Rajasthan
Secretariat, Jaipur — 302005

PS to Chief Secretary,
Government of Sikkim
New Secretariat,
Gangtok — 737101

PS to Chief Secretary,

Government of Telangana

Block C, 3rd Floor,

Telangana Secretariat, Khairatabad,
Hyderabad, Telangana - 500022

PS to Chief Secretary,
Government of Tripura
Agartala West Tripura
New Secretariat Complex
Secretariat-799010

PS to Chief Secretary,
Government of West Bengal
Nabanna, 13th Floor, 325,

Sarat Chatterjee Road, Mandirtala
Shibpur, Howrah — 711102

. PS to Chief Secretary,

Raj Bhawan, Chandigarh

PS to Chief Secretary,
Andaman and Nicobar Administration
Secretariat, Port Blair — 744101

PS to Chief Secretary,
Government of Arunachal Pradesh
Civil Secretariat, Itanagar — 791111

PS to Chief Secretary,
Lakshadweep, Kavaratti — 682555
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The Member Secretary,

Assam Pollution Control Board,
Bamunimaidam,

Guwahati — 781021

The Member Secretary,

Manipur Pollution Control Board,

Lamphelpat, Imphal West D.C. Office Complex
Imphal- 795004

The Member Secretary,

Uttar Pradesh Pollution Control Board,
Building.No. TC-12V, Vibhuti Khand,
Gomti Nagar, Lucknow-226 010
The Member Secretary,

Delhi Pollution Control Committee,
Government of N.C.T. Delhi

4th Floor, ISBT Building,

Kashmere Gate, Delhi-110006 '

The Member Secretary,

Meghalaya Pollution Control Board
Arden- Lumpyngngad

Shillong: 793014

The Member Secretary,

Nagaland Pollution Control Board,
Signal Point, Dimapur

Nagaland — 797112

The Member Secretary,

Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy,
Chennai-600 032

The Member Secretary,
Uttarakhand  Environmental
Pollution Control Board,

29/20, Nemi Road,

Dehradun, Uttarakhand — 248001

Protection &

The Member Secretary,

Daman, Diu & Dadra Nagar Haveli Pollution
Control Committee,

Office of the Deputy Conservator of Forests,

Fort Area, Court Compound,

Moti Daman, Daman — 396220

10. The Member Secretary,

12.

14.

1s.

16.

19,

20.

. The Member Secretary,

Andhra Pradesh Pollution Control Board
D.No. 33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street,
Kasturibaipet, Vijayawada — 520 010

The Member Secretary,

Bihar State Pollution Control Board,
Parivesh Bhawan, Plot No. NS-B/2
Paliputra Industrial Area,

Patliputra, Patna (Bihar) - 800 010

. The Member Secretary,

Chhattisgarh Environment Conservation Board
Paryavas Bhavan, North Block Sector-19,
Atal Nagar Dist- Raipur (C.G.) 492002

The Member Secretary,

Goa State Pollution Control Board,
1st Floor, Dempo Tower,

EDC Patto Plaza, Panaji, Goa-403 001

The Member Secretary,
Gujarat Pollution Control Board
Paryavan Bhavan, Sector 10- A,
Gandhinagar — 382 043

The Member Secretary,

Himachal Pradesh Pollution Control Board,
Him Parivesh, Phase-II1,

New Shimla, Himachal Pradesh 171009

The Member Secretary,

Jammu & Kashmir State Pollution Control Board,
Parivesh Bhawan, Forest Complex,

Gladni, Narwal, transport Nagar, Jammu,

Jammu and Kashmir 180004

The Member Secretary,

Jammu & Kashmir State Pollution Control Board,
Shiekh-ul-Campus, behind Gowt. Silk Factory,
Raj Bagh, Srinagar (J&K)

The Member Secretary,

Jharkhand Pollution Control Board,
T.A Building, HEC, P.O. Dhurwa,
Ranchi — 834004

The Member Secretary,
Karnataka State Pollution Control Board,
Parisara Bhavan, 4th & 5th Floor,
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[ Haryana State Pollution Control Board,
3 C-11, Sector-6, Panchkula-134109,
Haryana

21. The Member Secretary,
Kerala State Pollution Control Board,
Plamoodu Jn., Pattom Palace P.O.
Thiruvananthapuram - 695 004

22. The Member Secretary,
Madhya Pradesh Pollution Control Board,
E-5, Arera Colony, ParyavaranParisar,
Bhopal - 462 016, Madhya Pradesh

23. The Member Secretary,
Maharashtra Pollution Control Board,
Kalpataru Point, 2nd — 4th Floor
Opp. Cine Planet Cinema,
Nr. Sion Circle, Sion (E)
Mumbai — 400 022

24. The Member Secretary,
Mizoram Pollution Control Board,
New Secretariat Complex,
KhatlaThlanmualPeng,
Khatla, Aizawl, Mizoram: 796001

25. The Member Secretary,
Odisha Pollution Contro] Board,
A-118, Nilakanta Nagar, Unit —VIII,
Bhubaneshwar — 751012

26. The Member Secretary,
Puducherry Pollution Control Committee,

Housing Board Complex, Anna Nagar,
Puducherry -600 005

27. The Member Secretary,
Punjab Pollution Control Board,
Vatavaran Bhawan, Nabha Road,
Patiala, Punjab

28. The Member Secretary,
Rajasthan Pollution Control Board,
4, Jhalana Institutional Area,
Jhalana Doongri,
Jaipur (Rajasthan) - 302 004

30.

31,

32.

34.

35,

36.

~_
# 49, Church St., Bengaluru-560 001 )

29. The Member Secretary,
Sikkim State Pollution Control Board,
Department of Forest,
Environment & Wildlife =~ Management

Government of Sikkim,
Deorali, Gangtok, -737102

The Member Secretary,

Telangana State Pollution Control Board,
Paryavaran Bhawan, A-3, LE. Sanath Nagar,
Hyderabad-500 018

The Member Secretary,

Tripura Pollution Control Board,

Vigyan Bhawan, Pandit Nehru Complex,
Gorkhabasti, PO: Kunjaban Agartala — 799006

The Member Secretary,

West Bengal Pollution Control Board,
Paribesh Bhavan, 10A, Block-L.A.,
Sector III, Salt Lake City,

Kolkata - 700 106

. The Member Secretary,

Lakshadweep Pollution Control Committee,
Department of Science, Technology &
Environment,

Kavarati- 682555

The Member Secretary,

Arunachal Pradesh State Pollution Control
Board,

Paryavaran Bhawan, Papu Hill, Yupia Road,
Naharlagun- 791110

The Member Secretary,

Andaman & Nicobar Islands Pollution Control
Committee,

Department of Science & Technology,
Dollygunj Van Sadan, Haddo P.O., Port

Blair — 744102

The Member Secretary,

Chandigarh Pollution Control Committee,
Paryavaran Bhawan, Ground Floor, Sector 19 B
Madhya Marg, Chandigarh

FF
|
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F.No.A-14011/1/2019-WQM-T LA~ WS\ Z- 26.07.2019
To

The Chief Secretary

(Andhra Pradesh, Andaman & Nicobar Island, Arunachal Pradesh, Assam, Bihar, Chhatisgarh,
Daman, Diu And Dadra Nagar Haveli, Delhi, Goa, Gujarat, Haryana, Himachal Pradesh, Jammu &
Kashmir, Jharkhand, Karnataka, Kerala, Lakshadweep, Madhya Pradesh, Maharashtra, Manipur,
Meghalaya, Mizoram, Nagaland, Odisha, Puducherry, Punjab, Rajasthan, Sikkim, Tamil Nadu,
Telangana, Tripura, Uttar Pradesh, Uttarakhand, West Bengal)

Sub: M.A. No 26/2019 in OA No 325/2015 in the matter of Lt. Col. Sarvadaman Singh Oberoi
Vs UOI & Ors before Hon’ble NGT, PB New Delhi
Sir,

Kindly refer to order passed by Hon’ble NGT (PB), New Delhi on 10.05.2019 in 0A
No 325/2015 in the matter of Lt. Col. Sarvadaman Singh Oberoi Vs UOI & Ors wherein State
Govt./UT administration were directed for taking necessary action for restoration of all
water bodies by preparing action plan within three month in compliance to afore-said
Hon'ble NGT order. (Please refer to CPCB website https://cpcb.nic.in/NGTMC/NGT-order_dated-
10052019.pdf).

CPCB vide letter dated 18.06.2019 already informed about indicative guidelines for
restoration of water bodies, which is available on website at
!ﬁns://cncb.nic.in/NGTMC/Ind-Guideh’nes-Rest.WaterBodies-I0062019.00‘1& [t was also
requested for submission of action plan for restoration of water bodies within 3 months, or
before 09.08.2019.

In view of the above, [ am directed to kindly remind about taking necessary action and to
arrange for providing finalized action plans on or before 09.08.2019 to CPCB for review
please.

Yours faithfully,

M
(B:¥inod Babu)

Member Secretary
Copy to: 5{(‘,
1. Member Secretary, (All SPCBs/PCCs) - For kind information and necessary
_ action, please
2. AllRDs . For information, follow- up with the
Shillong, Kolkata, Bengaluru, Bhopal, Vadodara, concerned SPCBs/PCCs, please
Lucknow, Chandigarh, Chennai & Pune
3. Law Officer, Law Section ,CPCB . For information and record please
| P 1
(B. Vihod Babu)
c‘c_,

v
P
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T, A AR Sy gRE w3y

Fferg==T
7% f&==AY, 8 ==, 2016

1.3, 1357(3).—= 19 Aq19ee Taga 7w, 2015 FT T2T IR G & TAE, a9 AT JAqarg

TREdT HATAT T ATe=T 7, A.FLA.451 (1) @ 3 4, 2015 F A & o9+ 91 11, @E-3, 37
gT (i) ®§ ST ardE & wrte e o, e sae yatiEa g arer sarted safeat 8 99T o
Sferee (FEred 37 gArerd) A 2000 T AT Fod gU 3T ATSIAAT & FIT 319 STaf9rte Jeee =,
2015 3 TR &F T | 1S Taei 1 STafer shl T § T3 AT S AT AT 67 o)

ITH TSIl TTAAT ST &0 a3 54, 2015 T 3T FA7s T2 T,

Fratta srafer F oz s e FEet a7 greq syt 997 feoaforay 97 Feg 9Ty g1 95 'Y
T = fRaT T o,

Tgfeer (Ferr) wtafaaw, 1986 (1986 T 29) it &mr 3, 6 3T 25 FIT Y& of<paT &1 AT

FA g AT AT 316 A0 (Y 37 gormer) e, 2000, 39 ardr & e stfgeria w2 gu e &
StersToTt & Tger FohaT srr 8 a1 fohw ST T o fRAT T 2, T IRTE ST STTArSel T Weed FA 6
for ot e aamedt & erarfa

1. dftreq 7 oK W~
(1) == fRmt =7 wfereg 9 o safree yeem e, 2016 )
(2) T TSI § T THTE 6T AT & T gi |

1750 GI/2016 )]
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2. 9N gFT- ¥ o yos agdl e FEm, agdt g % o, ana F AT $iY et
ARLFT G TAT AITUT ST T, AT &A1, Aregi~a s Ty, AT 3 & T &=,
AT, AT o, dEEE i gaY, TT TITIAT, 9w Aifeiad S, TS ST Fead Gl &
HSAT, AIT-HHT T FHL 1T TLHIT G TAT ATSHAT q1, TS TAT UdgTiersd Tged & €T &Y
St sfiw o= vt srafore agtar (Feern) sifef=am, 1986 % efiv /e & a=my 10 9wy & srefier
A 2, o oA Toie =Jie], qiedreen, arroreas o7 Bt € s fe-smardi 29 sratare Sf== 0% anp
-

3. qfaTaTd- (1) == Faet &, 519 a6 o "a9 & seer st 7 21,- (1) “Frasidl FEE R T
st T FErermear & Siferew wared 1 gem Sahg fFreea sadfoa w8 et ahear afivm

2. “SETgeEt SRR’ ¥ sifSE ¥ oorara § Sfaw uerd A gew g e smafaa we
e s sfenra 2;

3. "grfaeRr" & Formfeeta, o ggur REEer a1 ar wguer ey afuta gy R sgiEe % s=res
AT orgY TATHI ATFEFTor AT 31 Srferee & SHeheor o fAaer % Ioawardt et ser srfsrareor =iy
¥ TE ST AT

4, ‘Sifaw &7 @ quuiea quitre” & w7 U FaHE quRl JfwE g BE gaw sia T a3ea)
feahre: Ao & Aeiga foha ST 9T §;

5. “Saw e & o= whrar st & S s & 9o s 89 #7339 & o
TESIAT BT ST FTATH TaTe T SSTEHT STTHEA T AT a1l €

6. "HIEETHI" T TS AE AT HAAT AT g ST el TSTELHd TS e & AT Tl AT(NSAH (GF T
AT &

7. “weaedt afEE” @ var fawm dRa e st g e 5 et & stfees i geaniua ewar
ATeAT 21 eraferee yEeRTr a7 e qieer % = e sefera B S =% 3 safare &
STEERTOT AT fAaer warefY fgiare % forw swefed g g % Faw spefera G s,

8. 'ATE wTAT # Sqfdree Saurew" & AT ¢ ¥ THF siavia sfEa 100 .. wfafew & 3w & afes
Afrte AR FXd & AT TAH Feald TR 6 (ST SrET IUHAL, ST TEhTe & [AAm a1
STHAT, T [HT, qEsti=e ar qTgae dFe? fif HOidi, TETarei, T g, Thal, Hidsi,
freafammert, svxr afers deamsii, grEmEmEl, geal, arvsas: TraEre, aeel, & €al,
wefeaat o ger afast g sfdesa wae o 2;

9. "Iu-fafd" & wurhiw ek, SR g ST AfA i g areAtorT g, e sfeenTiaT arer e
T = T A THTET E & FATaT F A qIEETSEE a6 o, st A g
qf T &,

10. “STOMT TR & AT % HTSEEIY Y SITUET ST g1 TT TR ST erg st &t i 2;
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1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

"Saeefier Srafrse” T weTiRed, FTSs FET TR T FATAAFT ATHAT FT BISHT AL-SATATHATIT,
T-TA=HI, - 3T, T-TREFeAT 3 dATfAte fesa g Seer 1500 v ey aia
3.9, & =aw et ies a2,

“HPITEHTU” T ST TaTe FT GEASET STTHET Sqaterd i UFh Ut At gimar i €;

‘BRI’ T TAT AT AT FH AT & S IS FAT FA F o0 AT FAT w=@rar iy o wrd
T o o arRft =T o9 yaT e i GieET F YT g a1 Fdr €

“Hg YEERK & T Gias SHTeEt 7 st giEnarst § sfrated Sgat w1 ot w7
AT 37 ATINA, FET T FA % o0 F=dt AT & T F a7 SA7 F & & =9 H 1500 FFefr FAeT
T STfer AT qod aTer A¥-01a STAFHO ST FT-[A=H( 16 e T ITANT AT &;

"o wEER" & ST SAFH STt F YHERI F AfIEHaH FIA F forw faedy g2 qiaarst

FT TITIAT 37 IeATaA % &q § Faeqw @@= TR qriit S aiasra T Jfesq g arte
THERI AT A9 & T sraferses &7 =gaaw afag HAr 9E;

“RMueM” & sorer, ader ster, araeft a1 & Sguer a9 99t AT GierEt F AR R U & o
HAAT 1 7 o AffEse i 9% T80 F 3 AEieree 3 qrdee #Y [ithT T T F T,
TS AT TAGT AT T T A7 AT T2 g fHoem «fnm €;

o IRE®eHT A" F A FT T I HHIHE ATIACE] SIE Theh g0 Ue & TH, HteAreft &
AT AT, FoT RS e wgfua afsar snfy sfesa €;

"ER-EIR UG & HI, A, ATOods e, HEATAdl, Hemd I7 T o7 i AT
TRERT | FE aF ST 36 AT(AE AT HUZT FHAT A SEeh Said (ohell AamH T |,
FHTSIT AT AT AATEHE, T SAATHI, ATIOTSTH AT HEAWIG HFedad 7 TREA | a0 T Ja90
g1 a7 Tt srfafRa s & 3 sraforse w1 wargor A of s &;

U FUTAE” | - 20T Taiares o7 it Teft &7 FeT-Fhe |7 fo=1 srafaree afwa 2
3T o daid A= AT, I TAAFHNT ATIACE, TTE[ ATIAE ST FTEAFHT ATh 1T
T &A1TE AqTeree o 2

“gaur e’ 7 ST FeAET e & o fgidt w e e feEr 3 st F e &
T ot el e g ST Y T A i i g

"ReTRa SaTes TRE" & THRT ITTET % S{ad F1 % 3 d T T Af 52 & SAqHd Ta 4T &
form, GRS SoaTat S weTRed, oA, F iT FiEses Tl ST o R SeuTes o Scaaridd
Afar 2;

‘g’ & TET A€ T gt @ S S aaforse wee giEward et qerEeer g,
WETOT, HAGOT, TAHHT, TEHERLT, ITAT AT e Ade B srar 2;
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23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

"SR & = Rt qan/ererEr su-fateat & R F s F forg sutafeet & e srforse
ST AT STITArse JEHERTT F JATART A [AraerT giEaemstt aw FEe U HiAT i €

“qeU” T T REE F IUTag T oA g

“YEEA F ST STE SAIrSEl T ers, TAFLOT, ATAAT H [T, SUgor, ;v WS, Hed,
TET ST, TAA, FETE, IAS, T, THERO JAT e & qaterq o+t BrarsarT off 2;

“RAfSF” & UAT Sierse AT g ST S AT, [TAH0 T I Tal &, Tl 0 THrs T
FAr ATrerat 7 AT T g o MR o 2,

eI & I AT T SAASE AT 7 AT & F [ H 6 [0 T8 (LA HT
ST AT T8 Sfaaford Ssaaiga Siwar s 2

"SR A QUTEHF" T AN ATY, T UH IT AT SATIHY AT & ST TA=H0T
Tt f Fere, fFw o =dw 7 siadafed g

“Frenferas” & TAT 37 AT & S 3 9feree F ATeAW F AT 7 AreAw § Fomar g S sad
AT g2 A7 Hetera aresft 1 93 2;

"eT i R & St =9 et &y & O i e s Sgfeeae Sedee, W
AT, ST A9, ATSHT &7 ST qId o [Sfse TSat 3T €9 T &= | st Tt
AT IHHT Hre ot AT F TH1eT S, ¥ 2

At AT giaeT (THemas)” & UET T qfwid g STEf 1T SO 3" dOi9te A T
T a1 MW 2 7 afva #rE o= atfeaca a1 =86 7 TRt % G0 YITeed &ls oAi<h AT ATHHT ST
FIFAreE T THERO A7 e F T 37 9RaE™ a1 &1 & 0@ 39 46 & o0 s [ v
w2 # aft sitaer s RS smferse 999 ame, S|TT=re [ Eaondl ar wie J7
RS e F1 TfEha A=t qFe? g1 A & Af= doest § T, ges av
TAEFIT T 6T TAATCH T T AT

st fRefienor A srafdre” & A TET sratoree st & e gew Sttar grer averae sy
AR & e rsher Tt 3T ST a2
“gfET FT Y= @E" T UET ATET AT AEqcd ATHUT § ST UH ST ATATE F TgEaq & o giae w7

=T & A7 st war § s st s e s s fer g g #E g
srfeered =T arfereRaor off

"R UG | AFFT S AT T IHF IATEA & S (O TquTd =JY, T, FATAT 377
Tl AT T AEENT TAT AT 8 & A7 et §Ug 1&g a1 gt =iy e g fEfbiase Bt
AT AT | Feld HLAT, ISTAT AT Z2THT ATHIT g

"HERCU" T FTS AATIAF TOHAT (S I 216 ATIATE FH T4 ST, [ FAhd T 97 IoAar §
afvafta w2 %y % for garfora st At 2;
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36.

37.

38.

39.

40.

41.

42.
43.

44.

45.

46.

47.

48.

"qARH" F AR ST AT HT AT FIHa T0 T&Tef IT IS T AU IIMGT T IcqTad i
F forT == ATt F &9 § gfiafdd s £ gt afesa g, SEE gor scaret # aae frr o
THT AT Tl [hAT ST TR,

“qafdeE" § SEi FEHE we9dq o7 q T dFEeadrd Sl g E 8 agi SHT e 9w e
ST AT A0S AT 7 i aror s 2;

"FEU A TOT (ARSTTH)" T S Aq(ATE, S ATReH, HES, T AT FEHH AT,

FARIATHT TaTAT o 9 S Aforse T FETHRT Faed, Fotet1ohor 3T Tgaw FTeT [rehT AT T 6
FTH IR T AT THATST T =eq T e AT 2;

"srafiree S ufde” T v SEE AN UET S ufirse WEwRwor qiveTal, S QA= v
st JeeReor & forT U A8t 8, | TS STuforse ofiv sretsha off i 2;

" R & Aot e AqfAse % Fiqw A qIAT MU A g, daar st ar
AN AT ¢, gaT & IET goll TeTheahe, gid, o1 qiEee, qeel T @aer, Tery 1 a7,
qrereita, Hawareft, AT T IS, Tad F TFUURET Ted TTavg TIEITar a9 TIvET +
TN o T HeeATHS I Aigd Twfeud qiaem § e aw [Aftw sratore sifa &;

“TATeET AUTAE” | AT T U Sy, FEresmE difery A1 AutE, SR, FRS, T
ofTe 3T FTT o7 THET FAITAL F THeAHT FA7 Tufrg Afewa

"I T =7 Rt § SUTaEg AET af e g

"oy SeTur" & TEERLO AT fAuer giegr wr ety % e qfvegs % forg wer wereor fBur ar
THATLUE AT AETAN T HYZ % TATT 14 AL F7 AT Fgoh Afwoq g

“QUEHEHTU” & SME AT(AL & ATHT Foeani qAiq St Ao quieree S a1 &Y

AT Aq19ce it Awrheor eraferee o Sfaeia T =horag sqferee, 17 O =T g
T AT AU, FTEAFT AT ST T T TR FSTHIwe ATACE, T THHFEAT AT(AT

o wfmior i freda sraforg off 2, v gerg o gor e afesa 2;
“YaT TSI & A, Toragd, &ea, e, a2, S e et af e €,

“Sq AFAT” T ST T AZSTH T AT AT T 3T TR S Td TR TR 37 Ao 2
T T 7T Afeaed & Tl &5 § Ioqe TqTeah ST, AT0oaT AATE, AT I,
G S TS AT TAT AT I—ATETE T AT, TeAT 7 TRIE, qg ATAT & gars T 4T
TS TTE, ST F0 A9190E, F 7 T safere, el smfore £ grese so=ha S
e sraforse s -sraforse, =6 sraforse, T =t emforse ot afa 2,

“gers FET T Wtda srafere & sy e et $i gaw S9 w0, witied, T,
&7, A AT T FHT TR GraeT § JHF HIAT AT 2

“Refiweor” & 53 Awisreor sraferg i1 ST Au=res it warft et § gfiafdd wear afema g
STET ag AT AT ST==ahe T ITT Tl HAT @ T HIY GIH, G-Feld [HIAT TAT G 3T
o 3o &
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49. “wrifasear & Y el A9, 9re 0, G T, WEST, qrasiad I AT G o Arasitae e
AT YT=ee &, et &9 F [T G739 A1 ©A ¥ w0 gHET qemr STt w G448 STIRT 6
T, T, HIGT, T TE AT ATTF a6 6 [GhT FLd IT Ivg, Teh €IT9 | AL I T S
A § A AT ATHIT & TS A Braral, T, SaTashe a97 UHT a9 o777 FHERT 98 S
o a7 ARt & § g 9wa g, ot € o ‘At e orssl i IR SATRfueE ' 9at i
HSTATA T&T AT A TEFA AT ST,

50. “sedfter Frg” T Tl AT AT 5T AT FT TAET FrE T AfHor gy S He v

AT o ATTAT & ST 316 ATIASE THERT AT F Tl AT TATAT AT GIHALT T2 S1F Aq196E
F fruer ¥ forg g vt §;

51. "SiqLer " F AU &1 F 3 AT T FIA Hl giord qraem i AT THER ST, T
fraere gfaem v srerfa amt a7 sramr & a7 9 § aftagy iy 2

52. "qfEgA" | 318 ATIATE AT a7 AT AT ITATRA SAAF ITATRA AT ATTATIT Hl Tk €I & FAL
o1 a7 flt wetafi =1 & g g Gt § f[Afdee =0 & afafea o sreerea afiag ot
S e, BET FAL A IO FT HT kA 6 o0 sargT wf e g;

53. "IuET 7 Y sratorse F witae, warafasw a1 Sfas steron ar gee § w9iaer £ afaRa s,
TR AT TERAT AT g e I A+ i frfashTea & \ar &1 w7 F3aT &,

54, "IUAIEAT " T S AT G, TREE THER 3T e FaATet v Iqersy FI At el T
AT AT T TToq Feed & AqTrse FAa a2 2 [ e o 2 9 afvra Gt afeaa g
srferaoa Fre sfenE g

55. ‘PR FFE M & FFll HT TINT FId g0 FFAEE H qURATdd FId s Jo e gtwar
AT 2

56. “srafdrse SfA=r” & =¥ =oeh siaeta afeafera &, 3o a9 T SaraETet atga yers =afs ar =aiet #1
T AT TAH AETHT T TAT I AETH T SO0 AT &, ST 316 AT IcT Fd &, AT

e

57. “srqfree it wAIGAT T VAT ArATHFHAT 7 AT & e e S eratorse #1 yaye [are,
Frdl, TOSTIN, THF, T T 3 Fvem o2 5o 33 B smr =ik e e @
FqATTEF refHawar i F-9200 | et & 7=gaad aiaar &t oo grm;

58. “aqfrg A AT & TAT ATh AT ATHAT FT THg AT & ST ATAL IcqEA * #q F T
ITATSIHIT TAT TAAFIT AT ST AL F HUGO 3HT AT g [Tahehl 0 IAhT SASHTaehT Arord
F4A o forw =g A7 3% eafaar & qreaq 7 oy & oo i, ey, yweheor a9r safdy

e wfaemat & aafors #v som § =i 9 F o9 gu E;

(2) == wEh O 9r=al oY 9&7 & o qiATud del (AT 497 §, T8q ST T3 a0 (J360) te=as
1986, ST (SgueT e siw fFe=r) sfaf==m, 1974 St (yguer fFamer sfiw e suae st

1977 a7 arg (ST Hamer i A=) srfemae, 1981 & 9RArua g, % o gl SIr qarerd Arefaaay
HE
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4, FfAST IAHATAT b Fdeq. TAF AT Icq=hel,-

(F) T T IO RT U TS F TEEET ST A9 TIE ATEret FAiq Ja A won, 47
ArsfwTorrT ofie o afEweng i & fiF srerr-aen et § wetlia F3 & a97-a97 1
AT ITFErRon gTer fAasr AT Stferg=mT % STqame I O T sraforst v Siierga sraforse o= arai a7
AT HUgHATA T HIUT,

(@) TN T U T qufiree 9 STHuLl T FEeaET TSt oAife 3 Icarat & fAAtaret av sie
TATTHAT T IUAsY FTS T AT & AT ST IRty gy a7 [efoa sugesra aveT arrft #§ qvh
ATTATE AT (T MR STOre & o7 gq1T 70 fod § I Term,

(M) EERTT H7 ey qtiree i 79F €9 § 94 o TEE § ASTd FT, 99 FAT 98 3ca+ giaT af,
3T IH HATT R e sraferee 2w, 2016 F AqER MIe™ Fam; &

(@) oo e & IO F IR e ST S it Fi srow & ahE § gus w9 & derhia
TR S THT THF T2 T [ g Raengame saa e s,

(2)  FIE AUTATE AT IHH FIT AT AT(AE HT ToAl, Gor ATASIH T, qATAT AT FTATLAT | 7
T, T SO 31T 7 T,

(3)  =r+ft sruforse et TR SUTeRAT B T AT FRI ST 319 AT(9cT T4 F forw v Herat
£ sufataat & ARt G s,

(4) FE =FT GBW T H FH T FH A9 w1 Gaw @ ey fEe wr g G fEEr
AT AT T T UF AT ARRAT & ATFH HT VAT il AT AT GHIUE AINIT Agl HIT | TAT
T AT UH AT HT AT Sd 92 AISE o TAHERL 0l sqGeqT FHOT AT TIFRd AT(ASE Fl
AT 3T GTRT AT STHTATSE T aTeT 0 AT TS HAGIT SATHHLIT Hl HIUT,

(5) U W (AT ST TR & SIET IeawT STIT9TSE ST Th Ter 9 {9ree w2 (FReaistaer) =iet,

i, fReat, YUy, At & e, aw a= Jrow, afeaay, wat ofe F o SwgE ar @ s uE
STFITee T TATHIT TTFEFTOT IR TAT AT STaforse SETor fEdT AT 97 A7 AT8e § STeR;

(6)  =A FEHEl F ATGHRT I A AE T UF a9 H G THT SAETH FHeATT T AT T ST
TTfersReor i Aeiert & == et | o AR s g smferse #r &\ a9 Fw 5, g oo
AFITeE T AAT-TAT qTAT | HIL FA H HEIAAT 3 TR0 TR F T raferee 3o1+ arat
ST2raT AT TA=ehl a6l HIaAT AT FO7 Sa-awmmoitT aforee 7 STgi aF §9a g TRET F w7
TETIAT, ITATA AT FUTES Fleh AAAT ATATHATAL o TR0 [Aqer= Fhar Srosm oo sraforse s=qmea
TTTEERE0T GTRT T THGT2d ATTSE STl T SATHFHLT [ (AT ST,

(7)  =A e & afegfa g f arg & UF a9 % #a7 5,000 39 He? F AfqF S5w arer a9t T
T AHETT T HEATT T TR0 il AR | 24 [HA|1 | To7 [[Afgd A=l g7 aferee i #d 97
B I FAT, T 0 70 sraferse iy SeRT-oren T qrt § SUg FEA H HgTAaT HEAT AT A=l w0 Fiaar
FEATHET FEN ST STTHAVNT ATTATE T Tl T T9 T TRET F G G, ITATRA T Fee Fh
FIET AT & T Faem B Smoem 9w eqforse s arigeror g 7o et srafore
FUEHATAT AT ATHHLI T FIT (23T SITUAT;

(8) =7 f=wi F wtegiea g it aNiE § U a9 & siaw ql ge #fiT WerRe T T fi
AW H 39 FFA0 § 797 @i A= g7 9free 7 #d 92 §20F HAT, TIF o0 T A6 Hl TT-
AT T § UG FA H ASIAAT HIAT TAT THAHVT AT T AR TATACE ISTH ATAT AIAT STrea
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TAAFDT BT HOAT AT | AF-rawaofir sraferees 7 Jgi g6 G99 gRT IRE & 387 q9riaq
ITATA AT FYIES HH AAT ATNHATHI F FT FHqer Ham Srusm| o sraforse s SrfeerorgmT
o7 Ao sraforse wrgaratsti AT srforsvor st faar srovm

5. T, 9 A AT TRAAT HATAT F Feded.- (1) THEL, a9 3T FAATg Taad Harad 397 §
= =T & e i Aidtedd % &0 It g A a4, T=@iEw, a9 #6iY J9ary 9 add Gy

T AT F AL Fextq AT AT AT T5T HT, oo [eterie afeemry onfeer g St 87
Hore AT FATZHTL T Gk & T o T g orori

(1) er&t A wemer

(2) arfior e waTerT

(3) THTIA UH IaTH HATAT

(4) F =TT

(5) FT TgUT T A

(6) T T=F TFUIT AT /T HF=0r AT, TR T
(7) o w7 FEERET F orgdt AT e, S g

(8) ET T T o ATHIVT TAFHTE AT, FHTIHA ZTT

(9) T eTedt TATHIT T, FHTUHA ZTT

(10) & STARTUET (HEH) gL, T EHH FIT
(11) THsTEETETes, Hremsars

(12) =1 oo faero=

2. TH FeR T AT FIHIT 31 9% 39 A0 F AT F7 Al FA AL [ Garwg w3 6 &0
U a9 § FH q FF TF I1< gRIT| TG0, a9 3T Fearg TRads §3re av @Fewsi i1, afs sraas 2y,
TSI T FRT| AT T TdF i a9 H TASRL0T TohaT ST

6. gt R W & wdeq.- (1) = T SATerT 1T AR T /9 S S5 F Tl F
a1y et & o a6 F4, -

(F) 3 AU TFIT AR FT G F (00 T[T T T FHhrar grr By 1w am a=w
HATAT ST AT ATHFHLON FTT Faeq T 219 Aaferee Jarerd qiars= e & Aarad &7 a9 § &7 § 57 UH

T SATATET TAAATRT HAT AT HTHE ITTT FHIA T TATE &,

@) == FEmt & At & e T gz e F S qrenfar F ary e § 59 qutore e
T ey A qur TS AT wAT, e sata sterse & e i i oft g

(M Trd S safores yege A ST Tedr orgdt Feaar Aifd 9% serid 3 yay % qay { T
T i 7o 1 FAE FTA H TS AT T ST ST FT ARG FAT 3T Ivg, TR T,

(F) S AU TAY HFEL H AT S AT HT AT a7 97 Todl T 2= Ferat &
TAAT FT THL F7AT;

() T AT 377 sr=r qureriRat s Tfereror 39T SiT IRt erar Awir AT W7
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() wHT ST AT AR AT HHRL A F (o0 BT AT Tefel T ST, H T &1 AL FHT
TR ohT Aehefieht weTasft fRrgia o afarrsrar feed sar R,

7. IAH AT, T SR S HATEd & Feded.- (1) Sava fernr aegfra frafater & areay &, -

(F) T FFREE % ITATL AHE | Fgraar IqAsd HIUIT, 3T

(@) e 3 o go T T Iuersd T 5 SaE FuM A g 3 W 4 I 6 H 7 IA F
SATATT | TETAE IATHT 6 AT FFEE 5 7 (AT FT Haee gArea gl

8. FY FATET, ARG THR F FdT - F1T HATAT THAT T & ATEIH .-

(F)  Furee & fAafawto ug e forg dvw A= sraer it a=hemas T8 S99,

(@)  FU M 9T FEE F ITIRT T TEET 39T,
(

M) AT TIEERTREAT AT ST ATIEE USHEET 51T Seariad uree &t orar = & o saRmeners
AT I,

(F)  FOEE H TOET FAT TE AT P G T FARE T STAR FLd TAHT FIE 6 ol § T
IATHI 6 ITART & AIT 6 (T FHT ARTEL0F Fgid ST Fam|

9. e =T F .- foe Ao s O % AreH | - (F) S SUierse 97 et s forse
q 1 TaT FE a1y 5t F Iearted fHera F e s ar yare Ratfa s,

(@) TH AT | T (O il GIE I [Saeor #9dl g1 Sl 431 & (o0 SA=ard aarus|

10. A iR THHRT SoIt ST FATET F Tdeq.- T SfT TATHONT FHSAT FqT HATAT THAT T 5
AT T -

(F) AU H FAT TQT HLA aTel IAT 6 [oT0 AAHTAAT FoI ol LTSS FTU; T

(@) TH AT & FoAT G&T H3A AT HAAT o (0 AT GieqSr AT T TETT HIT

1. TSAT AR 89 OSF &1 § g4 A & s g~ & wde.-

(1) T a1 99 T &7 | gt=g, a7 qgdt Gwe o =R seme F s ar Fees o
AT T % Haere & ATeaw § Merered e 3

(F) A FIEEF GEAG FUCACE TIGT K A H FA(ACE FAT qTA] 6 T 93T, T qgradr g i
qUTT TE1 digd TOETRAT % AL & T[T I 79 T &7 % &0 57 Afd i 36 AfAs Jae
O AT FEAT S 29 It it sferEET & ae § uw v it sty & fiaw agdt e e @ r
TCE ST AT Farere i ST T 9Tg<y F=aaT Sid & J9eT g,

(@) 19 AT TG & HAT H T A ST O T Fd THT AL | ST ATl AT T
AR T AT FTA TAT T AT 3T S ATFAE Tl T § AT ST 3 TG0 T B

At F AT FT FAIFd FA F [O0 39 Aqieree F A "deewi Foeraide § FHY, ST,

THHH, TEAT ST ATHATH ITANT 9T T &I,

@) o AT o Tor ot # FET FqA ATt UF Sraforse sugadaiel o qEEsm SN % AT AT S
HeFe? GIAT STTTACE T HF FHIA § [ATS TS TEeaqur JIHHT T ST AT SET i eraferee yarere sorret &
AOTATE FAT ATAT AT STATTATIE ATACE FAZFHATAT o U0l & a2 7 faega Antaets Agiq sy
T

(=) T FATe Tt gy =9 Rt o I & frareaas wy giRfeua wm;




10 THE GAZETTE OF Iﬁgz EXTRAORDINARY [PART II—SEC. 3(ii)]

() T F gLl FroEr fowmT #r ag giRtea wwa % o A 397 & 59 ag & gewe S |
AT TEHERTU FrAeT AT A2 F TFH THE & (17 &1 Fogdl YA & q387 &, TsT AT §9 157 &3
H T T ol HIEET 1 § 3] ATTAE THERLU 32 e g erfud F3 & [ &g €;
(@ 219 e & forw yeewr s Agem givemd i w3 % forg v aw % siaw vy A &
FTEY ITYFT W AT TgATT T sreed AT FIAT ¥ Ire AT U =T T afafady a7 a9 vg
TTH ATSTAT AT & ATEAT | TA/AA 0 AT ST (G STANT a0l TISIAT) H LTI FHAT;

(@) ST T T AT % gl TS faWr A 7 gt s & o e AT & 200 F e
AT AT AT 5,000 7 HieT & (e &=he 6 A€ areAl T FrSFET AT ATIOITST, HIEATIF AT 7 -
e afEe % fore s aremT & 219 srafore & g, @, e ywewer F o uw et
oy fafeea o smar §;

()  TI9T St S, S §9aT, SRRE e & (GRTHH &l =49 a7 & Ale F FoT &aahed Hl
FH | FH 5 Taerd wAte AT 9T FeAT AT TAEFH0T e & for seferd #7;

(F) AW AR Smeme 97 et giear & 50 . /Y. (av srfge) it @ F st o arer orgd i
TR % THg & ATAT 5T CATEAHT AT Al TATIAT H GH 99T 31T UH TITEARL IHEHL0T &
oo T T HATI=T FEAT;

() TF AT(ATE F THGT § AZLT ST FHAT F a7ar AR TAT &q 92 qAIATE F JIFR Ud
TIEET AT THHHLIT shl SHTET HLAT,

(@) T 95U AEA A F qr ey Fa 5 2 qiafed 7 afege F S| vt TEHERr i [ee
TSl % 1T a6 ST ATE=d HeAT; 377

(3) AT FAT ATAT 3T AATACE o SATATAT 5 TSR 6 el § Teh ATSAT [F FLAT |
12. Far ARz a1 SEr e 91 SUgHR F waied.- 797 ot Sar afrge a7 @ FasFe a0
IR gL

F) = At & srfagEE f v § uw aw F fiaw s agdt fEm e F yerh wthe F P
e F A orer § =0T et &0 319 sierss Te6eheor a7 Haer et S @ # % oy

T 11 % @< () F A8 STIFT G4 I TgaTT TFT e Hl THT JATUIT,

(@) AT F JIAFRIO, THERLU, STAT Y F9e 92 U GHTEr § #7  F7 0« 99 § UF q%
AT AT o ST 7 QAT TR T S Ao a1 ARreaTiersT Tomed & e a7 w1 At
F fRers e Trog oY e 3w afe & A1 aerwel e SUATIeH® ST AT |

13. USY AR 99 TS 8 § YT 99 AT AT e fAremr F sy g F Fdeq.- (1) ST & F
oo S == et & erefi o € i 3er erfeee o ® €, o oY 1 O & § I 9= v agit
o foram & sy w1 3 e agt g ST e AT HY 1T & § gt A F s aEa Fw E

14.  Fg IUY AT NS & Feded.- Fea g Tgu HIAT qrE —
(F) = Wl F FAFEEAT & O ST TG HEA et $fiT wguer s qtadt & ary a6y
TN ST T At g fAfed aeat 1 o F3;

(@) =T S eraferse yEEwer oY e vt i araa e, afiEeft ar, safw agurn, Rt F
oo 7 Rt o,
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(M) 3 Aterse TEERTT giAeTe A1 3=t SreniEat # oo ffga watawefr aret siv sty w
AT AT ST ST HHT T SAUTET BT, ST AT HAT;

(=) 3 eraferee ST gieree A1 IT= Sttt & o fAfea watawefr st % wrateaay wy aw
HF0 F 7 UF I8 T Igu0r Fe=r set/sguer sy afafagt & qreaw & q@ieaarn o7 396 g
AiAIe ohT U AFET HT HHAT FLAT,

(3.) 3T ATTACE F THERIW, TAAHI AT ITATL o (0 THAT T ATATERT 6 TANT 9T 75T TG00 ==
FIET AT TGO =07 AR o T=qral F7 [add FA7 2 T /g % A& 394 (o0 [Heqrad 71,
IS ATAEE fafga we;

(@) T M g 3 It F wiead T F s T500 [EEr At ar yguer e qEtaat ©
HTEAT | HIA 2T FLAT,

(B) T YGUO FHA AT ST AHTAAT | qTeq AT o ST 92 39 FIAT % FATeaq= 92 qriueh (e
FAT FXAT AT IH TATAL, A 3T AT TRATT FHATAT T TEIT FAT AT T A1E A0 arferawme e §
T 7T ST,

()  wiAfed 5 =9 | Af8F 31 T FT TT&T FIT aTal Eara & Ao Al & o7 Ao
TEERLU Y e giaemst i argdr daret 7 Gy smarE, ariisas ar BREr o gt geEt
TR T TTaa e F%d el T A ol a9T0 T 6 (o7T qRTeers Hgidi Hl 1o FAT;

(@) == FIE & G w7 aqaTed w2 % o 3 sraforse % eredt vt R 'we e %
T THERT ST M9 & Taia<ui i Tgd@l 9 a9d-H8T 9 ARa9 [#Eid THTed HedT; A

() AT F FASA T TGAAT T TSTT T T ST &1 I ANGT T&TF FHLAT |

15.  wTE A, SR SFRoET WRE T G=Ea a9 98 GE F wded A Saarad.- (1)
T e T 9= -

(F) =T AT ST TR T SATEEAT 6 TG | Bg AT 6 HIAL 39 A0S THGT T 7 AT 3T
TOAIT 3 SATHATL B AATAYE TG TTSTAT AL FLAT L IEhT T T T9F LA AT HH T[T TATHA FIT
TS qLHTT T HF 7T TATHT FIT TTEFT SATHHOT & I SATHISd FT,

(@) Ao FIEqat TAT AATTATE THTEC, AT, TEIWT ¥ AT I AETEHIT TE qigd a9t =72 &
TIFRT BT ATACE FT FR-ETE % GUGI ol AGedT FHIAT| I HiSl Fadl, I AT TE, AT,
ATEATE T THERT TATs & Faferse T FUger Jaor g1¢ AT et ste srforfRa s B s =rehar &;

(1) =T A ATAT/AATTATI ATTATE TAGHAT F TIISAT T AT TG FEA it TOITAT AT FeAT
3IY GTE-ETE ST SUfOree 69 3 Ai2d 319 T9feree & Jaed § T ARiEry it g6 a9 & o ==
TS T ATAT T ATTAE HUZUHATA o T[0T & (T Ueh TOTeAT AT e AT,

() T FEAAT FHE T Al HL T, TS T ITASH FIAT ST TGIAT FL-HT L AT HIE
T AlGd T8 ATAE TAET H THIHL0T HT A2 a7,

(3.) =7 W T ATEGAAT A TG § TF 99 6 HaC T HAA0 % TS FHl GATEE Fd gU Iurareai
FATAT 3 HHT T HIATAIT GATLAT FHEAT,
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(F) ITFEFAT F, ST qET a9t S0, q9g-a97 a7 @A ET w5 o v v i atdewer F areaw ¥
BT ATTACE IeqIhaTall o I T HUF FHIAT,

(B) ATTATE IeqIhaten &l (A=er 34T o F2T Fehe T HATT ST2aT FRTS, ITT A¥ Sraat, TT TITAT 5 1,
22T e, Fell o Teereh, YU Sfe AT HEF o qrasias S, el afoe fEmi A I ar fe § T
eh AT ITHT (MU T FHY TAT = WHIAT % e @R T T ATATE FT SAATACE FT AAT-TAT 3. AT
o T T Sferse T T (T ST TS SO FA ATl AT ITAFa SAai9ree HIghal i €17
3;

(ST) v ATHRET FeTs we & o aate T % A araRiy agEt giee 3 wMer A ey
TS FIAT TR SATATF AT ATEFA AT I a0 AL AT(ACE TIE FIA a1l AT § F

TAAHUNT AR T SIeRT T 6 T ITATET o S1d & AT qTT aee qragre § F0rT, Wi, o,
offerT, FHAET AT SIH T T 0 [A=HoN SIS T TG FIA & (77 A FAT ATAT AT [A=AFD]

FT AT AR IUAsY FLAT; S A=wor srafaree & sweor & forw sy gv v & gfag g, St @ =m0 &
Fforse F weTor 6 forw ahs T & qiad g eiT ot sraforse % seTr & forw ey v 7 qiwd g,

(F) I TRETERT AATICE F 0 STaferse [HEraor gl T T FIAT 3T AT Jeqeashataq &l (e
ZAT 5 =] aiETe T srafereet feraor R Fen sraferee e giear § 39+ qefera Ave & foro =9
hF T | UHT FIAT ohT SITIAT T 2T IT T § 7 & F Al ST o6 TF g ol STIAT S19 hariies

SR AT IHh AT & oI g1 ST 3% 3 el # =T TEweda srafarse yrea e % a9 Afag=a grm;
(31) ufEFRerT srafre Ao gieer aF o wREweng sufore w1 gefera wewr o aRags gafem
FIAT T ST 757 T =07 S /sgror o wfata g [er B so;

(%) TEAT % HHTS FHATAL HT (97 A7 36 TAT i TGRS § SUaiq I % Tl Hl T AT TAT Irg AT T
WETIO ¥ Y T (AT gTr i sraforse sRgeshd a1 sTfSeheor it |/i;

(3) ATFASE A ATAT ST AT FIRFATAT FT ST ST TAE T AL AT,

(3) fem-afafes s 9w amsed & atesdl, wAl, Tl, qiE, FTFEE T AL TGl ar(e § AIi9res §3g
FIAT ST Fqreegas ol gRtaa # # O aem & =T 2 9% 37 aeRl F aH-a19 Shesisd
FITES ToATe AT S FHITor weie it TTaT 1 T o T,

(%) STHEEAT & "Aca, AT ey sfi e fRafa 9w A7 #7a gu afas an asfeus faaar an
ToATg H T JTC qhi, HIT, TIOrT 3 IU-Tfordt it J6Ts & Tqfrse T g2 €9 F §3g FAT,

(1) HEF AT AHRIE F TS ST gl AT & [HHTAT T TG Fl ST ATHAT H 37 ATTACE HT AT AL HLed
F forw afvags atea giegmsaT saagrd 9ot &, JETE T § WSO F7d & (o7 sr=griad ror seeor i
ST FATI TH THE §IF 0 T AT FT 60 {7 e =g [ grr 7o et qaEa
AT T 3T ST,

(T) TRTATAY, JATHT 37T TR F FTTASE HT TAF T & TAG FIAT 3T ST TF THT BT ST TEHEHT TThi
ST aEfEt | AT,

() THF T T0 T Retwcoii dafree w7 Thaed THeh gEgrE S8 F9ee «ie, Sa mafasr
T AT VT A< LT T FIATI VH AT F T qT THERLT il SATAHTAT & AT+ AT,
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(3) FAEAT THEHII FEGT AT AAAT AT Graramar a1 Bedos $Seor et #1799 AesoiT
AT FT TRAG HAT,

(21) TAmTor 37 fareawr sraterse 1 qeg" awa-gwg 9T et [t o fFreaw sraforse syeaee o,
2016 % ITSET  ATHATL HLAT,

()  I9ETE GEET & AE-T19 g 6 A= 37 STy Terh RAfadt & STqer & AT THarT a7
T HY HANET, AR ICTaH, ATTee & faehfad TEeheor § THardl H1 siqatad HedT,;

(@ & Fut & far TEEAE gre F IUEET A A0Eg ® § qHT AT ST S A g
ST T IATHI, FFAT H FHIIES FT TANT FHIAT AT ST Tl THT 2T SHeb ATHHTILAT 6 STef I o7 ST
T AT THT FIAT AATTAT S AT TAAHT &5 T il S ATAT TAAFHT TgAl il TIceTge STAse HTT
ST 5l &,

(F)  STEFT SR e siava g st ot €, 71 stfiea #2a gu #iT F9a-987 7%
gy fomE waeT T qeE-auy W Sy Anedft fErat sfiw w0 vguer e a1 grr S
Taonfeiaert =1 9Te F2d gu 319 ratoree & At srazat & 3t=a ST & forg o 71 st &9 % agantt
7 TRET SATHFTOT & AR § S1F AT THERI ATl 3T FTEa ATa=nr & a1, T i
ALEAT AT THL TAM TG AN AT TATELINT AT HT IATH FA o6 [o10 [Shemi T THERT i
SATEHT=AT 3T S9.-

(F) SE-HEEE, gew SAtaw FrRe, i Fie, AARiad Sreead 7 5 AeHng-
Sforset o St FRadiereor % forw #rg erer |y s,

(@) wraterse % agaefier 9 % forw sEfore sifaa Suw afza smferse & st whrard ar smforse
ATETTee T vt AT #ide At v fie w=ih % = & gt

@ = W F e AR A9 & @ st F FHuem g sl F SqEn @ 91
TAAT 3T AU TAHT=AT AT AT, TATAT 37T ST2eror w7 A7 et st srfSrepaor & wreasy & 7T,

(W) ATTF Fofe § gt ferer & AT-87 319 ATIATE Teerd HAT3AT & TATAT S AL % g Afet
TTeT IUSY FIAT T Ag ATSAT FeaAr o T R 3 a3t Faat + forg et 2 eraforse yaeae
FoT =7 It & e = Fw F oo arerhrt Foat F o araeas e v s of e %
TLATA 6T AEed 6l AT,

(@) TET-1 F srqferse gEeneor, ove a1 fAearer giaer st w21 % oo i e #9 F ow
AT FeAT o siaaa aemfRafa T yguer A= = sguer FeErr afate & e 9w e
Ttea wiatem 5 Hifesw == & srfere srfarse g,

() TTERTE AT ATEAT=ar F9Td g § FF T FF q1S (& Td TR 6 A6 & ([T AeEd HLAT,
(TF) Sawadt au % 30 FTUAT AT IHh TA AAFT AT (HI0F, TTLATIRT TTHA HT AT ATTEFA ATAFRTLT ol
TET-4 H ATTUF FATE T AT T&qa HeAT,

(T@) ars RO g av % 31 7 a9 agdd fFwm T & vt |afte ar am d=rEe av gt
T faramr sfiw "atera s ST fA==rr & 3 sguor sy e wr 9§t s

(M) =TT SR stasta "feaT Tt sie wdaerant ot 8, 1 7o fahw 1w sraforse & gre-g & |@gor &
o s e ar e giaem w1 s & Goaas afiage & S St st F g9y §
TtoreroT;

(@) Tg FEAPAT FAT & TG FT TATAH ATFTd GLAT ITHRAU AT F4l, Tareq she, g &
FTEA, FCATAL, AT S 3T 9T6F 319 T9feree & Tgead § a9 aff et il IUese F0 i Frdae
FTT ST START gite=a o s,

(FT.) TRt T ITSTET HIETSET AT ATehe HIETAT il (AT ST 6 ATHIET 8§ 9 G109 Hed ol o
TISET § T [0 T STITACET o FAZUT, TAFHLO A G o (ol SAATCE FU e AT TRAT ST
GARIEERERIC I
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(@F) T FAT AT T A RIAT F ITAET T SATATAT F7A | SAAFRA Tgel ATl SAHAT & (7 I &
AT e F foro sufafd samr o amaee BT w2 qur g9 7 sutafast F sqaw e uw gt
AT A i orfaraat sta steenrfRat a7 s R #r s F7T; s

(TD) AT, FAeAr SiY H= AT F AT | AR SANTESAT H ol FAT oY At & HJeag |
AITeE Ieq= A ATAT Hl AR 3T,

i. FALT T AT,

i T ATFACE ITA FHIAT;

jii.  HWE HAT T AL FT I ITA,

iv. st 71 Sa AewiE, S Aefmoi (EEFT T07 o 5g99r7), T
AT S Bl TREFHT AT & TG H #q T JIFHRI,

V. T FAIET, FTHA FAMEET, FTANE ICATEA AT FHATT FTLT FHAM e/ I HT
STAET HeT,

Vi. STANT EU YHTE AT(ACE HI F€ FTHAT FRT 39eed FUT TT G134l AT ST HawrT

T AR SUIFT qUed ATl AT § qeAT 3i¥ 36 I 5a MEiwoia daforee & o
T U fesat § ST,

Vii. ST 9T TAERT AT T SAAI-TRT (Al § ST AT,

viii.  STITerSE FAT ATAL, AATIACE FUTEH, T FARTHRATAT AT ATTAE FHIZOT ATHHIUT Tl TIFHA
TS T, 3T

iX. ATTASE T e ATAT T TATAIT TRRTIT AT AT HRTT T AR et o1 =3k il
I Aqf9ree Tere & for ATieres ST e a1 THTE T G20 HAT|

(TS)  FEATEEAFT T T EATIAT ST T= % 0 7w 23 H gerfafafdse gaa €97 % F97ed g9 % T
oA TR sTafrse & Wwur Tt HT TIAT AT U FIAT 97 (647 ST;

(THA)  ATFATE THERIOT AT H Fae ATITSA T, T-[AARITART, T-Sa e 2oy, T-agaeiier s
AT AAFACE ST T THERTIT ATIACET AT AATACE T 5F FATEFL T T T ST a7 60 ATATT &
ST 3T FATEgaHT 907 ST 1T AT 1§ «f T AT di T AT a7 S| a9, sardreet 1
TATHAT [A=H AT [AYART 60 S F TAE 60 S ART qIieh 9307 S T T AT AT 6
SUTErT A& =l T BT aqoF;

(F) AT A Gl AAGT AT TAT A= TATATT AAST TIAT %6 AT-GAT TAT ST-ITATL 0l TATAAT
o ToIT ST= 3T f9recior F3AT T el Tl qaed gl Sl & Ja-@ad AT Jq-3TAT g AaeTFH FIATS
FEAT,

(F2)  AAAT TIA o AT-GA AT AF-3TATL il FATSAAT 7 i it =yfa & qaia=or v g areft aafq v
el o ForT =& 9or Ter KU ATl o ST AT ® 7 F segriad STusT|

16. T IO RAEEer i 71 wguwr e g F wdew.- (1) T wEwer e € ar gguor
Fer=ror =rfate g -

(F)  AuAr-eraT srfEeTiaT ® T (Rt F Aareaw F oo ® =4 et # gads e S qur
Tefara FRTeaTierRT e Ao 4t T ergil A fFranr F yarh afve F A s g s g w g
F &7 1T 27 AT F R v aefier i ST
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(@)  trse JEERTr s AEaTeer waet T o | ST AT |1 F s e fafHtase watatr
HTAHT T AL FHLAT TAT 9T FT ITAT FAT;

(M Err T AT w5 Siied R e e & a=9 1 H s i aried ®
AT TEAT T TLEAT FHTAT L UHT T FHIAT ST I11d THAT A1,

(&) ITERTE 3 wEATE it S e 99, "etaq afeRatataet F oedfim agats & avr e ae
ATHFHLT ST TS AT Taahd [, T 7 9/ AT f@anr, @ Jiser affa a1 ggei e
T i st gatera sfSereo & =Tl oy eome ® T ST $ie sve o A=, ate v gf, a9 % o
T TeATE T a9 foar Srosm;

()  FTE AT AT BT T =T T E AT ST TOr G STreahd (ohe T 3T ST &l I%7 2
# a5 fam & ety F fiae afee ST wAr SEH gereEeds o= adt dfed aqgEr 1 3w 2 §
Tofaffaes e ATTET ST Ttaw A it 2

(=)  E i f Eteererar agafaat i =T  arr aastfers g,

(@) Ffe T TIFEERTOT AT T ST i # T AT oqt & SFqE FA § AT T@aT §
T TT5F TGO =T 1S 5T @2 (F) F erefta S 3o wrtee e v [Metfaa 3t w7 B S e,

g AT, T e AT s=Terd # g {3 e ver i witew et a1 = 92 G
STUATT; 3T
()  TATHIO F forT smaae T SIieq 9%, Yo SAaa i [OTHIIT & ST 9T TLAT e o T4 3T 39
AT % AN Tgd gu o AT & y=rad | Faar & g6 3wael, i, agafa a1 9=qiawer SArTted §
fafAtace araat a7 a|t &1 7O FT &7 &, ST T aut 6 o7 SIEenTe T T8 307 e,
(2) TS YU FIAF TS AT TGO I FETT SAEEF H A A HT HAGFRT AT @ TLATT
3 forfaa & FToTt &1 S@ag F3 % T9AT TTAHTT Aqacd HLd AT TS0 FHded F TH1L HT T
(3) T WrEAffHAr F wrer ®, Ser Tmteaf, Fed aguer I v, T aguer [ e ar
s e afafa T F1E " fERd T8 Har @ g, 7w Gfafase w5 & o Fei sguor =
T & et w9 |
(4)  TfRata, v wgur [ a1 A yguer s /ety sa w8 st awsr s g o §
q FH UF q, AATATARA AT ATIHAT ATAHT T TATATART ITATT TR 47 qrigshe # e
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UEE AUT & forw Y STusft oiiw drertiors Aty 37 s@vd ST et & I<6 g, 87 -

T ST I (1 AGEAT 3T TATEAT M TATT T@AT, AR Hed TgAT AT qaH SULT 92 Al
LT AT AT THTT % THATT & ST T ST T HT AT,

TTEATTATE AT FEOT Ot 7 Wiefiedt FAT;

AT T H 3T T AT -5 il Al F2AT;

HTAHT % AT G FTI0T S HUGIT TOTAT T STALEAT 3 TATAT HIATI

UEE A9 AT FEI-TH AL F I8 98 T2 A T ST % ITAN I G99 F&AT AT 74T TR

T S & a § Ag AT FA 6 18 of G AT STo & S 3ds oY e oEr
FEraroor, AATEE AT e | g o7 gaT fewar it i 1€ 2

.

TETET & ¥ o Ry sy g wEE - TRl U a9 W S agl ® A yrteeer g

HEferd T e A7 Igu = ST F dqareT 7 309 A F sfaw FAaed & o B fi =
zA-Tafore ugfaat AaTs SOy AEeATierRT ITTEsReor Sasieawmauiiy Sta® Aqf F7 STIRT a9 &
T JEEReoT gEgmy w1d HO| T-Sasamaui g TH=H AT GIHET FT A0SO AT SITOT $i
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Trg QTAFIT & T SATee € § S ST AT ST T-SasTaam o SAqr9rg FT ITAN, TS aa1 a1

TETET U¥ IULH ST it qITS FIA % forw R SIrue) qgrey S § aAty i ure A /o B FwieAarsay
% HTLOT HEF I Tt AT ARTE % Ty IO o 970 0 Satry Fr faer dar St § ST wwor et §
o strom

A, QW HAAT AT B 4K AL TG FEAT - S AT F AAST 20 PIeg i A1 &#7ar L F A g

IqT U 3T ITIFT &9 & SN2 FohT T0 907 S AT &t ST % 918 SFH Afaiad saroree Tgi St S &,
Ieg 9 F Fogr ST =Ry i Mwferfe fEsredt 1 Si= 29 % a18 et it e =

(i) ST @A MY AT THERTIT FILT STTACE I FH FHIAT [o1eh a1 A0 AL =] 1 A1 (i)
* ATATY AT=B1aT H AATATET &l TET STTUAT

(i) 99 EreH T F @I T ARHA/ITAN | TG0 I 6 o7 318 i sawer a1 S
A | HATT ST TITICT AT | SA=BTad AT ST

(i) = (i) F ATAR ATAFT IUTAT (STATE ST T G TR HISAT H) 7 GG0d -5
T T i eniterd 3 % org wie-atr ai i Hepdor F3f # sr=ara|

(iv)  =her w2 a6 TiEeeiia T f 79 w71 F o ST #: avF 751

ST Il
[F= 16(1), (@), (2.),16(4) ¥€]
B FAIFAT ¥ THEHI AT MG F qAF
®. GIT F AEH.- FAT(AE THERLOT AT H T TTFHAVNT ATAE F THERLT g TRenai § 7

TS % ®F H HOIET TS G| H9e GF F g aTel TGO &l AHA & 3297 F HeAfated #1 9
TR ST Srrie

(F) I U IEAT AT (A STAAL FT AN % THEH § TF qH=T T@@ra 647 S0 Sigh a6
AT g1, ATIAL AUSTIUT §13 TH1 gall g7 AU ATS TAT HUST Gof | AT 74T 21 T Hearah
e 37 e gieeT a5 aga are dichag Al § e oY qer S agrd w1 TR wi
¥ AT o T AT AT ITAY FLAT ST AR

(@) e, wiErEaAr, Hawi, TeAT & @a< T AT & S 6l aThT S 7 53T & o0 a9 qagr=an
TLAT ST

(M) EEA T FARSTS AT TEALETT 6 HIHA |, AT AU T a5 ¥ QAT STUIT A A v sreqme
TEERLIT T AT TEATAT S T ST f (Qom § A0 Fi &t sagqear &t Srosty, S §957
& BTH-3Ta gl ST 9% T TEHERT TohaT ST,

()  TEHERIOT T F AHAT 03 T THRAT-T4 Aafrgi il Fad e a% geT [&Ar S[Tusr &Y &9

U THRET Al B fRAT SO g F AT, SO faeeaTet & wreas & At Srost 7
AR AT IF qATISF el 1 g 3har STo i dide 9947 § a7 e 9941 #7 saeSus
ITATEH, HE-STHERTIT o [oIT AT SITUIT| R F0T ©FAT H hael T TOHRATA 6 STafqg 997 STusr|
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(=)

(=)

=)

(%)

(=)

ST ST o A1 AT &5 IUrser FHXTAT ATUAT| AT ST FSTer AT 319 F=raet 7gt, 50 a3t

HET, orEsT arerar qurieE 107 SH/AES F FH g1, HT ST AT R § 1 F 2 9T @
BT SY (e AT dg! 9819 HT U FLd & ([T Sl AT GO AT T 5T gl

afaslt g S[urer it MEted w7 |7 widedd i ST THEROr §457 A qrgdt a4 97 T A=
#¥ gar i faem # srer i waer i € At =7 & = i s

TH T T F forg mre w45 § Meares w aRErfera T sosm

sfaw IoaT" @Te, FHA-HHT 97 AtegEd 3 e seer # siqsta fafAfey gt F eEe
BT

GTE FT AT AN GATHT T g @18 e & ou Fafeteag [t w1 @
STTUSIT, 3797 -

R 3w @re (TwdEr 2009) | R W GRF @@
(Tt 2013)
(1) () @)
st (frm/fmm) 10.00 10.00
=i (Fram/fam) 5.00 5.00
Frfr (Frem/frm) 50.00 50.00
e (/) 300.00 300.00
GIGINERIED Y 100.00 100.00
et (Frer/fr) 0.15 0.15
et (Form/Rmm) 50.00 50.00
sreart (Fer/fmm) 1000.00 1000.00
o s <20 20:1 F
fr=r (pH) 6.5-7.5 (1:5 =rer) arferpaw 6.7
THT, T HT Tfqerd, Afawad 15.0-25.0 25.0
Ve T (ITH/EHT3) <1.0 1.6 7 %7
FA ST FHTad, AT FIT 12.0 7.9
wfderd, =AaH
FA AT (TF & &7 §), 9T 0.8 0.4
ZIT Siaerd, =Iaas
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F wienz (fr2a5 ¥ =7 #) 0.4 10.4

T 3T wiaerd, =aaq

F TIFATHT (Fo3T F =T H), 0.4

AT T Wiaed, =Aaq

T ML T H AT TF

ey EECEIERRIRIE]

T STRTT 0 T 7 90% amdt, 4.0 | F7 T 4 90% dTHA;,
At smua wAl § AR | 4.0 fnft ade med @
oAt TR BT AT AT

TeTged (STUHTH-1 % =7 #), 4.0 8.2

T

*JUTIH AT ool AT T ATAF AT @re (AW IATR) FTOITANT @I BEAT 6 forw wai v
SITUATT| T, SERT START G FEAT RT STTH & T4 s7qrei1 o6 forw v S =ehar 2l

q. e et & forg ams. - onfea Ferest % fvew & fetofag st w1 9o B
STTOATT, ST

F.4. ATILE w1 (Froer =1 a8 )
AT agt | qrEsiqe dax | R foem
S

(1) (2) (3) (4) (5)

1. efea am, R/, stdsraw 100 600 200

2. |fefm dm (R),  fnnse, 2100 2100 2100
afershas

3. | = (ph) 7 5.5% 9.0 5.5% 9.0 5.5% 9.0

4. | dWIAFA AT (TH % ®97 H) 50 50 -
fn/ef., srfermaw

5. | T Fesd ArgereE (UA % w7 H) 100 - -
/e, ateeay
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6. St TETEE St /T (270 . 30 350 100
< 3 fae) srfershaw (Fmm/etT)

7. | maaEE dtwfise g, A, 250 - -
EIBETL

8. |wdtw (Uuw ¥ w7 #), fun/ =, 0.2 0.2 0.2
srfershae

9. |9mT (umstt ¥ w7 #), fEwwH, 0.01 0.01 -
srfershae

10. | #H=r (f&t F =w #H), R/, 0.1 1.0 -
arfershay

1. | f=fimw i 5 =7 #), fwe, 2.0 1.0 -
afersha

12. |3 #EIH (=T & =7 H), 2.0 2.0 --
/e, srfereras

13. |@mEr (fg ¥ wT #H), fwn, 3.0 3.0 -
srfershae

14, | S=ar ((S=ua % =7 #), fon/E, 5.0 15 -
srfershae

15. | e (asms & =7 ), fn/e, 3.0 3.0 -
srfershae

16. | 9TEATsE (HUa F w7 H), O/, 0.2 2.0 0.2
srfershae

17. | Fase (Hue & &7 #), /T, 1000 1000 600
srfershae

18. | wimTEE (T ¥ w7 ), fwn/, 2.0 1.5 -
afershas

19. | FAiferr AR (fet=s o= F =9 1.0 5.0 -
®), fern/efy, srfaeraw

e © i adel Sa-fAwrat & onfaa eresrt w1 9 a61=, 9810 9 a1 et £t 7w $6
T AT A 61T | 39ty [T ster 7 /= a7 st=a =9 9 e 297 S |

. SEHIHTOr & WA © 316 AT QTrere/ AT Fiaam § T Hhi/arT SRl § g are 3ot #
fReaferfera ATt #7 soTer T ST, srer
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Qe IS AR
(1) (2) (3)

AT 50 frarm/TeTes AT FT o1 e o % 3faq A 9 ¢

LS Ll 50 fArm/uaues AT FT o7 e 5 % 3faq A 9 ¢

T2 200 fm/ramgd | A F1 A S F SfEd 7 Y

GiE 100 forr/ueug3 | FE T A AL A F AT AAE ©

50 frrm/uTes AAF F7 7 S shaa A a4 g

T AT FrET 20 forrm/oATg3 HTT 7 A AT 5 AT AHH &

TATH 4 fomr/uees HIAF HT T AT HCF AAT AT A E

AT (A2 F T F o | 400 fam/umugs | 76 194 S8 5 T A A9 A ©

TS 3K TASH2)

T ST AT A T 0.1 T=sft AAF FT 1 6-8 = & T | gl FI4T

/oS Fo U quqegar I A & o

TR FRqear 9=l gq 17 HEted
TAYHTT Feq & fRomfaden 1 gasf o

Hr+aa=+37 A" 0.05 Twsii/uAuw3 | 719 &7 o2 30 f7e =¥ 8 =< & i+ Fgl
ot AT o T T & 2

TSI 3T 9 A 0.05 Twsi/muws | 7 w7 ot 30 fie 3w 8 = ¥ i wa
ot AT o T T & 2

TEAT+TaE+ i+ e 0.5 Tasti/uaua3 | |1k 7 o 30 fAee #iw 8 =T & i+ Fai

PP ot TAT forw o ww A g

S+ AfE

e ; Tt 7Tt § o e 0T 11% SAF IS a9 i 0 1% 2

(%)

TN T ITHTOT HEATAT AT T EHITIG FohT STUsT|

(=)
TR ST

IILIH IcaSiT STl AT ITH FIA 6 (70 FEHHLT 77 % q79 ITH T & (Sofred U q7

AERTFT T ST arer Tfrg 7 et g FleToarersd % qr qHatd qaiih F QEd el
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() FARIAIE TATIRES F AR I &7 AT o 36 TG ©F F qH1e AT ST

(@)  =fx aefiwer e § AR arget B SiEar awg-awg 97 FamEeantad ReEwen srufirg (vee,
g 37 Hiwr-urha g=ee) e, 2008 & merfafafes diwmei & sfew 2 9 = ow w@
TR FeaT STaforee ofterd, WETLor 3 fAraer qfae #r S st

() OHHFORIT H U9 F €T H Faq TASH, TAUHUAUH, S, qTIHTE, HAAT, TATAST,
et STETU Sl ST S8 A5 9o®E e 7 g1 =T Fohar s

(@)  AgTE T H T2 Fheg o 7% F SATAF Al g

(® REw wvear seiEo-a= § g4 a3 T & e o st & Bdftw saeaw v |
950" &, % [TA® qITATT T ATH FA % (o7 A< 2 (37) Fehe T A4 F G soore =7 & i
7E 9|

() =T 59 (S8 AFEY) UH qTIHTE, SFeTeor 99y e ey F qry atefoa fBro s i
ATAT 3T TAgal W@l & el ST Frae (Fret) 9 i 3% & FH a1 ST 9o A7 Yo uT ITht
ATa & a9 & 5% & FH 20

(F) TN H FFAT ATAT T HT TG Fead TG (HIAT e G107 FHI-997 92 AT ARrasft gt
F Ty T ST

TEY -1
[F=wr 15 (7), 16(1)(), 21(3) 4]
3 AIFAL F T/ gAAH/aneaT A Rvem & g
3 Afre yeige AgHt F siasta IIAR T 3 & forg spage

qaT ¥,
....................... ED
aaeT g
=T T =T e /sguer s /it

LEERH

H/gH 31 frT F THEHTOT, [EHFR, e 37 Aaer # forg S srafere e, 2016 F st

TTTEaRTE & [T UaaaT e FedT &/F7d gl

1.

IAH/AALT F TATAF  FRT AAE EATHE
[REIRVEIGETuCI )

TATATL AT TqT
TIATY .,
e .
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-

3 | e At S aEA

(TEHERTOT/STTE AT e gegr & J=med &
oo st wari e r st g

ITTAFa SATEFT)

4. | "GiEET T T FA ST = F oy st
TTTEERTE. (FAT T #TT0)

AT THEHLT
RGEERI

qTrere
I T T I Hoee

5 | 3 EETESI A gt w5 w

T T (T yrferee)
TATA( T T THTT

TATIAT o o1 et

TTATRERT UM #iT
TATAT ATHHLIT F S FL

giSET # fAeer sfie erofera
T

vi.

6. | 3| rufre 1 g/ gTEw/aET

Tfafa THERRT a1 T FT /=T
F) AR T S AT A
AT

) oTrterT Foh STy arer srafere i /e
M) AT B § [T Soar
srafers iy grar

TEERg  daforg F  fom Tl
FTAFH (ITATE ITTNT)

MTem & ™U #E-9aa (3R o9
*)

=) frerTers &t gre

T) fRerers = forT ofter Srentaer

TN IO & HErr &Y [EEr
¥ foro for ST aTer sUT

I § FELT FHHET il GLEAT 6 [0
o ST Ao 3T

I AT TEERT/ AT/ 9T/
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e gfaer d9f =i (@ G
§T0)
7 | 3r& Fafrg w1 Agem
AT ©Iat At HEAT
wtafas foere st arer srafare v amr
2K RE B O K L G R R AR B EA R R LT
HTAEUE T AT (T FY)
TATAR % AT [T #9 FHT ST
I AT AT FE-TFT ST TAAAE AT
TTAONT TG &l I o TorT o 7T 39T
8. | e T LA
TEATET L.
TEATH o
e
T
TEY-11
[faw 16(1)(s.) ¥4]
TIfE Sl F # forg o=
HIE |,
EGIED
I 4.
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I ; SATTHT e . EGIET

ST TgUO AT ArE/agur fReer qfata g TEqE A O w3 F 9eArd ED)
IEREIC IR SR H 8, UT qUidrte SEERor/qaamur/ereE/ Aaem gieer enfid s
TATTI T o (oI ITTEd FhaT STrar gl

T T ST ATATE F THERLUT, TA=HT, QTe i< e & forg g & y=rae gq yae o srar
2l
g TTAHTL A1 Sfoatad [Meed UF 9rat oY =4 Fa|l § 9T T9THiase UHT ordt oY 34 Fa¥i & daiia
=T 13 1 # ARyt amest F serdia g1

ST YUl AT Fre/aE e e wguor A atata gwer R ofF qw, siteer % sana
] ForefY e iy w7 foram s @ear g o s forfRra e & st

B AITACE Tarerd 99/, 2016 % IS FT Iocr=d g+ I TITEL (F2&707) ATe=a+, 1986 (1986 FT 29)
* FSTCHE ST AN gl

ot (e i)

T TS TEOT HH=707 aTS/H T &
sguor =T At
(ZEATHAT 3T TEHTH)

y=q-111
[T 19(6), 24(1) 4]
giaeT F yaras g0 @ AEwr s yega g s F forg arfis Rar s
1. ST/ T ATH
2. STTHEAT

3. S a9 [l YT o

4, ERIEIRAEEIR KA R G
AT H.

Bzl

AT :

5. HIEET  TATAF HT 719 S TqT

6. i F T ATTFT FT 19
AT 4.

Bzl

I
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EY/ANT § qiaTal it TeAr
9Te¥ # T SrATHIT TREAT 6 HE@AT
/AT H FAATA/TATAIAF ATST 0t HE&AT
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gta fad it e & & § I 319 srqferee fi saTHa
qTAT Hifesw 27 °
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TTotas "uted 219 sqferse £7 7w
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B

[

THEHA BT AT il ATAT
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T7OT ¥ ¥ fAaer R o S sraforse i g
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T A fIrse Jarae Ja7 Fi Rufa

T T ATTATE AT TIFRLIT 3T HSTLT

BT/

AT S/ATIO ST/ Ee T (oAt § & 92 319 e il S0
T ST g, Ats gr

%

= faAt ® = a7 saferss & werewr it weeg Afq A afqeraar

%

oS /AeaTTT fae § Jd a7 sraferse 7 7 srarg o o
ST A T Tferaar

%

Tferdt § = % 3 A9Orse &1 A9erT F9 AT He it Tiaeradr

%

Tert ® T srarg g9hE F o agforse w7 fAuer #a oar
e it wfaeradar

%

FAT ST AATICE T HTT T TAHFA Ta&T H HSTA AT S1aT &

=/

TfT 27, a7 &d 9% AU FT TIFRLT FLed ATl TEAL 0l
gfeeradar

%

ST AT T ST-ST THL HUAZ

FAT AT/ H ST ST T =TT TTHY U a1 Sram &

=T

7f3 BT, T Tafrse & a¥-a% AT §Ug 7 ST # onfAer aret it
qear

orTierer T T = i Hear

erfaer fFw o arforfSass SeamaeTe, greet, YEawrel, dferE
TS /FTATAT TeAT S Figd T srareia afw<) i g

A & ATeAw | A-TT AT SUger R e § ermtAer srarey
T ¥ st gy it ioeradr

RIeTFd ATe
FHEATEA (AIedT AEiHa/es e

ST qre_
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ESHTe/ [T aT ATsiehe &1 Tl & ‘
S G A A e e e
FAT FU T AT TN 6T T HUZU/ATIACE ASIT %
FEAL] THHTH §
fodiae sraferse Aeor i
ML/ | ATIATE W7 =207 1 H&AT 3T T HEAT  oEdr o Hie #
T ATFACE HETLIT T
e o o fae
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e dwhte fafeew 6 fam
FATA/3H gU FEl/FAT

Z gU HTq/ATReH & FHeny
1.1 =7 HieZ 7% & faq
29599 Hew & fae

5 = Hiex § g8 Hieew

o 2T oree

[EL/EEE I GRIC]

sraferse sieTeor Rt &t argare e
(T )

E1:

A

SEHEAT

@ gu faat it 5emw

T T faT T Fel A

FOTArse WSO FEgTa it Fo7 HSTI0 &w7ar 79 Hiel #

Fforees HER fRUr # wiafaw arfas &7 § WSt o
qafarss

TR & Srferse & HUEOr it aaTAr aqrg
T forw o faet i "

[ERLETR: 1T

T faw

HEATE | T A

qTqTg | UH a7

Fefrwfy

FAT HeTeor f3OT § gerepa sratarse &y gy, ier o wrer foet
H ST Fi%eh 1@ ol raer g

(afe g av frawr 3)
2 foet i g

frer faat v g
FTer faet it g

deTeor f2uT & 3 sraforse 3ot 1w g ° AT Srar
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T AT Tk &2 Taerd aarg
ST ATTACE T T H ISTT S T Traeraar

T T T IST =t Traeradr

%

%

Tfe Ti3F & a1 TIFT Ta& i FT T Ioohg i The-TUT ATSY/T AT
T B AT FT T-HT T ISEAT ST § A7 JorFa CUGE
TR H HTL QTTE HIA T T ST § (If% & AT T geaE )

gfafes sraferse =1 aieg

TANT 6T T ATl T TR ST §ed T (FT o A AT
SITE)

saforse T gfEgd 3 § a7y T
T T e

T TS
Y
T & =%
T =6
T W EY
FATATE TITEF
FHIFET
T ST - A
Ffores % qfvaes i ararar AT KIRCEL I E QU L
SATIrSe T TiTerd
EIRIEC
wHaT e
RS
qare Hoar
EIRS
T HOTE
EIRS
FeT-e
s fae aivage o o sraferse & wra JEARIEL
stafes afvees o o et sraforse Y wfaeraar %
ST T T Saferse erree st
FAT BT SATICE T THSRIT (62T 7T & IR
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7f3 7f, v wiafae sEereor 3 o srafore i 7 Sy

sraforse yEERew & forw v e & o Suersy gfe

(EFAT H)

STrSe THERLOT % T ada e § wopara i

TATAALA BIE ATTAE THERIT Fiaemd

fAmTomefie S sraforse yeeR iy

STET/ANTE T HHT F SEEhwor qierereqt £t g

qATE TE SRRt Fr EEe

FT{EeT STHERTOT & TS FoAl ATHUT 1 AT
I o o sifam SouTe i 9T
ST TS ATAT
T A § STl T A9 qfores £y
AT

FHT e STEERIOT 01 T Fodl T Sl AT
Ieo 3T o e Sume S 9T
EEIRIEEIEN
T A H STl T A9 qfores £y
AT

FraT-fAe TEERTOT T TS Foal qrdT T /=T
Iea o o sifam Soume & 9T
EEIREEIEN
T T H (T AT A9 Aqqiores FiY
AT

sraforee stfAa S STHERTOT & TS FoAl ATHUT 1 AT
Ieo T T e Sume S 9
T TS ATAT

AL T H el TU AT (9 i
HTAT

Fuforee | Forr wrenf e S B s, e,
TSI AT e, 77 St (Braer §)

THERYOT T 75 FodT ATHIT T ATAT
Ieo 3T T e Same S 9T
FY T 7T

T TFA F T T QAT Srqforse Hiy
HTAT

TEERTOT Y TS Foat GradT

" |53 A7 Argfaa ggaefier srafarse
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I auforse smemfia fom@ @@= A emqfda sgeefier
ERIR

S

I Aqferee fere gl

I RT3 F 9T Uty HeraT ¥l T Hedr

T AT F I SOty FTESTERT WO T T AT

Fraferse % e Bq SUeed UH T T & a0

sratorse & e & fore adwme § v i #1 e

STET/AIE | HAST TIA/AT0T e i T BRI
Mereaw aamae & T ..
s e T
TS/ TISTHT & g4 T
[ERIGR LR ARl B
AEgcaqut T wxt AT Uiagriees s o 8 ..
FIAT A ITE HAT T & § I=qr & gifaet
FAT 7 ST HATHT &7 § Tgar g EIGEL
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th April, 2016

S.0. 1357(E).—Whereas the draft of the Solid Waste Management Rules, 2015 were published under the
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number G.S.R. 451
(E), dated the 3" June, 2015 in the Gazette of India, part IL, Section3, sub- section (i) of the same date inviting objections
or suggestions from the persons likely to be affected thereby, before the expiry of the period of sixty days from the
publication of the said notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the 3 June, 2015;

And whereas, the objections or comments received within the stipulated period were duly considered by the
Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management and Handling) Rules, 2000, except as
respect things done or omitted to be done before such supersession, the Central Government hereby makes the following
rules for management of Solid Waste, namely:-
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1. Short title and commencement.-
D These rules may be called the Solid Waste Management Rules, 2016.
2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to every urban local body, outgrowths in urban agglomerations, census
towns as declared by the Registrar General and Census Commissioner of India, notified areas, notified industrial
townships, areas under the control of Indian Railways, airports, airbases, Ports and harbours, defence establishments,
special economic zones, State and Central government organisations, places of pilgrims, religious and historical
importance as may be notified by respective State government from time to time and to every domestic, institutional,
commercial and any other non residential solid waste generator situated in the areas except industrial waste, hazardous
waste, hazardous chemicals, bio medical wastes, e-waste, lead acid batteries and radio-active waste, that are covered
under separate rules framed under the Environment (Protection) Act, 1986.

3. Definitions —(1) In these rules, unless the context otherwise requires,- (1) “aerobic composting” means a
controlled process involving microbial decomposition of organic matter in the presence of oxygen;

2. ‘“anaerobic digestion' means a controlled process involving microbial decomposition of organic matter in
absence of oxygen;

3. '"authorisation' means the permission given by the State Pollution Control Board or Pollution Control
Committee, as the case may be, to the operator of a facility or urban local suthority, or any other agency
responsible for processing and disposal of solid waste;

4. “biodegradable waste '
stable compounds;

means any organic material that can be degraded by micro-organisms into simpler

5. '"bio-methanation' means a process which entails enzymatic decomposition of the organic matter by microbial
action to produce methane rich biogas;

6. “brand owner” means a person or company who sells any commodity under a registered brand label.

7. “buffer zone” means zone of no development to be maintained around solid waste processing and disposal
facility, exceeding 5 TPD of installed capacity. This will be maintained within total and area allotted for the
solid waste processing and disposal facility.

8. “bulk waste generator” means and includes buildings occupied by the Central government departments or
undertakings, State government departments or undertakings, local bodies, public sector undertakings or private
companies, hospitals, nursing homes, schools, colleges, universities, other educational institutions, hostels,
hotels, commercial establishments, markets, places of worship, stadia and sports complexes having an average
waste generation rate exceeding 100kg per day;

9. '"bye-laws' means regulatory framework notified by local body, census town and notified area townships for
facilitating the implementation of these rules effectively in their jurisdiction.

10. “census town” means an urban area as defined by the Registrar General and Census Commissioner of India;

11. “combustible waste” means non-biodegradable, non-recyclable, non-reusable, non hazardous solid waste
having minimum calorific value exceeding 1500 kcal/kg and excluding chlorinated materials like plastic, wood
pulp, etc;

12. "composting' means a controlled process involving microbial decomposition of organic matter;

13. “contractor” means a person or firm that undertakes a contract to provide materials or labour to perform a
service or do a job for service providing authority;

14. “co-processing” means use of non-biodegradable and non recyclable solid waste having calorific value
exceeding 1500k/cal as raw material or as a source of energy or both to replace or supplement the natural
mineral resources and fossil fuels in industrial processes;

15. “decentralised processing” means establishment of dispersed facilities for maximizing the processing of bio-
degradable waste and recovery of recyclables closest to the source of generation so as to minimize
transportation of waste for processing or disposal;

16. "disposal' means the final and safe disposal of post processed residual solid waste and inert street sweepings
and silt from surface drains on land as specified in Schedule I to prevent contamination of ground water, surface
water, ambient air and attraction of animals or birds;

17. “domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs, tube lights, expired
medicines, broken mercury thermometers, used batteries, used needles and syringes and contaminated gauge,
etc., generated at the household level;
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"door to door collection'" means collection of solid waste from the door step of households, shops,
commercial establishments , offices , institutional or any other non residential premises and includes collection
of such waste from entry gate or a designated location on the ground floor in a housing society , multi storied
building or apartments , large residential, commercial or institutional complex or premises;.

“dry waste”” means waste other than bio-degradable waste and inert street sweepings and includes recyclable
and non recyclable waste, combustible waste and sanitary napkin and diapers, etc;

“dump sites” means a land utilised by local body for disposal of solid waste without following the principles
of sanitary land filling;

“extended producer responsibility” (EPR) means responsibility of any producer of packaging products such
as plastic, tin, glass and corrugated boxes, etc., for environmentally sound management, till end-of-life of the
packaging products;

“facility” means any establishment wherein the solid waste management processes namely segregation,
recovery, storage, collection, recycling, processing, treatment or safe disposal are carried out;

"fine'" means penalty imposed on waste generators or operators of waste processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these rules and/or bye- laws

"Form'' means a F8orm appended to these rules;

“handling” includes all activities relating to sorting, segregation, material recovery, collection, secondary
storage, shredding, baling, crushing, loading, unloading, transportation, processing and disposal of solid wastes;

“inerts” means wastes which are not bio-degradable, recyclable or combustible street sweeping or dust and silt
removed from the surface drains;

“incineration” means an engineered process involving burning or combustion of solid waste to thermally
degrade waste materials at high temperatures;

“informal waste collector” includes individuals, associations or waste traders who are involved in sorting, sale
and purchase of recyclable materials;

"leachate'’ means the liquid that seeps through solid waste or other medium and has extracts of dissolved or
suspended material from it;

" local body” for the purpose of these rules means and includes the municipal corporation, nagar nigam,
municipal council, nagarpalika, nagar Palikaparishad, municipal board, nagar panchayat and town panchayat,
census towns, notified areas and notified industrial townships with whatever name they are called in different
States and union territories in India;

“materials recovery facility” (MRF) means a facility where non-compostable solid waste can be temporarily
stored by the local body or any other entity mentioned in rule 2 or any person or agency authorised by any of
them to facilitate segregation, sorting and recovery of recyclables from various components of waste by
authorised informal sector of waste pickers, informal recyclers or any other work force engaged by the local
body or entity mentioned in rule 2for the purpose before the waste is delivered or taken up for its processing or
disposal;

“non-biodegradable waste” means any waste that cannot be degraded by micro organisms into simpler stable
compounds;

"operator of a facility' means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body;

primary collection'" means collecting, lifting and removal of segregated solid waste from source of its
generation including households, shops, offices and any other non-residential premises or from any collection
points or any other location specified by the local body;

"processing'' means any scientific process by which segregated solid waste is handled for the purpose of reuse,
recycling or transformation into new products;

"recycling” means the process of transforming segregated non-biodegradable solid waste into new material or
product or as raw material for producing new products which may or may not be similar to the original
products;

“redevelopment” means rebuilding of old residential or commercial buildings at the same site, where the
existing buildings and other infrastructures have become dilapidated;
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""refused derived fuel"(RDF) means fuel derived from combustible waste fraction of solid waste like plastic,
wood, pulp or organic waste, other than chlorinated materials, in the form of pellets or fluff produced by drying,
shredding, dehydrating and compacting of solid waste ;

“residual solid waste” means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

"'sanitary land filling "' means the final and safe disposal of residual solid waste and inert wastes on land in a
facility designed with protective measures against pollution of ground water, surface water and fugitive air dust,
wind-blown litter, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutants slope instability and erosion;

“sanitary waste” means wastes comprising of used diapers, sanitary towels or napkins, tampons, condoms,
incontinence sheets and any other similar waste;

""Schedule'' means the Schedule appended to these rules;

"secondary storage" means the temporary containment of solid waste after collection at secondary waste
storage depots or MRFs or bins for onward transportation of the waste to the processing or disposal facility;

""'segregation'' means sorting and separate storage of various components of solid waste namely biodegradable
wastes including agriculture and dairy waste, non biodegradable wastes including recyclable waste, non-
recyclable combustible waste, sanitary waste and non recyclable inert waste, domestic hazardous wastes, and
construction and demolition wastes;

“service provider” means an authority providing public utility services like water, sewerage, electricity,
telephone, roads, drainage, etc;

""solid waste'' means and includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institutional waste, catering and market waste and other non residential wastes, street sweepings, silt removed or
collected from the surface drains, horticulture waste, agriculture and dairy waste, treated bio-medical waste
excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste generated in the
area under the local authorities and other entities mentioned in rule 2;

“sorting” means separating various components and categories of recyclables such as paper, plastic, card-
boards, metal, glass, etc., from mixed waste as may be appropriate to facilitate recycling;

“stabilising” means the biological decomposition of biodegradable wastes to a stable state where it generates
no leachate or offensive odours and is fit for application to farm land ,soil erosion control and soil remediation;

“street vendor” means any person engaged in vending of articles, goods, wares, food items or merchandise of
everyday use or offering services to the general public, in a street, lane, side walk, footpath, pavement, public
park or any other public place or private area, from a temporary built up structure or by moving from place to
place and includes hawker, peddler, squatter and all other synonymous terms which may be local or region
specific; and the words “street vending” with their grammatical variations and cognate expressions, shall be
construed accordingly;

“tipping fee” means a fee or support price determined by the local authorities or any state agency authorised by
the State government to be paid to the concessionaire or operator of waste processing facility or for disposal of
residual solid waste at the landfill;

“transfer station’ means a facility created to receive solid waste from collection areas and transport in bulk in
covered vehicles or containers to waste processing and, or, disposal facilities;

""transportation'' means conveyance of solid waste, either treated, partly treated or untreated from a location to
another lecation in an environmentally sound manner through specially designed and covered transport system
so as to prevent the foul odour, littering and unsightly conditions;

“treatment” means the method, technique or process designed to modify physical, chemical or biological
characteristics or composition of any waste so as to reduce its volume and potential to cause harm;

‘“user fee” means a fee imposed by the local body and any entity mentioned in rule 2 on the waste generator to
cover full or part cost of providing solid waste collection, transportation, processing and disposal services.

"vermi composting'' means the process of conversion of bio-degradable waste into compost using earth
worms;

“waste generator” means and includes every person or group of persons, every residential premises and non
residential establishments including Indian Railways, defense establishments, which generate solid waste;

“waste hierarchy” means the priority order in which the solid waste is to should be managed by giving
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emphasis to prevention, reduction, reuse, recycling, recovery and disposal, with prevention being the most
preferred option and the disposal at the landfill being the least;

58. “waste picker” means a person or groups of persons informally engaged in collection and recovery of reusable
and recyclable solid waste from the source of waste generation the streets, bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or through intermediaries to earn their
livelihood.

2) Words and expressions used herein but not defined, but defined in the Environment (Protection) Act, 1986, the
Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and Control of Pollution) Cess Act, 1977 and
the Air (prevention and Control of Pollution) Act, 1981 shall have the same meaning as assigned to them in the
respective Acts.

4 Duties of waste generators.- (1) Every waste generator shall,-

(a) segregate and store the waste generated by them in three separate streams namely bio-degradable, non bio-
degradable and domestic hazardous wastes in suitable bins and handover segregated wastes to authorised waste pickers
or waste collectors as per the direction or notification by the local authorities from time to time;

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the pouches provided by the
manufacturers or brand owners of these products or in a suitable wrapping material as instructed by the local authorities
and shall place the same in the bin meant for dry waste or non- bio-degradable waste;

(©) store separately construction and demolition waste, as and when generated, in his own premises and shall
dispose off as per the Construction and Demolition Waste Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises separately in his own premises and
dispose of as per the directions of the local body from time to time.

2) No waste generator shall throw, burn or burry the solid waste generated by him, on streets, open public spaces
outside his premises or in the drain or water bodies.

3) All waste generators shall pay such user fee for solid waste management, as specified in the bye-laws of the
local bodies.

“4) No person shall organise an event or gathering of more than one hundred persons at any unlicensed place
without intimating the local body, at least three working days in advance and such person or the organiser of such event
shall ensure segregation of waste at source and handing over of segregated waste to waste collector or agency as
specified by the local body.

(&) Every street vendor shall keep suitable containers for storage of waste generated during the course of his activity
such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food, vegetables, fruits, etc., and
shall deposit such waste at waste storage depot or container or vehicle as notified by the local body.

(6)  All resident welfare and market associations shall, within one year from the date of notification of these rules and
in partnership with the local body ensure segregation of waste at source by the generators as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover recyclable material to either the authorised waste
pickers or the authorised recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 sqm area shall, within one year from the date of
notification of these rules and in partnership with the local body, ensure segregation of waste at source by the
generators as prescribed in these rules, facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorizsd recyclers. The bio-degradable waste shall be processed,
treated and disposed off through composting or bio-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

®) All hotels and restaurants shall, within one year from the date of notification of these rules and in partnership
with the local body ensure segregation of waste at source as prescribed in these rules, facilitate collection of segregated
waste in separate streams, handover recyclable material to either the authorised waste pickers or the authorised recyclers.
The bio-degradable waste shall be processed, treated and disposed off through composting or bio-methanation within the
premises as far as possible. The residual waste shall be given to the waste collectors or agency as directed by the local
body.

S. Duties of Ministry of Environment, Forest and Climate Change.- (1) The Ministry of Environment, Forest
and Climate Change shall be responsible for over all monitoring the implementation of these rules in the country. It
shall constitute a Central Monitoring Committee under the Chairmanship of Secretary, Ministry of Environment, Forest
and Climate Change comprising officer not below the rank of Joint Secretary or Advisor from the following namely,-
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1) Ministry of Urban Development

2) Ministry of Rural Development

3) Ministry of Chemicals and Fertilizers

4) Ministry of Agriculture

5) Central Pollution Control Board

6) Three State Pollution Control Boards or Pollution Control Committees by rotation
7) Urban Development Departments of three State Governments by rotation

8) Rural Development Departments from two State Governments by rotation

9) Three Urban Local bodies by rotation

10) Two census towns by rotation

11) FICCI, CII
12) Two subject experts

2. This Central Monitoring Committee shall meet at least once in a year to monitor and review the implementation
of these rules. The Ministry of Environment, Forest and Climate Change may co-opt other experts, if needed. The
Committee shall be renewed every three years.

6. Duties of Ministry of Urban Development.- (1) The Ministry of Urban Development shall coordinate with
State Governments and Union territory Administrations to,-

(a) take periodic review of the measures taken by the states and local bodies for improving solid waste management
practices and execution of solid waste management projects funded by the Ministry and external agencies at least once in
a year and give advice on taking corrective measures;

(b) formulate national policy and strategy on solid waste management including policy on waste to energy in
consultation with stakeholders within six months from the date of notification of these rules;

(©) facilitate States and Union Territories in formulation of state policy and strategy on solid management based
on national solid waste management policy and national urban sanitation policy;

(d) promote research and development in solid waste management sector and disseminate information to States and
local bodies;

(e) undertake training and capacity building of local bodies and other stakeholders;and

(f) provide technical guidelines and project finance to states, Union territories and local bodies on solid waste
management to facilitate meeting timelines and standards.

7. Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers.- (1) The Department of

Fertilisers through appropriate mechanisms shall,-

(a) provide market development assistance on city compost; and

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the ratio of 3 to 4 bags: 6 to 7 bags by

the fertiliser companies to the extent compost is made availablefor marketing to the companies.

8. Duties of Ministry of Agriculture, Government of India.- The Ministry of Agriculture through appropriate

mechanisms shall,-

(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost;

(b) propagate utlisation of compost on farm land;

(c) set up laboratories to test quality of compost produced by local authorities or their authorised agencies; and

(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of compost visa-a-vis chemical
fertilizers while applying compost to farmland.

9. Duties of the Ministry of Power.-The Ministry of Power through appropriate mechanisms shall,-

(a) decide tariff or charges for the power generated from the waste to energy plants based on solid waste.

(b) compulsory purchase power generated from such waste to energy plants by distribution company.

10. Duties of Ministry of New and Renewable Energy Sources- The Ministry of New and Renewable Energy

Sources through appropriate mechanisms shall,-
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(a) facilitate infrastructure creation for waste to energy plants; and
(b) provide appropriate subsidy or incentives for such waste to energy plants.
11. Duties of the Secretary-in-charge, Urban Development in the States and Union territories.- (1) The

Secretary, Urban Development Department in the State or Union territory through the Commissioner or Director of
Municipal Administration or Director of local bodies shall,-

(a) prepare a state policy and solid waste management strategy for the state or the union territory in consultation
with stakeholders including representative of waste pickers, self help group and similar groups working in the field of
waste management consistent with these rules, national policy on solid waste management and national urban sanitation
policy of the ministry of urban development, in a period not later than one year from the date of notification of these
rules;

(b) while preparing State policy and strategy on solid waste management, lay emphasis on waste reduction, reuse,
recycling, recovery and optimum utilisation of various components of solid waste to ensure minimisation of waste going
to the landfill and minimise impact of solid waste on human health and environment;

(c) state policies and strategies should acknowledge the primary role played by the informal sector of waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines regarding integration of waste
picker or informal waste collectors in the waste management system.

(d) ensure implementation of provisions of these rules by all local authorities;

(e) direct the town planning department of the State to ensure that master plan of every city in the State or Union
territory provisions for setting up of solid waste processing and disposal facilities except for the cities who are members
of common waste processing facility or regional sanitary landfill for a group of cities; and

®) ensure identification and allocation of suitable land to the local bodies within one year for setting up of
processing and disposal facilities for solid wastes and incorporate them in the master plans (land use plan) of the State or
as the case may be, cities through metropolitan and district planning committees or town and country planning
department;

(h) direct the town planning department of the State and local bodies to ensure that a separate space for segregation,
storage, decentralised processing of solid waste is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters;

@) direct the developers of Special Economic Zone, Industrial Estate, Industrial Park to earmark at least five
percent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

Q) facilitate establishment of common regional sanitary land fill for a group of cities and towns falling within a
distance of 50 km (or more) from the regional facility on a cost sharing basis and ensure professional management of
such sanitary landfills;

k) arrange for capacity building of local bodies in managing solid waste, segregation and transportation or
processing of such waste at source;

0] notify buffer zone for the solid waste processing and disposal facilities of more than five tons per day in
consultation with the State Pollution Control Board; and

(m) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
District Collector or as the case may be , the Deputy Commissioner shall, -

(a) facilitate identification and allocation of suitable land as per clause (f) of rules 11 for setting up solid waste
processing and disposal facilities to local authorities in his district in close coordination with the Secretary-in-charge of
State Urban Development Department within one year from the date of notification of these rules;

(b) review the performance of local bodies, at least once in a quarter on waste segregation, processing, treatment
and disposal and take corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Development.

13. Duties of the Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory.- (1) The Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory shall have the same duties as the Secretary—in-charge, Urban Development in the States and Union
territories, for the areas which are covered under these rules and are under their jurisdictions.

14. Duties of Central Pollution Control Board.-The Central Pollution Control Board shall, -
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(a) co-ordinate with the State Pollution Control Boards and the Pollution Control Committees for implementation
of these rules and adherence to the prescribed standards by local authorities;

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in respect of all solid waste
processing and disposal facilities;

(c) review environmental standards and norms prescribed for solid waste processing facilities or treatment
technologies and update them as and when required;

(d) review through State Pollution Control Boards or Pollution Control Committees, at least once in a year, the
implementation of prescribed environmental standards for solid waste processing facilities or treatment technologies and
compile the data monitored by them;

(e) review the proposals of State Pollution Control Boards or Pollution Control Committees on use of any new
technologies for processing, recycling and treatment of solid waste and prescribe performance standards, emission
norms for the same within 6 months;

) monitor through State Pollution Control Boards or Pollution Control Committees the implementation of these
rules by local bodies;

(2) prepare an annual report on implementation of these rules on the basis of reports received from State Pollution
Control Boards and Committees and submit to the Ministry of Environment, Forest and Climate Change and the report
shall also be put in public domain;

(h) publish guidelines for maintaining buffer zone restricting any residential, commercial or any other construction
activity from the outer boundary of the waste processing and disposal facilities for different sizes of facilities handling
more than five tons per day of solid waste;

@) publish guidelines, from time to time, on environmental aspects of processing and disposal of solid waste to
enable local bodies to comply with the provisions of these rules; and

G) provide guidance to States or Union territories on inter-state movement of waste.

15. Duties and responsibilities of local authorities and village Panchayats of census towns and urban
agglomerations.- The local authorities and Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and strategy on solid waste management within six
months from the date of notification of state policy and strategy and submit a copy to respective departments of State
Government or Union territory Administration or agency authorised by the State Government or Union territory
Administration;

(b) arrange for door to door collection of segregated solid waste from all households including slums and informal
settlements, commercial, institutional and other non residential premises. From multi-storage buildings, large
commercial complexes, malls, housing complexes, etc., this may be collected from the entry gate or any other
designated location;

(©) establish a system to recognise organisations of waste pickers or informal waste collectors and promote and
establish a system for integration of these authorised waste-pickers and waste collectors to facilitate their participation in
solid waste management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter encourage integration in solid
waste management including door to door collection of waste;

(e) frame bye-laws incorporating the provisions of these rules within one year from the date of notification of these
rules and ensure timely implementation;

® prescribe from time to time user fee as deemed appropriate and collect the fee from the waste generators on its
own or through authorised agency;

(2) direct waste generators not to litter i.e throw or dispose of any waste such as paper, water bottles, liquor bottles,
soft drink canes, tetra packs, fruit peel, wrappers, etc., or burn or burry waste on streets, open public spaces, drains,
waste bodies and to segregate the waste at source as prescribed under these rules and hand over the segregated waste to
authorised the waste pickers or waste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with sufficient space for sorting of recyclable
materials to enable informal or authorised waste pickers and waste collectors to separate recyclables from the waste and
provide easy access to waste pickers and recyclers for collection of segregated recyclable waste such as paper, plastic,
metal, glass, textile from the source of generation or from material recovery facilities; Bins for storage of bio-degradable
wastes shall be painted green, those for storage of recyclable wastes shall be printed white and those for storage of other
wastes shall be printed black;
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@) establish waste deposition centres for domestic hazardous waste and give direction for waste generators to
deposit domestic hazardous wastes at this centre for its safe disposal. Such facility shall be established in a city or town
in a manner that one centre is set up for the area of twenty square kilometers or part thereof and notify the timings of
receiving domestic hazardous waste at such centres;

Q) ensure safe storage and transportation of the domestic hazardous waste to the hazardous waste disposal facility
or as may be directed by the State Pollution Control Board or the Pollution Control Committee;

k) direct street sweepers not to burn tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body;

(0))] provide training on solid waste management to waste-pickers and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to day basis and promote
setting up of decentralised compost plant or bio-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on alternate days or twice a week
depending on the density of population, commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage of street sweepings and silt removed from
surface drains in cases where direct collection of such waste into transport vehicles is not convenient. Waste so collected
shall be collected and disposed of at regular intervals as decided by the local body;

p) collect horticulture, parks and garden waste separately and process in the parks and gardens, as far as possible;

(Q transport segregated bio-degradable waste to the processing facilities like compost plant, bio-methanation plant
or any such facility. Preference shall be given for on site processing of such waste;

(r) transport non-bio-degradable waste to the respective processing facility or material recovery facilities or
secondary storage facility;

(s) transport construction and demolition waste as per the provisions of the Construction and Demolition Waste
management Rules, 2016;

(t) involve communities in waste management and promotion of home composting, bio-gas generation,
decentralised processing of waste at community level subject to control of odour and maintenance of hygienic conditions
around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in all parks, gardens maintained by the
local body and wherever possible in other places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

) facilitate construction, operation and maintenance of solid waste processing facilities and associated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and standards prescribed by the Central
Pollution Control Board. Preference shall be given to decentralised processing to minimize transportation cost and
environmental impacts such as-

a)bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;

b)waste to energy processes including refused derived fuel for combustible fraction of waste or supply as
feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule 1 for disposal of residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well as operation and maintenance of solid waste
management services in the annual budget ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid waste management and other obligatory
functions of the local body as per these rules;

(y) make an application in Form-I for grant of authorisation for setting up waste processing, treatment or disposal
facility, if the volume of waste is exceeding five metric tones per day including sanitary landfills from the State Pollution
Control Board or the Pollution Control Committee, as the case may be;

(2) submit application for renewal of authorisation at least sixty days before the expiry of the validity of
authorisation;
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(za) prepare and submit annual report in Form IV on or before the 30™ April of the succeeding year to the
Commissioner or Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge of the State Urban Development Department or
village panchayat or rural development department and to the respective State Pollution Control Board or Pollution
Control Committee by the 31* May of every year;

(zc) educate workers including contract workers and supervisors for door to door collection of segregated waste and
transporting the unmixed waste during primary and secondary transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment including uniform, fluorescent
jacket, hand gloves, raincoats, appropriate foot wear and masks to all workers handling solid waste and the same are used
by the workforce;

(ze) ensure that provisions for setting up of centers for collection, segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of building plan of a group housing society or market complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and communication campaign and educate the waste
generators on the following; namely:-

@) not to litter;

(i1) minimise generation of waste;

(iii) reuse the waste to the extent possible;

@iv) practice segregation of waste into bio—degradable, non-biodegradable (recyclable and combustible),

sanitary waste and domestic hazardous wastes at source;
v) practice home composting, vermi-composting, bio-gas generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by the local body and place the same in the bin meant for non-
biodegradable waste;

(vii)storage of segregated waste at source in different bins;

(viii)  handover segregated waste to waste pickers, waste collectors, recyclers or waste collection agencies;
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other person authorised by
the local body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-reactive inert waste
and pre-processing rejects and residues from waste processing facilities to go to sanitary landfill and the sanitary landfill
sites shall meet the specifications as given in Schedule-I, however, every effort shall be made to recycle or reuse the
rejects to achieve the desired objective of zero waste going to landfill;

(z)) investigate and analyse all old open dumpsites and existing operational dumpsites for their potential of bio-
mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be scientifically capped as per
landfill capping norms to prevent further damage to the environment.

16. Duties of State Pollution Control Board or Pollution Control Committee.- (1) The State Pollution Control Board
or Pollution Control Committee shall,-

(a) enforce these rules in their State through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development Department;

(b) monitor environmental standards and adherence to conditions as specified under the Schedule I and Schedule II
for waste processing and disposal sites;

(©) examine the proposal for authorisation and make such inquiries as deemed fit, after the receipt of the application
for the same in Form I from the local body or any other agency authorised by the local body;
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(d) while examining the proposal for authorisation, the requirement of consents under respective enactments and
views of other agencies like the State Urban Development Department, the Town and Country Planning
Department, District Planning Committee or Metropolitan Area Planning Committee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department and other relevant agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form II to the local body or an operator of a facility or any
other agency authorised by local body stipulating compliance criteria and environmental standards as specified
in Schedules I and II including other conditions, as may be necessary;

® synchronise the validity of said authorisation with the validity of the consents;

(2) suspend or cancel the authorization issued under clause (a) any time, if the local body or operator of the
facility fails to operate the facility as per the conditions stipulated:

provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be; and

(h) on receipt of application for renewal, renew the authorisation for next five years, after examining every
application on merit and subject to the condition that the operator of the facility has fulfilled all the provisions of
the rules, standards or conditions specified in the authorisation, consents or environment clearance.

2) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable opportunity of
being heard to the applicant and for reasons thereof to be recorded in writing, refuse to grant or renew an authorisation.

3) In case of new technologies, where no standards have been prescribed by the Central Pollution Control Board,
State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central Pollution
Control Board for getting standards specified.

4) The State Pollution Control Board or the Pollution Control Committee, as the case may be, shall monitor the
compliance of the standards as prescribed or laid down and treatment technology as approved and the conditions
stipulated in the authorisation and the standards specified in Schedules I and II under these rules as and when deemed
appropriate but not less than once in a year.

(&) The State Pollution Control Board or the Pollution Control Committee may give directions to local bodies for
safe handling and disposal of domestic hazardous waste deposited by the waste generators at hazardous waste deposition
facilities.

6) The State Pollution Control Board or the Pollution Control Committee shall regulate Inter-State movement of
waste.
17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.- (1)

All manufacturers of disposable products such as tin, glass, plastics packaging, etc., or brand owners who introduce such
products in the market shall provide necessary financial assistance to local authorities for establishment of waste
management system.

2) All such brand owners who sell or market their products in such packaging material which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their production.

3) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall explore the
possibility of using all recyclable materials in their products or they shall provide a pouch or wrapper for disposal of each
napkin or diapers along with the packet of their sanitary products.

“4) All such manufacturers, brand owners or marketing companies shall educate the masses for wrapping and
disposal of their products.

18. Duties of the industrial units located within one hundred km from the refused derived fuel and waste to
energy plants based on solid waste- All industrial units using fuel and located within one hundred km from a solid
waste based refused derived fuel plant shall make arrangements within six months from the date of notification of these
rules to replace at least five percent of their fuel requirement by refused derived fuel so produced.

19. Criteria for Duties regarding setting-up solid waste processing and treatment facility.- (1) The department
in- charge of the allocation of land assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and treatment facilities and notify such sites by the State Government or Union territory
Administration.

2) The operator of the facility shall design and set up the facility as per the technical guidelines issued by the
Central Pollution Control Board in this regard from time to time and the manual on solid waste management prepared by
the Ministry of Urban Development.
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3) The operator of the facility shall obtain necessary approvals from the State Pollution Control Board or Pollution
Control Committee.

4) The State Pollution Control Board or Pollution Control Committee shall monitor the environment standards of
the operation of the solid waste processing and treatment facilities.

) The operator of the facility shall be responsible for the safe and environmentally sound operations of the solid
waste processing and or treatment facilities as per the guidelines issued by the Central Pollution Control Board from time
to time and the Manual on Municipal Solid Waste Management published by the Ministry of Urban Development and
updated from time to time-

(6) The operator of the solid waste processing and treatment facility shall submit annual report in Form III each
year by 30" April to the State Pollution Control Board or Pollution Committee and concerned local body.

20. Criteria and actions to be taken for solid waste management in hilly areas.- In the hilly areas, the duties and
responsibilities of the local authorities shall be the same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a suitable enclosed location shall be
setup to collect residual waste from the processing facility and inert waste. A suitable land shall be identified in
the plain areas down the hill within 25 kilometers for setting up sanitary landfill. The residual waste from the
transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional sanitary landfill for the inert and
residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets and give strict direction
to the tourists not to dispose any waste such as paper, water bottles, liquor bottles, soft drink canes, tetra packs,
any other plastic or paper waste on the streets or down the hills and instead direct to deposit such waste in the
litter bins that shall be placed by the local body at all tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste management under the bye-laws to all tourists
visiting the hilly areas at the entry point in the town as well as through the hotels, guest houses or like where
they stay and by putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the entry point to make the solid waste
management services sustainable.

®) The department in- charge of the allocation of land assignment shall identify and allot suitable space on the hills
for setting up decentralised waste processing facilities. Local body shall set up such facilities. Step garden
system may be adopted for optimum utilisation of hill space.

21. Criteria for waste to energy process.- (1) Non recyclable waste having calorific value of 1500 K/cal/kg or more
shall not be disposed of on landfills and shall only be utilised for generating energy either or through refuse derived fuel
or by giving away as feed stock for preparing refuse derived fuel.

2) High calorific wastes shall be used for co-processing in cement or thermal power plants.

3) The local body or an operator of facility or an agency designated by them proposing to set up waste to energy
plant of more than five tones per day processing capacity shall submit an application in Form-I to the State Pollution
Control Board or Pollution Control Committee, as the case may be, for authorisation.

“4) The State Pollution Control Board or Pollution Control Committee, on receiving such application for setting
up waste to energy facility, shall examine the same and grant permission within sixty days.

22. Time frame for implementation.- Necessary infrastructure for implementation of these rules shall be created
by the local bodies and other concerned authorities, as the case may be, on their own, by directly or engaging agencies
within the time frame specified below:

S1. No. Activity Time limit from
the date of
notification of
rules

ey (2) 3
1. lidentification of suitable sites for setting up solid waste processing facilities 1 year
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2. l[identification of suitable sites for setting up common regional sanitary landfill facilities 1 year
for suitable clusters of local authorities under 0.5 million population and for setting
up common regional sanitary landfill facilities or stand alone sanitary landfill facilities by
all local authorities having a population of 0.5 million or more .

3. |procurement of suitable sites for setting up solid waste processing facility and sanitary] 2 years
landfill facilities

4. enforcing waste generators to practice segregation of bio degradable, recyclable, 2 years
combustible, sanitary waste domestic hazardous and inert solid wastes at source ,

5. |Ensure door to door collection of segregated waste and its transportation in 2 years
covered vehicles to processing or disposal facilities.

6. lensure separate storage, collection and transportation of construction and demolition 2 years
wastes

7.  |setting up solid waste processing facilities by all local bodies having 100000 or more 2 years
population

8. [Setting up solid waste processing facilities by local bodies and census towns 3 years
below 100000 population.

9  [setting up common or stand alone sanitary landfills by or for all local bodies having 0.5
million or more population for the disposal of only such residual wastes from the] 3 vears
processing facilities as well as untreatable inert wastes as permitted under the Rules y

10. [setting up common or regional sanitary landfills by all local bodies and census towns|
under 0.5 million population for the disposal of permitted waste under the rules 3years

11. [bio-remediation or capping of old and abandoned dump sites Syears

23. State Level Advisory Body. — (1) Every Department in-charge of local bodies of the concerned State

Government or Union territory administration shall constitute a State Level Advisory Body within six months from the
date of notification of these rules comprising the following members, namely:-

SI. No Designation Member
@ (2 3

1. Secretary, Department of Urban Development orLocal self | Chairperson, ex-
government department of the State officio

2. One representative of Panchayats or Rural development | Member, ex-officio
Department not below the rank of Joint Secretary to State
Government

3. one representative of Revenue Department of State Government Member,ex-officio

4. One representative from Ministry of Environment, Forest and | Member, ex-officio

Climate Change Government of India
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5. One representative from Ministry of Urban Development, | Member, ex-officio
Government of India

6. One representative from Ministry of Rural Development, | Member, ex-officio
Government of India

7. One representative from the Central Pollution Control Board Member, ex-officio

8. One representative from the State Pollution Control Board or | Member, ex-officio
Pollution Control Committee

0. One representative from Indian Institute of Technology or National | Member,Ex-officio
Institute of Technology

10. Chief town planner of the state Member
11. Three representatives from the local bodies by rotation Member
12. Two representatives from census towns or urban agglomerations | Member

by rotation.

13. One representative from reputed Non-Governmental Organisation | Member
or Civil Society working for the waste pickers or informal recycler
or solid waste management

14. One representative from a body representing Industries at the State | Member
or Central level

15. one representative from waste recycling industry member
16. Two subject experts Member
17. Co-opt one representative each from agriculture department, and | Member

labour department of State Government.

2) The State Level Advisory Body shall meet at least one in every six months to review the matters related to
implementation of these rules, state policy and strategy on solid waste management and give advice to state government
for taking measures that are necessary for expeditious and appropriate implementation of these rules.

3) The copies of the review report shall be forwarded to the State Pollution Control Board or Pollution Control
Committee for necessary action.

24. Annual report.- (1) The operator of facility shall submit the annual report to the local body in Form-III on or before
the 30" day of April every year.

2) The local body shall submit its annual report in Form-IV to State P Control Board or P Committee and the
Secretary-in-Charge of the Department of Urban Development of the concerned State or Union Territory in case of
metropolitan city and to the Director of Municipal Administration or Commissioner of Municipal Administration or
Officer in -Charge of Urban local bodies in the state in case of all other local bodies of state on or before the 30" day of
June every year

3) Each State Pollution Control Board or Pollution Control Committee as the case may be, shall prepare and
submit the consolidated annual report to the Central Pollution Control Board and Ministry of Urban Development on the
implementation of these rules and action taken against non complying local body by the 31*day of July of each year in
Form-V.

“) The Central Pollution Control Board shall prepare a consolidated annual review report on the status of
implementation of these rules by local bodies in the country and forward the same to the Ministry of Urban Development
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and Ministry of Environment, Forest and Climate Change, along with its recommendations before the 31*day of August
each year.

(&) The annual report shall be reviewed by the Ministry of Environment, Forest and Climate Change during the
meeting of Central Monitoring Committee.

25. Accident reporting- In case of an accident at any solid waste processing or treatment or disposal facility or landfill
site, the Officer- in- charge of the facility shall report to the local body in Form-VI and the local body shall review and
issue instructions if any, to the in- charge of the facility.

SCHEDULE I
[see rule 15 (w),(zi), 16 (1) (b) (e), 16 (4)]
Specifications for Sanitary Landfills
(A) Criteria for site selection.-

@) The department in the business allocation of land assignment shall provide suitable site for setting up of the
solid waste processing and treatment facilities and notify such sites.

(ii) The sanitary landfill site shall be planned, designed and developed with proper documentation of construction
plan as well as a closure planin a phased manner. In case a new landfill facility is being established adjoining an
existing landfill site, the closure plan of existing landfill should form a part of the proposal of such new landfill.

(iii) The landfill sites shall be selected to make use of nearby wastes processing facilities. Otherwise, wastes
processing facility shall be planned as an integral part of the landfill site.

@iv) Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development, Government of India
and Central Pollution Control Board.

) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall develop ‘landfill cells’ in a phased
manner to avoid water logging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. However in a
special case, landfill site may be set up within a distance of 10 and 20 km away from the Airport/Airbase after
obtaining no objection certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas..

(viii)  The sites for landfill and processing and disposal of solid waste shall be incorporated in the Town Planning
Department’s land-use plans.

(ix) A buffer zone of no development shall be maintained around solid waste processing and disposal facility,
exceeding five Tonnes per day of installed capacity. This will be maintained within the total area of the solid
waste processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concerned State Pollution Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in accordance with the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended from time to time. The E-
waste shall be managed in accordance with the e-Waste (Management ) Rules, 2016 as amended from time to
time.

(xi) Temporary storage facility for solid waste shall be established in each landfill site to accommodate the waste in
case of non- operation of waste processing and during emergency or natural calamities.

(B) Criteria for development of facilities at the sanitary landfills.-

@) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming vehicles, to prevent
entry of unauthorised persons and stray animals

(ii) The approach and / internal roads shall be concreted or paved so as to avoid generation of dust particles due to
vehicular movement and shall be so designed to ensure free movement of vehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling h, office facility
for record keeping and shelter for keeping equipment and machinery including pollution monitoring equipment.
The operator of the facility shall maintain record of waste received, processed and disposed.
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@iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire protection equipment and
other facilities as may be required shall be provided.

) Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for workers) and
lighting arrangements for easy landfill operations during night hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried out made.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall be provided. The
wastewater so generated shall be treated to meet the prescribed standards.

©) Criteria for specifications for land filling operations and closure on completion of land filling.-

@) Waste for land filling shall be compacted in thin layers using heavy compactors to achieve high density of the
waste. In high rainfall areas where heavy compactors cannot be used, alternative measures shall be adopted.

(ii) Till the time waste processing facilities for composting or recycling or energy recovery are set up, the waste
shall be sent to the sanitary landfill. The landfill cell shall be covered at the end of each working day with
minimum 10 cm of soil, inert debris or construction material..

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soil shall be
placed on the landfill with proper compaction and grading to prevent infiltration during monsoon. Proper
drainage shall be constructed to divert run-off away from the active cell of the landfill.

@iv) After completion of landfill, a final cover shall be designed to minimise infiltration and erosion. The final cover
shall meet the following specifications, namely :--

a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or amended soil with permeability
coefficient less than 1 x 107 cm/sec.

b) On top of the barrier soil layer, there shall be a drainage layer of 15 cm.

c) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support natural plant growth and to
minimise erosion.

(D) Criteria for pollution prevention.-In order to prevent pollution from landfill operations, the following provisions
shall be made, namely:-

@) The storm water drain shall be designed and constructed in such a way that the surface runoff water is diverted
from the landfilling site and leachates from solid waste locations do not get mixed with the surface runoff water.
Provisions for diversion of storm water discharge drains shall be made to minimise leachate generation and
prevent pollution of surface water and also for avoiding flooding and creation of marshy conditions.

(ii) Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving residues of
waste processing facilities or mixed waste or waste having contamination of hazardous materials (such as
aerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides) shall have liner of composite
barrier of 1.5 mm thick high density polyethylene (HDPE) geo-membrane or geo-synthetic liners, or equivalent,
overlying 90 cm of soil (clay or amended soil) having permeability coefficient not greater than 1 x 10-7 cm/sec.
The highest level of water table shall be at least two meter below the base of clay or amended soil barrier layer
provided at the bottom of landfills.

(iii) Provisions for management of leachates including its collection and treatment shall be made. The treated
leachate shall be recycled or utilized as permitted, otherwise shall be released into the sewerage line, after
meeting the standards specified in Schedule- IL. In no case, leachate shall be released into open environment.

@iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any drain, stream, river, lake
or pond. In case of mixing of runoff water with leachate or solid waste, the entire mixed water shall be treated
by the concern authority.

(E) Criteria for water quality monitoring.-

@) Before establishing any landfill site, baseline data of ground water quality in the area shall be collected and kept
in record for future reference. The ground water quality within 50 meter of the periphery of landfill site shall be
periodically monitored covering different seasons in a year that is, summer, monsoon and post-monsoon period
to ensure that the ground water is not contaminated.

(ii) Usage of groundwater in and around landfill sites for any purpose (including drinking and irrigation) shall be
considered only after ensuring its quality. The following specifications for drinking water quality shall apply for
monitoring purpose, namely :-
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S. No Parameters IS 10500:2012, Edition 2.2(2003-09)
e Desirable limit (mg/l except for pH)
ey @r 3)
Arsenic 0.01
Cadmium 0.01
Chromium(as Cr") 0.05
Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury 0.001
Nickel -
Nitrate as NO3 45.0
pH 6.5-8.5
Iron 0.3
Total hardness (as CaCO3) 300.0
Chlorides 250
Dissolved solids 500
Phenolic ~ compounds  (as 0.001
C¢HsOH)
Zinc 5.0
Sulphate (as SOy) 200
¥ Criteria for ambient air quality monitoring.-

@) Landfill gas control system including gas collection system shall be installed at landfill site to minimize odour,
prevent off-site migration of gases, to protect vegetation planted on the rehabilitated landfill surface. For
enhancing landfill gas recovery, use of geomembranes in cover systems along with gas collection wells should
be considered.

(ii) The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the lower explosive
limit (LEL).

(iii) The landfill gas from the collection facility at a landfill site shall be utilized for either direct thermal applications
or power generation, as per viability. Otherwise, landfill gas shall be burnt (flared) and shall not be allowed to
escape directly to the atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation
or flaring is not possible.

@iv) Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. Ambient air quality shall
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meet the standards prescribed by the Central Pollution Control Board for Industrial area.

G. Criteria for plantation at landfill Site.- A vegetative cover shall be provided over the completed site in accordance
with the following specifications, namely:-

(a) Locally adopted non-edible perennial plants that are resistant to drought and extreme temperatures shall be
planted;
(b) The selection of plants should be of such variety that their roots do not penetrate more than 30 cms. This

condition shall apply till the landfill is stabilized;

(©) Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition;
(d) Plantation to be made in sufficient density to minimise soil erosion.
(e) Green belts shall be developed all around the boundary of the landfill in consultation with State Pollution

Control Boards or Pollution Control Committees .

H. Criteria for post-care of landfill site.- (1) The post-closure care of landfill site shall be conducted for at least fifteen
years and long term monitoring or care plan shall consist of the following, namely :-*

(a) Maintaining the integrity and effectiveness of final cover, making repairs and preventing run-on and run-off
from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(©) Monitoring of ground water in and around landfill;

(d) Maintaining and operating the landfill gas collection system to meet the standards.

2) Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for human settlement

or otherwise only after ensuring that gaseous emission and leachate quality analysis complies with the specified standards
and the soil stability is ensured.

I.  Criteria for special provisions for hilly areas.-Cities and towns located on hills shall have location-specific
methods evolved for final disposal of solid waste by the local body with the approval of the concerned State Pollution
Control Board or the Pollution Control Committee. The local body shall set up processing facilities for utilisation of
biodegradable organic waste. The non-biodegradable recyclable materials shall be stored and sent for recycling
periodically. The inert and non-biodegradable waste shall be used for building roads or filling-up of appropriate areas on
hills. In case of constraints in finding adequate land in hilly areas, waste not suitable for road-laying or filling up shall be
disposed of in regional landfills in plain areas.

J. Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full capacity or those which
will not receive additional waste after setting up of new and properly designed landfills should be closed and
rehabilitated by examining the following options:

@) Reduction of waste by bio mining and waste processing followed by placement of residues in new
landfills or capping as in (ii) below.

@). Capping with solid waste cover or solid waste cover enhanced with geomembrane to enable collection
and flaring / utilisation of greenhouse gases.

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse grained soils) such as
cut-off walls and extraction wells for pumping and treating contaminated ground water.

@iv) Any other method suitable for reducing environmental impact to acceptable level.
SCHEDULE II
[see rule 16 (1), (b), (e), 16 (4))
Standards of processing and treatment of solid waste

A. Standards for composting.- The waste processing facilities shall include composting as one of the technologies for
processing of bio degradable waste. In order to prevent pollution from compost plant, the following shall be
complied with namely :-

(a) The incoming organic waste at site shall be stored properly prior to further processing. To the extent possible,
the waste storage area should be covered. If, such storage is done in an open area, it shall be provided with
impermeable base with facility for collection of leachate and surface water run-off into lined drains leading to a
leachate treatment and disposal facility;

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies, rodents, bird menace and fire hazard;



[9rT II—-8ve 3(ii) ] RA hT TSI : SAETER 69

(c) In case of breakdown or maintenance of plant, waste intake shall be stopped and arrangements be worked out
for diversion of waste to the temporary processing site or temporary landfill sites which will be again
reprocessed when plant is in order;

(d) Pre-process and post-process rejects shall be removed from the processing facility on regular basis and shall not
be allowed to pile at the site. Recyclables shall be routed through appropriate vendors. The non-recyclable high
calorific fractions to be segregated and sent to waste to energy or for RDF production, co-processing in cement
plants or to thermal power plants. Only rejects from all processes shall be sent for sanitary landfill site(s).

(e) The windrow area shall be provided with impermeable base. Such a base shall be made of concrete or
compacted clay of 50 cm thick having permeability coefficient less than 10~ cm/sec. The base shall be provided
with 1 to 2 per cent slope and circled by lined drains for collection of leachate or surface run-off;

® Ambient air quality monitoring shall be regularly carried out. Odurnuisance at down-wind direction on the
boundary of processing plant shall also be checked regularly.

(2) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order notified from time
to time.

@) In order to ensure safe application of compost, the following specifications for compost quality shall be met,
namely:-

Parameters Organic Compost Phosphate Rich
(FCO 2009) Organic Manure
(FCO 2013)
@ 2 3)
Arsenic (mg/Kg) 10.00 10.00
Cadmium (mg/Kg) 5.00 5.00
Chromium (mg/Kg) 50.00 50.00
Copper (mg/Kg) 300.00 300.00
Lead (mg/Kg) 100.00 100.00
Mercury (mg/Kg) 0.15 0.15
Nickel (mg/Kg) 50.00 50.00
Zinc (mg/Kg) 1000.00 1000.00
C/N ratio <20 Less than 20:1
pH 6.5-7.5 (1:5 solution) maximum 6.7
Moisture, percent by weight, 15.0-25.0 25.0
maximum
Bulk density (g/cm3) <1.0 Less than 1.6
Total Organic Carbon, per cent by 12.0 7.9
weight, minimum
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Total Nitrogen (as N), per cent by 0.8 0.4
weight, minimum

Total Phosphate (as P,0s) percent by 04 10.4
weight, minimum

Total Potassium (as K,0), percent by 04 -
weight, minimum

Colour Dark brown to black -

Odour Absence of foul Odor -

Particle size Minimum 90% material should pass | Minimum 90% material should pass
through 4.0 mm IS sieve through 4.0 mm IS sieve

Conductivity (as dsm-1), not more 4.0 8.2

than

* Compost (final product) exceeding the above stated concentration limits shall not be used for food crops. However, it
may be utilized for purposes other than growing food crops.

B. Standards for treated leachates.-The disposal of treated leachates shall meet the following standards, namely:-
Standards
( Mode of Disposal )
S.No | Parameter
Inland surface Public sewers |Land disposal
water

ey (©)) 3 “ &)

1. Suspended solids, mg/l, max 100 600 200

2. Dissolved solids (inorganic) mg/l, max. 2100 2100 2100

3 pH value 55t09.0 5.5t09.0 5.5t09.0

4 Ammonical nitrogen (as N), mg/l, max. 50 50 -

5 Total Kjeldahl nitrogen (as N), mg/l, max. 100 - -

6 Eli;);l(qrellnglj;:)al oxygen demand (3 days at 27° C) 30 350 100

7 Chemical oxygen demand, mg/l, max. 250 - -

8 Arsenic (as As), mg/l, max 0.2 0.2 0.2

9 Mercury (as Hg), mg/l, max 0.01 0.01 -

10 Lead (as Pb), mg/l, max 0.1 1.0 -

11 Cadmium (as Cd), mg/l, max 2.0 1.0 -
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12 Total Chromium (as Cr), mg/l, max. 2.0 2.0 -
13 Copper (as Cu), mg/l, max. 3.0 3.0 -
14 Zinc (as Zn), mg/l, max. 5.0 15 -
15 Nickel (as Ni), mg/l, max 3.0 3.0 -
16 Cyanide (as CN), mg/l, max. 0.2 2.0 0.2
17 Chloride (as Cl), mg/l, max. 1000 1000 600
18 Fluoride (as F), mg/l, max 2.0 1.5 -
19 Phenolic compounds (as C¢HsOH) mg/l, max. 1.0 5.0 -

Note : While discharging treated leachates into inland surface waters, quantity of leachates being discharged and the
quantity of dilution water available in the receiving water body shall be given due consideration.

C.

Standards for incineration: The Emission from incinerators /thermal technologies in Solid Waste
treatment/disposal facility shall meet the following standards, namely:-

Parameter Emission standard
@ (2 3
Particulates 50 mg/Nm’ Standard refers to half hourly average value
HCl 50 mg/Nm’ Standard refers to half hourly average value
SO2 200 mg/Nm® Standard refers to half hourly average value
CO 100 mg/Nm3 Standard refers to half hourly average value
50 mg/Nm’ Standard refers to daily average value
Total Organic Carbon 20 mg/Nm’ Standard refers to half hourly average value
HF 4 mg/Nm’ Standard refers to half hourly average value
NOx (NO and NO2 expressed | 400 mg/Nm’ Standard refers to half hourly average value

as NO2)

Total dioxins and furans

0.1 ng TEQ/Nm’

Standard refers to 6-8 hours sampling. Please refer|
guidelines for 17 concerned congeners for toxic|

equivalence values to arrive at total toxic
equivalence.

Cd + Th + their compounds 0.05 mg/Nm’® Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

Hg and its compounds 0.05 mg/Nm’ Standard refers to sampling time anywhere

between 30 minutes and 8 hours.
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Sb+As +Pb+Cr+Co+ Cu| 0.5mg/Nm’ Standard refers to sampling time anywhere
+ Mn + Ni + V + their between 30 minutes and 8 hours.
compounds

Note.- All values corrected to 11% oxygen on a dry basis.

Note:

(a) Suitably designed pollution control devices shall be installed or retrofitted with the incinerator to
achieve the above emission limits..

(b) Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(©) Incineration of chlorinated plastics shall be phased out within two years.

(d) if the concentation of toxic metals in incineration ash exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary Movement) Rules, 2008, as amended from time to time, the ash
shall be sent to the hazardous waste treatment, storage and disposal fcaility.

(e) Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall
be used as fuel in the incinerator.

(63) The CO2 concentration in tail gas shall not be more than 7%.

(2) All the facilities in twin chamber incinerators shall be designed to achieve a minimum temperature of
950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
less than 2 (two) seconds.

(h) Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as to achieve total Organic Carbon (TOC) content in the slag and bottom ash less than 3%, or
the loss on ignition is less than 5% of the dry weight.

@) Odour from sites shall be managed as per guidelines of CPCB issued from time to time

FORM -1
[see rule 15 (v) 16 (1) (¢), 21(3) ]
Application for obtaining authorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste

To,

The Member Secretary,

State Pollution Control Board or Pollution Control Committee,

of.......

Sir,

I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016 for processing,

recycling, treatment and disposal of solid waste.

Name of the local body/agency appointed by them/ operator of facility

Correspondence address
Telephone No.

Fax No. ,e-mail:
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Nodal Officer & designation(Officer authorised by the local body or
agency responsible for operation of processing/ treatment or disposal
facility)

4. Authorisation required for setting up and operation of the facility waste processing
(Please tick mark) recycling
treatment
disposal at landfill
5. Attach copies of the Documents
Site clearance (local body)
Proof of Environmental Clearance
Consent for establishment
Agreement between municipal authority and operating agency
Investment on the project and expected return
6. Processing/recycling/treatment of solid waste
(i) Total Quantity of waste to be processed per day
Quantity of waste to be recycled
Quantity of waste to be treated
Quantity of waste to be disposed into landfill
(ii)Utilisation programme for waste processed (Product utilisation)
(iii)Methodology for disposal (attach details)
Quantity of leachate
Treatment technology for leachate
(iv)Measures to be taken for prevention and control of environmental
pollution
(v)Measures to be taken for safety of workers working in the plant
(vi)Details on solid waste processing/recycling/ treatment/disposal
facility (to be attached)
7. Disposal of solid waste
Number of sites identified
Quantity of waste to be disposed per day
Details of methodology or criteria followed for site selection (attach)
Details of existing site under operation
Methodology and operational details of landfilling
Measures taken to check environmental pollution
8 Any other information.
Date: Signature:
Place: Designation
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Form- II
[see rule 16 (1) (e) ]
Format for issue of authorisation
File No.:
Dated:

Authorisation No

To

Ref: Your application number dt.

The State Pollution Control Board/Pollution Control Committee after examining the proposal hereby
authorises having administrative office at to set up

and operate waste processing/recycling/ treatment/disposal facility at

The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal of solid waste.

The authorisation is subject to the terms and conditions stated below and such conditions as may be otherwise specified
in these rules and the standards laid down in Schedules I and II under these rules.

The State Pollution Control Board/Pollution Control Committees of the UT may, at
any time, revoke any of the conditions applicable under the authorisation and shall communicate the same in writing.

Any violation of the provision of the Solid Waste Management Rules, 2016will attract the penal provision of the
Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)
State Pollution Control Board/Pollution Control Committee of the UT

(Signature and designation)

Date:
Place:
Form - 111
[see rule 19 (6),24 (1) ]
Format of annual report to be submitted by the operator of facility to the local body

1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of the local body

Telephone No.

Fax No.

E-mail:
5 Name and address of operator of the facility
6 Name of officer in-charge of the facility

Phone No:

Fax No:

E-mail:
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Number of households in the city/town ,
Number of non-residential premises in the city

Number of election/ administrative wards in the city/town

Quantity of Solid waste

Estimated Quantity of solid waste generated in the local body area /tpd
per day in metric tones

Quantity of solid waste collected per day /tpd
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at landfill /tpd
Status of Solid Waste Management (SWM) service

Segregation and storage of waste at source

Whether solid waste is stored at source in domestic/commercial/

P . Yes/No
institutional bins If yes,

Percentage of households practice storage of waste at source in %
domestic bins

Percentage of non-residential premises practice storage of waste %

at source in commercial /institutional bins

Percentage of households dispose of throw solid waste on the %
streets

Percentage of non-residential premises dispose of throw solid %
waste on the streets

Whether solid waste is stored at source in a segregated form Yes/No
If yes, Percentage of premises segregating the waste at source %
Door to Door Collection of solid waste

Whether door to door collection (D2D) of solid waste is being Yes/No

done in the city/town

if yes

Number of wards covered in D2D collection of waste

No. of households covered

No. of non-residential premises including commercial
establishments ,hotels, restaurants educational institutions/
offices etc covered
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Percentage of residential and non-residential premises covered in
door to door collection through :

%
Motorized vehicle
%
Containerized tricycle/handcart %
0
Other device
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to
be cleaned
km
Frequency of street sweepings and percentage of population [frequency [DailylAlternateTwiceOccasionally|
covered
days a
week
% of
population|
covered
Tools used
. %
Manual sweeping 7
. . %
Mechanical sweeping 7
- Yes/No
Whether long handle broom used by sanitation workers
Whether each sanitation worker is given handcart/tricycle for Yes/No
collection of waste
Whether handcart/ tricycle is containerized Yes/No
Whether the collection tool synchronizes with collection/ waste Yes/No
storage containers utilized
Secondary Waste Storage facilities
No. and type of waste storage depots in the city/town INo. Capacity in m’

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m® bins

2 to 5 m’ bins

Above 5m’ containers

Bin-less city

Bin/ population ratio
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Ward wise details of waste storage depots (attach) :
Ward No:
Area:
Population:
No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in cubic meters

Total waste actually stored at the waste storage depots daily

Give frequency of collection of waste from the depots

Number of bins cleared

Frequency INo. of bins

Daily

|Alternate day

Twice a week

Once a week

Occasionally

\Whether storage depots have facility for storage of segregated
waste in green, blue and black bins

'Yes/ No

(if yes, add details)
No. of green bins:
INo. of blue bins:
INo. of black bins:

Whether lifting of solid waste from storage depots is manual or
mechanical. Give percentage

(%) of Manual Lifting

of SOLID WASTE

%
(%) of Mechanical
lifting %

If mechanical — specify the method used

front-end loaders/ Top loaders

Whether solid waste is lifted from door to door and transported to
treatment plant directly in a segregated form

Yes/ No
(if yes, specify)
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Waste Transportation per day

Type and Number of vehicles used (pl tick or add)

INo. Trips made

waste

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/loader

ransported

Frequency of transportation of waste

IFrequency (%) of waste transported
Daily

IAlternate day

Twice a week

Once a week

Occasionally
Quantity of waste transported each day /tpd
Percentage of total waste transported daily %o
Waste Treatment Technologies used
Whether solid waste is processed Yes/No
If yes, Quantity of waste processed daily tpd

Land(s) available with the local body for waste processing (in
Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town boundary

Details of technologies adopted
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Composting , Qty. raw material processed
Qty. final product produced
Qty. sold

Qty. of residual waste landfilled

vermi composting Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Refuse Derived Fuel Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual waste
landfilled

Waste to Energy technology Qty. raw material processed

such as incineration, gasification, pyrolysis or any other [Qty. final product produced

technology ( give detail Qty. sold Quantity of residual waste

landfilled

Co-processing Qty. raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based power plants

Others Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local body

No. of sanitary landfill sites available with the local body

Area of each such sites available for waste disposal

Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from city/town kms

Distance from the nearest habitation kms

Distance from water body kms
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Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or historical monument kms
Whether it falls in flood prone area Yes/No
Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes /No
Whether Lighting facility is available on site Yes/No
Whether Weigh bridge facility available Yes / No
Vehicles and equipments used at landfill (specify) Bulldozer, Compacters etc. available
Manpower deployed at landfill site 'Yes/No (if yes, attach details)
Whether covering is done on daily basis Yes/No
If not, Frequency of covering the waste deposited at the landfill
Cover material used
Whether adequate covering material is available Yes/No
Provisions for gas venting provided 'Yes/No, (if yes, attach technical data sheet)
Provision for leachate collection 'Yes/No, (if yes, attach technical data sheet)
10 Whether an Action Plan has been prepared for improving solid [Yes/No
waste management practices in the city (if Yes attach Action Plan details)
11 What separate provisions are made for : |Attach details on Proposals,
Dairy related activities : Steps taken,
Slaughter houses waste : 'Yes/No
C&D waste (construction debris) : Yes/No
'Yes/No
12 Details of Post Closure Plan /Attach Plan
13 How many slums are identified and whether these are provided [Yes/ No
with Solid Waste Management facilities : (if Yes. attach details)
14 Give details of manpower deployed for collection including street

sweeping, secondary storage, transportation, processing and
disposal of waste
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15 Mention briefly, the difficulties being experienced by the local
body in complying with provisions of these rules

16 Mention briefly, if any innovative idea is implemented to tackle a
problem related to solid waste, which could be replicated by other
local bodies.

Signature of Operator
Dated :
Place:
Form - 1V
[see rules 15(za), 24(2)]

Format for annual report on solid waste management to be submitted by the local body

CALENDAR DATE OF SUBMISSION OF REPORT:
YEAR:
1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of local body
Telephone No.
Fax No.
E-mail:
5 Name of officer in-charge dealing with solid waste management (SOLID
WASTEM)Phone No:
Fax No:
E-mail:
6 Number of households in the city/town
Number of non-residential premises in the city
Number of election/ administrative wards in the city/town
7 Quantity of Solid waste (solid waste)
Estimated Quantity of solid waste generated in the local body area per day in metric /tpd
tones
Quantity of solid waste collected per day /tpd
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Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at dumpsite/ landfill /tpd

3 Status of Solid Waste Management service
Segregation and storage of waste at source
Whether SOLID WASTE is stored at source in domestic/commercial/ institutional Yes/No
bins, If yes,

Percentage of households practice storage of waste at source in domestic bins %
Percentage of non-residential premises practice storage of waste at source in %
commercial /institutional bins °
Percentage of households dispose or throw solid waste on the streets %
Percentage of non-residential premises dispose of throw solid waste on the streets %
Whether solid waste is stored at source in a segregated form, If yes,
Yes/No
Percentage of premises segregating the waste at source p
0
Door to Door Collection of solid waste
Whether door to door collection (D2D) of solid waste is being done in the city/town Yes/No
if yes
Number of wards covered in D2D collection of waste
No. of households covered
No. of non-residential premises including commercial establishments ,hotels,
restaurants educational institutions/ offices etc covered
Percentage of residential and non-residential premises covered in door to door
collection through :
Motorized vehicle
%
Containerized tricycle/handcart %
0
Other device
%
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to be cleaned km
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Frequency of street sweepings and percentage of |frequency Daily |Alternate [Twice |Occasionally
population covered

days a week

% of

[population

covered
Tools used
Manual sweeping %
Mechanical sweeping %
'Whether long handle broom used by sanitation Yes/No
workers
'Whether each sanitation worker is given Yes/No
handcart/tricycle for collection of waste
IWhether handcart / tricycle is containerized Yes/No
'Whether the collection tool synchronizes with
collection/ waste storage containers utilized Yes/No
Secondary Waste Storage facilities

No. and type of waste storage depots in the No. Capacity in m’

city/town
Open waste storage sites
Masonry bins
Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m3 bins
2 to 5 m3 bins
Above 5m3 containers

Bin-less city

Bin/ population ratio

'Ward wise details of waste storage depots (attach) :
Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in
cubic meters

Total waste actually stored at the waste storage
depots daily
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Give frequency of collection of waste from the Frequency No. of bins
depots
Number of bins cleared

Daily
IAlternate day
Twice a week
Once a week
Occasionally
Whether storage depots have facility for storage [Yes/ No
of segregated waste in green, blue and black bins (if yes, add details)
No. of green bins:
No. of blue bins:
No. of black bins:
IWhether lifting of solid waste from storage depots
is manual or mechanical. Give percentage %
(%
(%) of Manual Lifting of solid waste o
(%

(%) of Mechanical lifting

If mechanical — specify the method used

front-end loaders/ Top loaders

IWhether solid waste is lifted from door to door and
transported to treatment plant directly in a
segregated form

'Yes/ No
(if yes, specify)

'Waste transportation per day

Type and Number of vehicles used

No. Trips made waste

transported

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others

JCB/loader
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Frequency of transportation of waste Frequency (%) of waste transported
Daily

IAlternate day
Twice a week

Once a week

Occasionally
Quantity of waste transported each day tpd
Percentage of total waste transported daily o
\Waste Treatment Technologies used
'Whether solid waste is processed

'Yes/No
If yes, Quantity of waste processed daily tpd

'Whether treatment is done by local body or
through an agency

Land(s) available with the local body for waste
processing (in Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town
boundary

Details of technologies adopted

Composting , Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Vermi composting Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled
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Refuse Derived Fuel

Qty

Qty.
Qty.

. raw material processed
final product produced

sold Quantity of residual waste landfilled

'Waste to Energy technology

such as incineration, gasification, pyrolysis or any
other technology ( give detail)

Qty.
Qty.
Qty.

raw material processed
final product produced

sold Quantity of residual waste landfilled

Co-processing

Qty.

raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based
power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local
body

No. of sanitary landfill sites available with the
local body

Area of each such sites available for waste disposal

/Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from
city/town

kms
Distance from the nearest habitation kms
Distance from water body kms
Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or kms
historical monument
Whether it falls in flood prone area Yes/No
'Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
\Whether landfill site is fenced Yes/No
'Whether Lighting facility is available on site Yes / No

[PART II—SEC. 3(ii)]
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'Whether Weigh bridge facility available

Yes /No

Vehicles and equipments used at landfill (specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

'Yes/No

(if yes, attach details)

'Whether covering is done on daily basis 'Yes/No
If not, Frequency of covering the waste deposited

at the landfill

Cover material used

IWhether adequate covering material is available  [Yes/No
Provisions for gas venting provided 'Yes/No

(if yes, attach technical data sheet)

Provision for leachate collection

'Yes/No

(if yes, attach technical data sheet)

'Whether an Action Plan has been prepared for
improving solid waste management practices in the
city

'Yes/No
(if Yes attach Action Plan details)

10

'What separate provisions are made for :
Dairy related activities :
Slaughter houses waste :

C&D waste (construction debris) :

IAttach details on Proposals,Steps taken,
'Yes/No
'Yes/No
'Yes/No

11

Details of Post Closure Plan

IAttach Plan

12

How many slums are identified and whether these
are provided with Solid Waste Management
facilities :

'Yes/ No
(if Yes, attach details)

13

Give details of:

Local body’s own manpower deployed for
collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

14

Give details of:

Contractor/ concessionaire’s manpower deployed
for collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

15

Mention briefly, the difficulties being experienced
by the local body in complying with provisions of
these rules
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16  [Mention briefly, if any innovative idea is
implemented to tackle a problem related to solid
waste, which could be replicated by other local
bodies

Signature of CEO/Municipal Commissioner/
Executive Officer/Chief Officer
Date:
Place:
Form-V
[see rule 24(3)]

Format of annual report to be submitted by the state pollution control board or pollution control committee
committees to the central pollution control board

PART A

The Chairman
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar

DELHI- 110 0032

1. |Name of the State/Union territory

2. |Name & address of the State Pollution Control

3. |Number of local bodies responsible for management ofj:
solid waste in the State/Union territory under these rules

4. [No. of authorisation application Received

5. |A Summary Statement on progress made by local body|:  [|Please attach as Annexure-I
in respect of solid waste management

6. |A Summary Statement on progress made by local bodies|:  |[Please attach as Annexure-II
in respect of waste collection, segregation,
transportation and disposal

7. |A summary statement on progress made by local bodies  [Please attach as Annexure-III
in respect of implementation of Schedule II
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Date: .

Chairman or the Member Secretary
State Pollution Control Board/

Pollution Control Committee

Towns/cities

Total number of towns/cities

Total number of ULBs

Number of class I & class II cities/towns
Authorisation status (names/number)
Number of applications received
Number of authorisations granted
Authorisations under scrutiny

SOLID WASTE Generation status
Solid waste generation in the state (TPD)
collected

treated

landfilled

PART B

Compliance to Schedule I of SW Rules (Number/names of towns/capacity)

Good practices in cities/towns
House-to-house collection
Segregation

Storage

Covered transportation

Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletization

Processing facility operational:

S1. No.

Composting

Vermi-composting

Biogas

IRDF/Pelletization

Processing facility under installation/planned:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletisation
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Waste-to-Energy Plants: (Number/names of towns/capacity)

S1. No. [Plant Location Status of operation IPower generation (MW) [Remarks

Disposal of solid waste (number/names of towns/capacity):
Landfill sites identified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity):
Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/Landfills sites

S1. No. Name of IAmbient air Groundwater Leachate quality |Compost quality [VOCs
facilities

1.

2.

3.

Status of Action Plan prepared by Municipalities

Total number of municipalities:

Number of Action Plan submitted:
Form - VI
[see rule 25]

Accident Reporting

1. Date and time of accident

2. Sequence of events leading to accident

3. The waste involved in accident
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4. Assessment of the effects of the accidents on human health|:
and the environment
5. Emergency measures taken
6. Steps taken to alleviate the effects of accidents
7. Steps taken to prevent the recurrence of such an accident
Date: ............... Signature:..........ooeveeiiiieian..
Place: ............... Designation: ........................

[F. No. 18-3/2004-HSMD]
BISHWANATH SINHA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MAHARASHTRA POLLUTION CONTROL BOARD

ANNUAL REPORT - 2022

Form-V
PART A
To,
The Chairman
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi- 110 0032
1. Name of the State/Union MAHARASHTRA
territory
2. Name & address of the State Maharashtra Pollution Control Board,
Pollution Control Sion, Mumbai.400022
3. Number of local bodies 1 Corporations 28
responsible for management of | 2 Councils 241
solid waste in the State/Union 3 Nagar Panchayat 142
territory under these rules
Total ULBs 411
4 Cantonment Boards 07
4, No. of authorization application 112
Received
B A Summary Statement on Annexure-l Attached
progress made by local body
in respect of solid waste
management
6. A Summary Statement on Annexure-1l & IIA Attached
progress made by local bodies
in respect of waste collection,
segregation, transportation and
disposal
7. A Summary statement on Annexure-Ill Attached

progress made by local bodies
in respect of implementation of
Schedule I

Date:

Place: Mumbai Q&k N % .
(Dr. Avinash Dhakne, 1AS)

Member Secretary
Maharashtra Pollution Control Board

SWM Annual report 2022




MAHARASHTRA POLLUTION CONTROL BOARD
Annex-|

124

A SUMMARY STATEMENT ON PROGRESS MADE BY LOCAL BODY
IN RESPECT OF SOLID WASTE MANAGEMENT

Maharashtra is one of the highest urbanized states with nearly 50 % of the population
residing in urban areas.

Classification of Cities:

No. Name Statistic

1 Municipal Corporations 28 Cities

2 Municipal Councils 241 Cities

3 Nagar Panchayat 142 Cities

4 Total Number of ULBs 411
Total SW Generated by ULBs 23301.2515 TPD

5 Total Cantonment Boards 07

6 Total SW Generated By 147.21 TPD
Cantonment Boards
Gross Solid Waste Generation 23448.4615 TPD
(ULBs + Cantonment Boards)

The solid waste generated by Corporations is 19316.45 MT/Day with share of 82.38 %
while generation by “A” class council is 956.435 MT/Day with share of 4.08 %, “B” class council
generates 1363.62 MT/Day with share of 5.82 %, “C” class council generates 1108.3345
MT/Day with share of 4.73 %, Nagar Panchayats generates 556.412 MT/Day with share of
2.37 % and Cantonment Boards contribution is 147.21 MT/day with a share of 0.63 %.

Solid Waste Management Status Summary

Total Wast Total Wast Total Waste Total Waste Total Waste
Total Number otal Waste otal Waste Scientifically Disposed in Unscientific
Generated Collected . .. . . .
of ULBs (MT/D) (MT/D) Treated in Facility Sanitary/Simple Disposed
(MT/D) Landfill (MT/D) (MT/D)
411 ULBs+ 93448.46 23044.03 18725.20 3343.12 975.71
7CB ' (98.27 %) (79.85 %) (14.50 %) (4.23 %)

Percentage of solid waste treatment is increased from 93.69 to 94.35 % as compared

to last year Treatment percentage.

Total 18725.20 MT/Day Solid Waste is treated/processed by ULBs by adopting waste
treatment technologies and total 3343.12 MT/Day is disposed of in sanitary/simple landfill.
Thus, achieving overall 94.35 % average treatment. The remaining solid waste find its way for
unscientific disposal/dumping. Overall average waste segregation is 93.01 % and overall solid
waste transportation is 98.98 %.

SWM Annual report 2022
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The state has positively adopted the SWM Rules 2016 in totality and is working
towards scientific management of solid waste in ULBs of the state. The state has a robust
solid waste management policy in accordance with the Solid Waste Management Rules, 2016
and lays stress on 100 % segregation, collection, transportation & processing of wet waste
through composting, bio-methanization etc. dry waste recycling, reuse and recovery through
establishing material recovery facilities, landfilling of inert, processing of legacy waste
through biomining.

ULBs are practicing segregation of waste at source and adequate provisions are made
in Solid Waste Management DPRs for achieving 100 % segregation of waste at source. ULBs
in the state are segregating waste into three categories wet, dry and domestic hazardous
waste.

Processing of Waste:

Vehicles deployed for collection and transportation of waste have two compartments
for dry and wet waste. Segregated waste is further segregated at processing facility and then
scientifically processed. Maharashtra is the only state to have registered its own brand “Harit
Maha City Compost” for promotion of marketing and sale of city compost which is as per
the FCO standards and SWM Rules 2016.

Dry waste collected form the city is further segregated into paper, plastic, glass, metal
etc. through secondary segregation process at transfer stations or the designated material
recovery facility (MRF) in the city or at solid waste treatment facility. After secondary
segregation of dry waste into paper, plastic, glass, metal etc.is being recycled through local
sellers in the city, to recyclers in the region or to the waste processing plants in nearby metro
cities through prescribed processes.

For treatment of dry waste technical options such as preparation of Refused Derived
Fuel (RDF), use of plastic in roads, preparation of oil or granules from plastic etc. are also
used in some municipal corporations.

ULBs have integrated rag pickers into formal system and involve them for recycling
and recovery of waste. Rag pickers are provided with identity cards, basic facilities, and
personal protective equipment.

In the Mumbai region, Municipal Corporation of Greater Mumbai has mandated all
bulk generator of solid waste i. e. having area greater than 5000 sg. Mtr to provide in-situ
treatment of solid waste generated in their premises. This practice is resulted in reduction

of waste generation.

SWM Annual report 2022
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Bio-mining of legacy waste

Many ULBs in state have accumulated legacy waste at processing facility due to
absence of treatment facilities in past. Biomining of legacy waste has been started and 193
sites have been either reclaimed or capped where legacy waste was accumulated.

Maharashtra Pollution Control Board has prepared Region wise abstract showing a
summary statement of all local bodies indicating class, populations, Quantum of Solid Waste
generations, treatment, adopted technologies for solid waste treatment, source segregation
percentage and transportation percentage as per form IV submitted by ULBs.

Region wise total number of ULBs statement is enclosed as Annex-I.

A Statement of Municipal Solid Waste generation and treatment in the State is
enclosed with graphical representation as Annex-ll. A Summary Statement on progress made
by Cantonment Board (Army establishment) in respect of waste collection, segregation,
transportation and disposal in the State of Maharashtra is enclosed as Annex-Il A.

A Summary Statement on progress made by local bodies in respect of waste collection,

segregation, transportation and disposal in the State of Maharashtra is enclosed as Annex-lil.

SWM Annual report 2022
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Annexure-lil

MAHARASHTRA POLLUTION CONTROL BOARD

A SUMMARY STATEMENT ON PROGRESS MADE BY LOCAL BODY
IN RESPECT OF IMPLEMENTATION OF SCHEDULE-II

Maharashtra is one of the urbanized states in the country. The state is having total
418 Nos. of Local Bodies. ULBs installed 456 composting plants as a waste processing facility.
Also 145 vermi-composing facilities are installed, 57 bio-methanization plants are installed,
01 waste to Energy plant and 23 RDF plant installed. The 382 landfill sites are identified. The
Bio-medical waste and industrial hazardous waste generated in the area of local bodies is not
mixed with MSW and such waste is disposed of separately in accordance with provisions
made under BMW Management Rules, 2016 and Hazardous and Other Wastes (Management
and Trans Boundary Movement) Rules, 2016. For the disposal of Hazardous waste, 4 no. of
common Hazardous waste treatment & disposal facility have been developed in the State. For
the disposal of the Bio-medical waste, 30 number of Common Bio-medical waste treatment

facilities have been provided.

The main constraint for the effective implementation of MSW Rules & setting up of
waste processing facility for local bodies is non-availability of suitable land. Considering the
constraint, the Urban Development Department, Govt. of Maharashtra has passed order
regarding formation of District level committee in every District under the Chairmanship of
District Collector. The main object of district level committee is to identify & select waste
processing and landfill sites. The Committee comprises of 11 members of various concerned
department. While identifying the suitable location for landfill and waste processing site, a
care is taken by the District level committee that the site should be away from habitation
clusters, forest, water bodies, monuments, wet lands and places of important cultural,

historical and religious aspect including CRZ areas.
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Initiative taken/proposed by the MPC Bo::]d.28

e Board has developed web portal for urban local bodies to monitor daily and monthly
data for waste generation, segregation, collection, transportation from administrative
ward and its proper treatment. All corporations are submitting the details of waste
collected, transported and treated in concern wards. Hence it is resulted in self-
certification and self-audited by local bodies.

e Board constantly issuing notices/DO letters/directions to the Municipal
Corporations/Councils for implementation of SWM Rules, 2016.

e Hon’ble Chairman has issued Directions under section 5 of the Environment
(Protection) Act, 1986 to all local bodies for implementation of Solid Waste
Management Rule, 2016.

e Board has issued environmental compensation notices to 168 and 114 local bodies
with respect to solid waste management and legacy waste management respectively.

e Board has initiated the concept of providing financial and technical assistance to
Municipal Councils and Nagar Panchayats for setting up Solid Waste Management
facility towards abatement and control of pollution.

e Board has prepared Model Tender Document on solid waste management for local
bodies and same is hosted on Boards website

e Board has also constituted Technical Advisory Committee for State level for
implementation of SWM Rule 2016 in the State of Maharashtra.

e Board has scrutinized of authorizations and the treatment technology prepared by
Local Body by MSW Committee. The members of committee are from All India
Institute of Local Self Govt & Ex. Dy. Commissioner of Municipal Corporation of
Greater Mumbai.

o For effective implementation and compliance of these Rules, Board pursued the
matter with Principal Secretary, Urban Development Department, GOM requesting

them to look personally into the matter for compliance.
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Gaps and issues in Implementation:

Training for the staff in the solid waste management department to improve

efficiency and safety standards may be required.

e Quantification of waste data.

e There is lack of personnel operating at the processing facility.

e The current collection and transportation system is not optimized.

e Lack of management skill with Local Bodies

¢ Non availability of suitable land for handing over to concerned local bodies which are
not having their own land.

e Local Community resistance.

e Inadequate finance for management of Solid Waste by Local Bodies

e Selection of proper waste processing technology with respect to quantity of waste
generation including waste to energy plants.

e Lack of public awareness/participation.

e Unsegregated Waste at Source.
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Suggestions:

e ULBs shall be appoint Environment officer to deal with SWM, C & D waste and other
waste management.

e Public awareness and involvement of people in the segregation of waste.

e Provision of adequate financial assistance to ULB for effective implementation of
SWM Rules, 2016.

e Suitable technology adaptation to different group of ULB’s.

e Form expert group to redefine to site selection criteria considering advance
technology and need for decentralize treatment plant.

e May consider creating authority for selecting, providing, and operating the MSW
facility by itself or on BOOT basis at each stage.

e |dentification of landfill and waste processing sites by State Government and
handover to concerned local bodies.

e Research and development on low-cost standard models.
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Towns/cities

Total number of towns/cities 1418
Total number of ULBs : 411 + 07 Cantonment Boards
Number of class | & class Il cities/towns : Corporations - 28
A Class - 16
B Class - 74
C Class - 151
Nagar Panchayats - 142
Cantonment Boards - 07
Authorization status (names/number) in this year
Number of applications received 1112
Number of authorizations granted 119
Authorizations under scrutiny 165
Authorizations Rejected 116
SOLID WASTE Generation status
Solid waste generation in the state (TPD)  :23448.46*
Collected : 23044.03
Treated :18725.20
Scientifically Landfilled :3343.12
Dumped :975.71 (Unscientifically Dumping)

* In the Mumbai region, Municipal Corporation of Greater Mumbai has mandated all bulk generator of
solid waste i. e. having area greater than 5000 sg. Mtr to provide in-situ treatment of solid waste generated in
their premises. This practice is resulted in reduction of waste generation.

Compliance to Schedule | of SW Rules (Number)

Good practices in cities/towns includes IEC, training, public awareness : 289

House-to-house collection : 418 ULBs
Segregation at Source : 407
Storage : 284
Covered transportation : 418 ULBs
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Processing of SW (Number): Solid Waste processing facilities setup for ULBs

Composting
No. of Cities/ULBs No. of Plant installed
400 456

Vermicomposting
No. of Cities/ULBs No. of Plant installed
112 145

Biogas/Bio-methanization
No. of Cities/ULBs No. of Plant installed
45 57

RDF/ Palletization
No. of Cities/ULBs No. of Plant installed
15 23

Solid Waste processing facilities setup for Cantonment Boards

No. of Composting Vermicomposting Bio-methanation RDF
Cantonment
Boards
7 6 5 0 0

Processing facility operational:

SI. No. | Composting Vermicomposting Biogas RDF/ Palletization

456 + 6 =462 145+ 5 =150 57 23

Processing facility under installation/planned:

SI. No. | Composting Vermicomposting Biogas RDF/ Palletization

Waste-to-Energy Plants: (Number)

SI. Plant Location Status of Power generation Remarks
No. operation (MW)

Solapur Municipal

Corporation In operation 4 MW --
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Monitoring at Waste processing/Landfills sites

MAHARASHTRA POLLUTION CONTROL BOARD

Sl. Name of Facilities Ambient Leachate | Compost
. . . Groundwater . . VOCs
No. | (Corporation/Councils) air quality quality
1 Municipal Corpqratlon of Done Done Done Done 3
Greater Mumbai
2 lep'rl.Chlnchwad . Done Done Done Done
Municipal Corporation -
3 Pune Mu'n|C|paI Done B Done 3 3
Corporation
4 | Mahad Municipal Council Done Done -- -- -
5 Nashik |V|'UI’1ICIp3| B Done B 3 N
Corporation

Status of Action Plan prepared by Municipalities -

Total number of municipalities: 411

Number of Action Plan submitted to urban development department: 392
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Maharashtra Pollution Control Board
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MSW Annual Report For 2022

STAT

Sr. No. Name of Region No. of ULBs
1 Aurangabad 80
2 Nashik 64
3 Pune 53
4 Chandrapur 47
5 Nagpur 46
6 Kolhapur 44
7 Amravati 41
8 Raigad 16
9 Thane 9

10 Kalyan 8

11 Navi Mumbai 2

12 Mumbai 1
Total 411

Number of ULBs Regiomwise

Municipal | Municipal | Municipal Nagar
Regions Corporations Council Council Council Pancl?a ats
“A” Class “B” Class “C” Class y
Aurangabad 4 4 14 32 26
Nashik 5 2 15 25 17
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Roci . Municil?al Municil?al Municil?al Nagar
egions Corporations ”(jigucnl(;lsls ugguéllglsls "((jjgu(;ll;lsls Panchayats

Pune 3 3 8 21 18
Chandrapur 1 1 8 13 24
Nagpur 1 3 7 17 18
Kolhapur 3 5 18 18

Amravati 2 1 14 15 9

Raigad 1 1 8 6

Thane 3 2 1 3

Kalyan 3 2 3
Navi Mumbai 1 1

Mumbai 1

Total 28 16 74 151 142
Region wise Solid Waste Generation by ULBs
. . Municipal Municipal Municilfal Nagar
Regions Corporations ”Cguncﬂ ”C(zuncﬂ ”C2un01l Panchayats
A” Class B” Class C” Class
Aurangabad 985 229 209.64 220.632 102.1
Nashik 1395.45 108 296.59 199.11 86.56
Pune 3612 124 178.01 179.226 101.56
Chandrapur 113 85 134.4 100.13 61.21
Nagpur 1200 113.435 126.02 99.1945 53.22
Kolhapur 525 88.05 123.8 64.342
Amravati 376 34 262.91 102.082 37.32
Raigad 470 29 66.16 24.5
Thane 2145 39 5 8.1
Kalyan 1398 263 - 17.5
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Municipal | Municipal | Municipal Nadgar
Regions Corporations Council Council Council Pancl?a ats
“A” Class “B” Class “C” Class y
Navi
Mumbai 712 13
Mumbai 6385 -
Total 19316.45 956.435 1363.62 1108.3345 556.412

Region wise Solid Waste Treated/Processed by ULBs

. . Municil?al Municil?al Municigal Nagar
Regions Corporations ”Cguncﬂ ”C(zuncﬂ ”Cguncﬂ Panchayats
A” Class B” Class C” Class
Aurangabad 822 196 162.27 165.21 74.14
Nashik 1075.34 96 281.94 183.57 57.99
Pune 3485 117.8 155.63 169.853 74.51
Chandrapur 113 81 123.4 81.98 37.81
Nagpur 200 86.435 118.02 86.670725 48.6
Kolhapur 484 - 85.04 110.65 56.1065
Amravati 200 31 199.14 84.062 214
Raigad 335 - 29 64.76 15.8
Thane 1587.5 - 31 5 5.82
Kalyan 834 101 - 14.5
Mll\llri\gai 681 ) 13
Mumbai 5517.26 - -
Total 15334.1 709.235 1185.44 964.755725 406.6765
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Total ULBs in the Region

a0

Aurangabad MNashik Nagpur ne Chandrapur  Amravati Kolhapur Raigad Kalyan  Navi Mumbai Mumbai

Regions

b
o

Regionwise solid waste Generation vs Treatment for Corporations

H:00 t by amCharts

6,000

MT/Day

4,000

cha:
N I I I

Mumbai Pane Nashik Nagpur  Aurangabad Navi Mumbai Amravati BRaigad Kolhapur Chandrapur

Regions

- Generation Treatment

Regions Generation Treatment
Mumbai 6385 5517.26
Pune 3612 3485
Thane 2145 1587.5
Kalyan 1398 834
Nashik 1395.45 1075.34
Nagpur 1200 200
Aurangabad 985 822
Navi Mumbai 712 681
Kolhapur 525 484
Raigad 470 335
Amravati 376 200
Chandrapur 113 113
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Regionwise solid waste Generation vs Treatment for A Class Council

J5 chart by amCharts
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Aurangabad Kalyan Kolhapur Nagpur Nashik Chandrapur Amravati

Regions

- Generation Treatment

Regions Generation Treatment
Kalyan 263 101
Aurangabad 229 196
Pune 124 117.8
Nagpur 113.435 86.435
Nashik 108 96
Chandrapur 85 81
Amravati 34 31

Regionwise solid waste Generation vs Treatment for B Class Council

ey J5 chart by amCharts

200

Mashik Amravati Nagpur Kolhapur Thane Raigad

Regions

MT/Day

- Generation Treatment

Regions Generation Treatment

Nashik 296.59 281.94
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Regions Generation Treatment
Amravati 262.91 199.14
Aurangabad 209.64 162.27
Pune 178.01 155.63
Chandrapur 134.4 123.4
Nagpur 126.02 118.02
Kolhapur 88.05 85.04
Thane 39 31
Raigad 29 29

Regionwise solid waste Generation vs Treatment for C Class Council

200

2 160
=]
=
E 100

30
Nashik

Aurangabad

Generation

Pune

Treatment

Kolhapur

Amravati Nagpur

Regions

Chandrapur

Raigad

Navi Mumbai

Regionwise solid waste Generation vs Treatment for C

Class Council

Thane

Regions Generation Treatment
Aurangabad 220.632 165.21
Nashik 199.11 183.57
Pune 179.226 169.853
Kolhapur 123.8 110.65
Amravati 102.082 84.062
Chandrapur 100.13 81.98
Nagpur 99.1945 86.670725
Raigad 66.16 64.76
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Regions Generation Treatment
Navi Mumbai 13 13
Thane 5 5
Regionwise solid waste Generation vs Treatment for Nagar Panchayats
D (e
an
g oo
a
E 40
20
0
Aurangabad Nashik Chandrapur Pune Nagpur Raigad Thane Kalyan
Regions

Generation

Treatment

Regionwise solid waste Generation vs Treatment for Nagar

Panchayats
Regions Generation Treatment
Aurangabad 102.1 74.14
Pune 101.56 74.51
Nashik 86.56 57.99
Kolhapur 64.342 56.1065
Chandrapur 61.21 37.81
Nagpur 53.22 48.6
Amravati 37.32 21.4
Raigad 24.5 15.8
Kalyan 17.5 14.5
Thane 8.1 5.82
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Solid Waste Generation

A Class Municipal Councils:

C Class Municipal Councils:
Maa:Blinicinsl Connd o @ A Class Municipal Councils 3022

30.89%
B Class Municipal Councils 3889

. C Class Municipal Councils 3089

B Class Municipal Councils:

Solid Wasto Generation
Local Body No. of ULBs Qty (MT/Day) | Percentage (%)
Municipal Corporation 28 19316.45 82.38
A Class Municipal Councils 16 956.435 4.08
B Class Municipal Councils 74 1363.62 5.82
C Class Municipal Councils 151 1108.3345 4.73
Nagar Panchayats 142 556.412 2.37
Total 411 23301.2515

Cantonment Board 7 147.21 0.63
Total 418 23448.4615 100

JS chart by amCharts
Solid Waste Treatment/Processing

Cantonment Board: 0.23%
Magar Panchayats: 6.25% |
C Class Municipal Councils: 5.27%

B Class Municipal Councils: 5.41%
A Class Municipal Councils: 3.35% - \

@ Municipal Corporation 79.48

A Class Municipal Councils 3.35

. B Class Municipal Councils 341

. C Class Municipal Councils 327
. Nagar Panchavats 625
. Cantonment Board 0.25
Local Body No. of ULBs Qty (MT/Day) | Percentage (%)
Municipal Corporation 28 15334.1 81.87

A Class Municipal Councils 16 709.235 3.79
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Local Body No. of ULBs Qty (MT/Day) | Percentage (%)
B Class Municipal Councils 74 1185.44 6.33
C Class Municipal Councils 151 964.755725 5.15
Nagar Panchayats 142 406.6765 2.17
Cantonment Board 7 129.01 0.69

Percent

Percent

Percent

Graphical representation of treatment percentage of ULBs.

Regionwise SW treatment % by Corporations

J58 chart by amCharts

Pune Chandrapur Navi Mumbai  Mumbai Raigad Mashik Thane Aurangabad  Kolhapur
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A Class Councils SW Treatment (%)

100 9
5 chart by amCharts
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Regions
B Class Councils SW Treatment (%)
119 J5 chart by amCharts
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Regions



143

C Class Councils SW Treatment (%)

200 7
J5 chart by amCharts
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MAHARASHTRA POLLUTION CONTROL BOARD
PRESENT STATUS OF ULBs IN MAHARASHTRA

MSwW MSW MSwW q
13:;‘ N%ni%()f Class Population | Generation | Treated Processing T;Zléislli);) L Segrti?atlon Tralz/sport
: MT/Day | MT/Day | Facility v ° °
Composting,
- Vermi
Municipal composting, Bio-
1 |CorporationMC-CLASS| 15451605 6385 5517.26 | methanation, | T3-1105 100 100.00
of Greater A Refuse Derived
Mumbai efuse Derive
Fuel, Waste to
Energy
MSW MSW MSW q
13:;’ N%I:;Of Class Population | Generation | Treated | Processing T;E;Ié?lli):yn Segr(i;;atmn Trarll’/sport
: MT/Day | MT/Day | Facility ° °
Navi Composting
1| Mumbai {MC-CLASS| 560976 712 681 Refuse T3-28 100 100.00
Municipal C . T4 - 50
. Derived Fuel
Corporation
Uran ;21__155
2 | Municipal C 32000 13 13 - T3-1 100 100.00
Council T4 -2

Sr. L30T LR WSS Transport | Segregation | Transport
No. Name of ULB Class Population | Generation | Treated Processing Facility % %

: MT/Day MT/Day Facility ° °

- Composting, Bio-
Kalyan Dombivli A
1 Municipal  ["1CCEASS| 1518762 668 658 | [methanation, |15 gg 95 100.00
. C Refuse Derived
Corporation Fuel




1
i

Sr BT e b Transport | Segregation | Transport
No. Name of ULB Class Population | Generation | Treated Processing Facilli) " g o? o/p
: MT/Day | MT/Day Facility y o o
Bhiwandi-Nizampur
2 Municipal MC'%LASS 709665 440 85 Composting 80 100.00
Corporation
Ulhasnagar
3 Municipal [V G4%5) 556008 290 91 Composting | 198 39 100.00
Corporation
Ambarnath . T3-1
4 Municipal Council A 305000 158 101 Composting T4 - 60 62 100.00
Composting,
Vermi
5 | Kulgaon Badlapur | 174226 105 0 |composting, Bio-| L1373 70 100.00
Municipal Council . T4 - 42
methanation,
Co-processing
Murbad Nagar . T2-1
6 Panchayat NP 21080 6 6 Composting T4-6 100 100.00
Shahapur Nagar . T2-1
7 Panchayat NP 11623 4.5 4.5 Composting T4-6 100 100.00
Wada Nagar . T2-2
8 Panchayat NP 16750 7 4 Composting T4.7 0 100.00
MSwW MSwW MSwW q
13:;' N%ni%()f Class Population | Generation | Treated | Processing T;Tclisll; ;) rt Segrti?atlon Trarz/sport
: MT/Day | MT/Day Facility y o o
Thane .
1 | Municipal [MCCLASS| 2508482 1024 7775 | COMPOSUNG, |5 o4 100 100.00
. B Bio-methanation
Corporation
ey Me-cLass T2-19
2 iy 2333718 671 403 Composting T3-65 60 100.00
Municipal C
. T4 - 48
Corporation
Mira Composting.
3 | Bhaindar \MC-CLASS|  g;/746 450 407  |Refuse Derived | T4 -34 100 100.00
Municipal D
. Fuel
Corporation
Dahanu Composting,
4 Municipal B 50287 11 11 Vermi 100 100.00
Council composting
Palghar
5 Municipal B 68930 28 20 Composting 96 100.00
Council
Jawhar T™-1
6 Municipal C 12040 5 5 Composting 90 100.00
. T4-5
Council
Mokhada Composting,
7 Nagar NP 10273 3.5 2 Vermi T4-3 100 100.00
Panchayat composting
Talasari
8 Nagar NP 18722 2 2 Composting 0 100.00
Panchayat
Vikramgad Composting, T2-2
9 Nagar NP 8340 2.6 1.82 Vermi 90 70.00
5 T4 -3
Panchayat composting
MSW MSW MSW .
;(r). N%‘i‘;’;or Class Population | Generation | Treated | Processing T;E:éislli) ;’ rt Segri?atlon Tralz/sport
: MT/Day | MT/Day Facility y ° °
Panvel
1 | Municipal [MCCEASS| 509901 470 335 Composting | L322 85 100.00
) D T4 -58
Corporation
Khopoli Composting, T3-2
2 Municipal B 71141 29 29 Waste to 100 100.00
. T4-18
Council Energy
Alibag .
3 | Municipal c 20743 7 6 Composting, | T2-1 100 100.00
. Bio-methanation T4 -8
Council
Karjat Compostin T2-1
4 Municipal C 29663 10.01 10.01 . D g T3-1 100 100.00
. Bio-methanation|
Council T4 -6
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MSW MSW MSW q
13: N;E?H%Of Class Population | Generation | Treated | Processing T;::;islli) ;’ rt Segre:;;atlon Tral}l/sport
. MT/Day | MT/Day Facility y o o
Mahad
5 Municipal C 31000 14 14 Bio-methanation| T4-10 100 100.00
Council
Matheran
6 Municipal C 4393 3.1 3.1 Bio-methanation 100 100.00
Council
Murud-Janjira % i
7 Municipal C 12226 4.55 4.55 Composting T3-1 100 93.41
Council T4-3
Pen T3-1
8 Municipal C 46558 15 14.6 Composting T4 -8 100 100.00
Council
Roha .
L Composting, T2 -2
9 Mumclp_al C 23596 8 8 Bio-methanation T4 -4 92 100.00
Council
Shrivardhan
10 Municipal C 16389 4.5 4.5 Composting T4-3 100 100.00
Council
Khalapur T2 - 00
11 Nagar NP 6421 2.6 2.6 Composting 100 100.00
T4 -2
Panchayat
Mangaon
12 Nagar NP 18740 11 3 Composting T2-1 85 100.00
Panchayat
Mhasala
13 Nagar NP 10121 4 3.5 Composting 80 100.00
Panchayat
14 Pali NP 10549 3 2.9 Composting T2-3 80 100.00
Poladpur
15 Nagar NP 7633 1.7 1.7 Composting T4 -3 100 100.00
Panchayat
Composting,
16 | TalaNagar | \p 6981 2.2 2.1 Vermi T4 -2 100 96.45
Panchayat .
composting
MSW MSW MSW .
13:;' Name of ULB Class Population | Generation | Treated Processing T;:Iéislli’ : rt Segre;?atlon Trax})/sport
: MT/Day | MT/Day Facility y ° °
Ichalkaranji . .
1 Municipal ~ [MCCHASS| 354000 108 108 |Composting, Bio-| T3 -2 100 100.00
. D methanation T4-73
Corporation
Composting, Bio-
Kolhapur . T2-4
2 Municipal ~ |MICCEASS| 607419 202 182 | methanation, | 55, 0 99.01
A D Refuse Derived
Corporation T4-172
Fuel
Sangli-Miraj &
Kupwad MC-CLASS . T3-4
3 Municipal D 557000 215 194 Composting Ta-6 100 100.00
Corporation
Chiplun T3-1
4 Municipal B 56569 15 14 Composting Ta .7 100 100.00
Council
Islampur
5 Municipal B 78620 17 17 Composting T2-5 100 100.00
Council
Jaysingpur
6 Municipal B 53585 17.05 17.04 Composting T2-6 100 100.00
Council
Ratnagiri
7 Municipal B 76229 22 22 Composting T4 - 17 100 100.00
Council
g | VitaMunicipal B 55000 17 15  |Composting, Bio-| 1y 100 94.12
Council methanation
Ashta Municipal . T2-2
9 Council C 37105 7 6 Composting Ta-1 100 100.00
Gadhinglaj
10 Municipal C 32622 12 6.25 Composting T4 -8 100 100.00
Council
Hupari Municipal . T2 -01
11 Council C 28953 5 4 Composting TA -4 100 100.00




Sr. —— AL — Transport | Segregation | Transport
No. Name of ULB Class Population | Generation | Treated Processing Facilit % %
: MT/Day MT/Day Facility Y ° °
Jat Municipal T2-1
12 1P C 35336 13 12 Composting T3-1 100 100.00
Council Ta-9
Kagal Municipal Vvermi
13 g 1CIp C 42124 14 13.5 composting, T2-2 100 100.00
Council
Waste to Energy
Khed Municipal T2-1
14 Council C 16892 8 7 Waste to Energy T4 .9 100 100.00
Kurundwad
15 Municipal C 25000 4.93 4.93 Composting T2-1 100 100.00
Council
Malkapur ™ -1
16 Municipal C 5339 1.35 1.35 Composting T4 -3 100 100.00
Council
Malvan Cor{l{};grs;:img,
17 Municipal C 18648 4.6 2.8 . . T4 -5 100 100.00
Council compostmg,_ Bio-
methanation
Murgud T2-2
18 Municipal C 12311 2.886 2.786 Composting T4-8 100 100.00
Council
Palus Municipal . T2-1
19 Council C 30010 4.5 3.5 Composting T4-6 100 96.22
Panhala Composting,
20 Municipal C 3278 1 1 Vermi T4 -2 100 100.00
Council composting
Rajapur T2-1
21 Municipal C 9841 3.55 3.55 Composting Ti-2 100 100.00
Council
Sawantvadi Composting, T2 -2
22 Municipal C 23851 11 11 Vermi 100 100.00
. . T4-6
Council composting
Shirol Municipal . T2-1
23 Council C 27649 7.424 7.424 Composting Th-1 100 100.00
Tasgaon T2-2
24 Municipal C 37945 14.06 14.06 Composting T3-3 85 100.00
Council T4-10
Vadgaon T2-3
25 Municipal C 25651 6.5 6.5 Composting T3-1 100 100.00
Council
Composting,
Vengurla Vermi T2-1
26 Municipal C 12392 3 3 composting, Bio- T3-1 100 100.00
Council methanation, T4 -6
Co-processing
Ajara .
27 NP 18100 5 5 Composting T4-5 100 100.00
Nagarpanchayat
28 Atpadi NP 26250 6 0 - ;21 g 50 100.00
Chandgad . T2-1
29 Nagarpanchayat NP 10205 3.9 3.8 Composting Ta-1 100 100.00
30 |Dapoli Municipal | p 15713 7 7 |Bio-methanation| 122 100 100.00
Council T4-3
31 |Devgadjamsande|  \p 17234 2 2 vermi T4-5 80 100.00
Nagar Panchayat composting
Devrukh Nagar . T2-1
32 Panchayat NP 13608 1.5 1.44 Composting TA .4 100 100.00
33 | GuhagarNagar | \p 7299 0.42 0.42 Composting T4-3 100 100.00
Panchayat
34 | Hatkanangale NP 13679 4 4 Composting T™2-1 100 100.00
Nagarpanchayat
35 |KadegaonNagar| — \p 15083 4306 41885 | Composting T2-2 100 100.00
Panchayat
Kankavli
36 Municipal NP 16398 5 5 Composting T2-7 100 100.00
Council
Kasai-Dodamarg . T2-1
37 Nagar Panchayat NP 3811 1.8 1.8 Composting T4 .2 100 100.00
Kavathemahankal . T2-1
38 Nagar Panchayat NP 24410 6.1 5.892 Composting Ti-5 100 100.00
Khanapur Nagar . T1-00
39 Panchayat NP 6457 1.5 1.4 Composting T1-3 100 100.00
40 | Kudal Nagar NP 10474 4 4.35 Composting 100 37.50
Panchayat
Lanja Nagar . T2-1
41 Panchayat NP 18326 5 3.0 Composting Ti-3 100 110.00
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MSW MSW MSW A
13:;' Name of ULB Class Population | Generation | Treated | Processing T;T(:islli) ;) rt Segr(?’?atlon Tral})/sport
: MT/Day MT/Day Facility Y ° °
42 | Mandangad NP 4892 15 15 . 90 100.00
Nagar Panchayat
Shirala Nagar . T2-1
43 Panchayat NP 20000 4.516 4.516 Composting TA .4 100 99.65
Vaibhavwadi .
44 Nagar Panchayat NP 2297 0.8 0.8 Composting 100 100.00
MSW MSW MSW q
Sf)‘ N%n[l‘% it Class Population | Generation | Treated Processing T;zléislli) ;)yrt Segro;?atlon Trar:)/sport
: MT/Day | MT/Day Facility ° °
Akola Municipal [MC-CLASS Composting, Bio-| T2 -33
1 Corporation D 590591 176 0 methanation T4-1 70 99.43
Composting,
Amravati Vermi T2-2
2 | Municipal [MCU5 825000 200 200 |composting, Bio-|  T3-4 75 100.00
Corporation methanation, T4 - 45
Waste to Energy
Achalpur
3 Municipal A 112311 34 31 Composting T2 -10 95 100.00
Council
Akot Municipal . T2 -04
4 Council B 92637 25 25 Composting Ta-17 80 100.00
Anjangaon Surji T2-5
5 Municipal B 64121 16.7 15.2 Composting T3-1 10 100.00
Council
Balapur T2 -2
6 Municipal B 44594 11 6 Composting 60 100.00
. T4 -8
Council
Buldhana T2 -2
7 Municipal B 74983 22.92 21.77 Composting 96.7 100.00
. T4 - 34
Council
Chikhli Composting, T2-3
8 Municipal B 57889 16 15.6 Vermi 75 100.00
. . T4 -13
Council composting
Karanja T2 -2
9 Municipal B 87206 19.69 8.10 Composting T4-9 80 100.00
Council
Khamgaon
10 Municipal B 94191 32.02 31.02 Composting T2-5 80 100.00
Council
I\g?llllé?grl; Composting,
11 L B 67740 18 0 Vermi T1-0000 95 100.00
Municipal compostin
Council P g
Mehkar ™ -2
12 Municipal B 45248 10.50 10 Composting 80 100.00
. T4 - 16
Council
Murtizapur Composting, T2 -2
13 Municipal B 40295 10 9 Vermi 80 100.00
. . T4-11
Council composting
Nandura Composting, T2-3
14 Municipal B 57043 12.48 11.45 Vermi T3-1 70 100.00
Council composting T4-13
Shegaon T1-1
15 Municipal B 80372 19.5 11 Composting T2-4 90 100.00
Council T4-19
Warud T1-00
16 Municipal B 45482 211 21 Composting T2-2 100 100.00
Council T3-1
Washim
17 Municipal B 90617 28 14 Composting T2-5 100 35.71
Council
ChandurBazaar Composting,
18 Municipal C 20225 8.5 8 Vermi T4 -9 95 100.00
Council composting
ChandurRailway COI{}I;?IS;;HQ’
19 Municipal C 19776 3.64 3.34 . T2-2 100 100.00
. composting, Co-
Council :
processing
Chikhaldara Hill Composting
20 Station c 5158 2 1 Vermi 12-1 100 100.00
Municipal . T4-2
composting

Council
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MSW MSW MSW .
Sﬂ’ NaUnll‘%of Class Population | Generation | Treated | Processing T;i:éislli) ;)yrt Segr(i?atlon Trar'l)/sport
: MT/Day | MT/Day Facility ° °
Daryapur
21 Municipal C 46772 13.78 7.30 Composting 100 100.00
Council
Deulgaon Raja Composting, ™-1
22 Municipal C 30827 7 6.89 Vermi 80 100.00
. . T4-10
Council composting
Dhamangaon Composting,
23 Municipal C 21059 5 5 Vermi T2-2 100 100.00
Council composting
Jalgaon Jamod T2-3
24 Municipal C 32296 7.57 4.54 Composting T4-9 80 100.00
Council
Lonar Municipal . T2-1
25 Council C 23416 6.49 6 Composting 3.1 95 100.00
Mangrulpir
26 Municipal C 30983 10 6 Composting T2-2 60 100.00
Council
Morshi Composting, T1-1
27 Municipal C 37333 9 9 Vermi 100 100.00
. . T2-4
Council composting
2g |Patur Municipal) 24654 4 3.99 Vermi T2-1 99 50.00
Council composting
. - Composting,
29 |Risod Municipal| 34136 115 11 Vermi T2-3 100 100.00
Council .
composting
Shendurjana
30 | Ghat Municipal C 21748 7.002 7.002 Composting 100 100.00
Council
Sindkhed Raja Composting,
31 Municipal C 16436 4 2.5 Vermi T4 -7 0 100.00
Council composting
Telhara T2 .92
32 Municipal C 24518 2.6 2.5 Composting T4-6 100 98.85
Council
Barshitakli T2 -2
33 Nagar NP 21817 5 1 Composting 70 100.00
T4 -7
Panchayat
Bhatkuli Nagar . T2-1
34 Panchayat NP 8816 8 5 Composting Ta-3 100 100.00
35 | DhamiNagar | \p 18761 5.3 3 Composting T2-1 100 100.00
Panchayat
Composting,
Malegaon Vermi
36 ga NP 21290 4 2 composting, Bio- T2-1 100 100.00
Jahanjir !
methanation,
Waste to Energy
Manora Nagar .
37 Panchayat NP 9339 3 3 Composting 0 100.00
3g | MotalaNagar | p 10331 4 1 Vermi 12-1 55 100.00
panchyat composting T4-3
Nandgaon (K) . T2-1
39 Nagar Panchyat NP 13572 2.5 1 Composting T4 -4 65 90.91
Sangrampur ™ -1
40 Nagar NP 11500 2.5 2.5 Composting 80 100.00
T4 -3
Panchayat
Teosa Nagar . T2-2
41 Panchayat NP 12482 3.02 2.9 Composting T3-5 99 100.00
MSW MSwW MSwW .
::;’ N%n]i%()f Class Population | Generation | Treated | Processing T;.a:::islli’ ;) rt Segr(z?atlon Tral}]/sport
. MT/Day | MT/Day Facility y o o
Chandrapur Composting, T2-1
1| city Municipal [M©G5% 406789 113 113 Vermi T3-3 100 100.00
Corporation composting T4 - 23
Yavatmal
2 Municipal A 248939 85 81 Composting 100 100.00
Council
Ballarpur Compostin
3 Municipal B 89452 26 26 ~omposting, T2-5 100 100.00
. Bio-methanation|
Council
Bhadravati Composting, T2-1
4 Municipal B 60565 15 15 Vermi 100 100.00
. . T4 -22
Council composting




Sr. Name of B b B Transport | Segregation | Transport
No‘ ULB Class Population | Generation | Treated | Processing Facilit o o
: MT/Day | MT/Day Facility y o o
Digras T2 -1
5 Municipal B 48937 14 7 Composting 90 100.00
. T4 -10
Council
- T1-1
Gadchiroli .
6 | Municipal B 54152 14 13 Vermi T2-5 100 100.00
. composting T3-1
Council
T4 -1
Pusad
7 Municipal B 73046 24.4 23.4 Composting 100 100.00
Council
Umarkhed -3
8 Municipal B 47458 15 14 Composting 100 100.00
. T4-14
Council
Wani Municipal . T2-2
9 Council B 58840 10 9 Composting T4 -14 0 100.00
Warora
10 Municipal B 46532 16 16 Composting T2-1 100 100.00
Council
11 | ArmiMunicipal | 31597 8 15 Vermi T2-1 60 100.00
Council composting T4-7
Bramhapuri Composting,
12 Municipal C 36025 9.27 9.27 Vermi T2-1 100 100.00
Council composting
Chimur T2-2
13 Municipal C 25741 6.84 6.82 Composting T3-2 85 100.00
Council T4-8
Darwha T2 -1
14 Municipal C 37503 7.55 7.50 Composting T4-8 100 100.00
Council
Desaiganj
15 (Wadsa) c 28781 6 6 Composting | T2-1 100 100.00
Municipal
Council
Gadchandur T2-2
16 Municipal C 26755 9 9 Composting 100 100.00
. T4 -7
Council
Ghatanji Composting, % ;
17 Municipal C 24337 6.49 6.49 Vermi T3-1 100 100.00
Council composting Ta-9
Ghugghus
18 Municipal C 41934 7.88 0 T2-2 100 100.00
Council
19 |Mool Municipal| 28803 7 7 Composting T2-2 100 100.00
Council
Nagbhid
20 Municipal C 25167 9 9 Composting T2-2 100 100.00
Council
Ner Nababpur . T2-2
21 Nagar Parishad C 29302 7.5 4.3 Composting T4 -14 100 100.00
Pandharkawada Composting, -1
22 Municipal C 35106 8.1 8.1 Vermi 90 100.00
. . T4 -8
Council composting
e
23 Municipal C 29668 7.5 7 T2 -2 95 100.00
. Fuel, Co-
Council .
processing
Ahiri Nagar Vermi Ti-1
24 NP 16647 4.4 44 . T2-1 100 100.00
Panchayat composting T4-5
Armori Nagar . T2-2
25 Panchayat NP 25507 6 6 Composting T4 -2 100 100.00
Babhulgaon Ti-1
26 g NP 6157 1.47 0.80 Composting T2-1 80 100.00
Nagarpanchayat| Ta-1
Bhamragad
27 Nagar NP 11530 2.01 2.01 Composting T2-1 100 100.00
Panchayat
28 Bhishi NP 12520 3.50 0.1 T2-1 95 100.00
Chamoshi -1
29 Nagar NP 16953 4.51 4.51 Composting 90 99.78
T4 -4
Panchayat
Dhanaki . T2-2
30 Nagarpanchayat NP 17267 4.7 00.01 Composting TA -2 50 100.00
Dhanora Nagar . T2-1
31 Panchayat NP 6109 2 0 Composting T4 -2 100 100.00
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MSwW MSwW MSW q
13:;‘ N%I?H%Of Class Population | Generation | Treated | Processing T;'E:éisll; ;’ rt Segr‘igatmn TraI:/sport
: MT/Day | MT/Day Facility y o o
. Composting,
32 | EtapalliNagar | \p 10158 2.28 2.28 Vermi T2-1 100 100.00
Panchayat . T4-3
composting
Gondpimpri
33 Nagar NP 8474 2.24 2.24 Composting 100 100.00
Panchayat
34 | JiwatiNagar | yp 4303 15 0.8 Composting | T4-2 90 100.00
Panchayat
35 | Kalamb Nagar | \p 20525 4 2.4 Composting T™2-1 80 100.00
Panchyat
36 | Korchi Nagar NP 3483 1 0.88 Vermi T2-1 100 100.00
Panchayat composting
37 |KorpanaNagar| — yp 5195 1.9 1.9 Composting 100 100.00
Panchayat
Kurkheda Composting, -1
38 Nagar NP 7430 2 2 Vermi 0 100.00
. T4 -3
Panchayat composting
Mahagaon Vermi
39 Nagar NP 8248 2.5 0.2 X T2-1 0 100.00
composting
Panchayat
Maregaon . T1-010
40 Nagar Panchyat NP 8553 1.5 1.5 Composting T4 -3 100 100.00
41 |Mulchera Nagar|  \p 1939 0.5 0.1 vermi T4-3 0 20.00
Panchayat composting
Pombhurna
42 Nagar NP 6308 1.28 0 Composting T4 -2 100 100.00
Panchayat
43 |Ralegaon Nagar|  p, 15631 4 1 Composting 100 100.00
Panchayat
. Composting,
44 | SaoliNagar NP 10019 2.47 1.47 Vermi 90 100.00
panchayat .
composting
Sindewahi Composting,
45 Nagar NP 14157 3.35 1.19 Vermi 80 100.00
Panchayat composting
Sironcha Nagar . T2-1
46 Panchayat NP 10621 2.0 2 Composting T4-3 100 100.00
Zari Jamni
47 Nagar NP 3077 0.1 0.02 Composting 90 100.00
Panchayat
W) W) Wil Transport | Segregation | Transport
Sr. | Name of ULB Class Population | Generation | Treated Processing Facilli) " g ,,? ,,/p
MT/Day | MT/Day Facility y o o
Composting, Bio-
. methanation,
1 | Pune Municipal \MC-CLASS| 567666 2200 2105 | Refuse Derived | 1022 95 100.00
Corporation A T4 - 450
Fuel, Waste to
Energy
Pimpri-Chinchwad Composting, Bio-
2 Municipal  [MC-CEASS| 9965609 1140 1140 | methanation, | 13- 6% 100 100.00
. B T4 - 45
Corporation Waste to Energy
3 Solapur Mupicipal MC-CLASS 951558 272 240 Composting, T3-8 100 100.00
Corporation D Waste to Energy
Composting,
Baramati Vermi T2-5
4 28 Lo A 145173 28 27.3 erm T3 -2 100 100.00
Municipal Council composting, Bio-
. T4 - 38
methanation
. L. Composting,
5 | Barshi Municipal |, 118722 a1 38.5 Vermi 12-5 100 100.00
Council . T4-34
composting
Satara Municipal . T2-4
6 Council A 231885 55 52 Composting T4 - 40 100 100.00
Akkalkot i
7 Municipal Council B 40103 13.75 7.95 Composting T2-2 100 100.00
8 AKlj B 65000 13.06 0 Composting | 274 100 100.00
Daund Municipal . T2-2
9 Council B 69000 17 16 Composting T3-2 100 100.00
.. Composting, Bio-
10 | Kered Municipal | 86000 12 12 methanation, | T2-4 0 100.00

Waste to Energy
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Ry R b b Transport | Segregation | Transport
Sr. | Name of ULB Class Population | Generation | Treated Processing Facill;t g 0? u/p
MT/Day | MT/Day Facility y o o
Lonavala Composting, Bio- T2-2
1 Municipal Council B 57698 40 39 methanation T3-1 100 100.00
Pandharpur T2-2
12 andharp . B 98923 45 45 Composting T3-2 100 100.00
Municipal Council
T4 -43
13 |Phaltan Municipal| 5 52118 16.2 14.68 | Composting 100 100.00
Council
Talegaon T3-1
14 Dhabade B 56435 21 21 Composting 100 100.00
L . T4 - 16
Municipal Council
Alandi Municipal T2-3
15 leip C 33000 15 15 Composting T3-2 95 100.00
Council
T4 -10
Bhor Municipal . T3-1
16 Council C 19352 5 4 Composting 4.2 98 100.00
17 |Chakan Municipal) ¢ 63906 24.603 | 24.603 Vermi 12-4 100 100.00
Council composting T4-19
Dudhani . T2-1
18 Municipal Council C 11214 3 2.5 Composting T4-3 100 100.00
Indapur . T2-3
19 Municipal Council C 25515 9.003 6 Composting T4-16 100 100.00
20 | Jejuri Municipal c 14515 7 7 Composting 100 100.00
Council
g1 |Junnmar Municipal | 25315 6 6 Composting T4-5 100 100.00
Council
Karmala .
22 Municipal Council C 23199 4 4 Composting 100 100.00
Kurduvadi . T2-1
23 Municipal Council C 22463 5.1 4.85 Composting T4-13 100 100.00
T2 -00
94 | Mahabaleshwar C 13393 7 7 Composting T3-1 100 100.00
Municipal Council Ti-8
Maindargi .
25 Municipal Council C 12363 3.82 3.00 Composting T2-1 0 100.00
26 | Mangalwedha o 21824 5.2 4.95 Composting T2-1 100 100.00
Municipal Council
Mhaswad Vermi T2-1
27 Municipal Council c 28546 4.3 4 composting T4-6 100 100.00
Mohol Nagar . T2-1
28 Panchayat C 27833 6 6 Composting TA - 12 100 100.00
Panchgani Composting, )
29 Municipal Council c 14894 7 7 Waste to Energy T2-5 100 100.00
. Composting,
30 |, Rahimatpur C 17633 2 1 Vermi T4-3 100 100.00
Municipal Council .
composting
Rajgurunagar . T2-1
31 Municipal Council C 28592 15 15 Composting T4-16 100 100.00
Sangola .
32 Municipal Council C 34321 9.14 9.14 Composting T2-3 100 100.00
Saswad Municipal . T1-00
33 Council C 37500 12.06 12.06 Composting T2-01 100 100.00
Shirur Municipal . T2-2
34 Council C 40080 15 13.75 Composting T3-1 100 100.00
35 | Wai Municipal c 44955 14 13 Composting T3-1 90 100.00
Council
36 Angar NP 18755 5.25 0 Composting o 100 100.00
37 | DahivadiNagar | \p 18064 45 45 Composting T4-5 100 100.00
Panchayat
38 Dehu NP 35000 10.40 10.40 Composting ,1:512__110 100 100.00
39 | KhandalaNagar | \p 10000 2.71 2.71 Composting T2-2 100 100.00
Panchayat
40 | Koregaon Nagar | yp 23944 8 5 Composting 100 100.00
Panchayat
41 | Lonand Nagar NP 22650 5.2 3.1 Composting T2 -2 100 100.00
Panchayat
4p | Madha Nagar NP 11027 4 4 Composting T4-3 100 100.00
Panchayat
43 |Mahalung Shripur NP 25113 6 0 - T4 -6 100 100.00
44 Malegaon NP 21284 7.5 7.5 Composting T2-3 100 100.00
Malkapur
Municipal Council Composting, Bio- T2-1
45 (Nagar NP 45000 7 6 methanation T4-5 100 100.00

Panchayet)




Ry R b b Transport | Segregation | Transport
Sr. | Name of ULB Class Population | Generation | Treated Processing Facill;t g ‘,? ,,/p
MT/Day | MT/Day Facility y o o
Composting,
Vermi
. composting, Bio- )
46 | Malshiras Nagar | p 21985 5.2 3 methanation, | 12" 2 80 96.15
Panchayat . T4-7
Refuse Derived
Fuel, Waste to
Energy
47 Manchar NP 21841 8 g  |Composting, Co-| T2-2 90 100.00
processing T4 -5
Medha Nagar . T2-1
48 Panchayat NP 4678 1.3 1.3 Composting T4 -1 100 100.00
49 Natepute NP 17930 5 5 o 100 100.00
50 | FPatan Nagar NP 17673 6 5 Composting T2-1 100 100.00
Panchayat
Vadgaon . T2-1
51 Nagarpanchayat NP 20895 5.2 4.7 Composting TA-6 100 100.00
52 | Vadu Nagar NP 17636 43 43 Composting T4-7 100 100.00
Panchayat
. T2-1
53 Vairag NP 26500 6 0 T4 -3 0 100.00
MSW MSW MSW .
13:;’ N%HIIJ%Of Class Population | Generation | Treated | Processing T;::éisll;gyn Segr(i?atlon Tral}]/sport
: MT/Day | MT/Day | Facility ’ 0
Nagpur Ti-1
1| Municipal [MCGH9S) 2750000 1200 200 | Composting TT32_'924 70 100.00
Corporation T4 - 570
Gondia Composting,
2 Municipal A 170558 53.435 53.435 Vermi T2-05 100 100.00
Council composting
Hingan Ghat T2-6
3 Municipal A 101805 30 20 Composting T3-1 90 100.00
Council T4 - 20
Wardha T2 -4
4 Municipal A 106444 30 13 Composting T4 -1 100 100.00
Council
Arvi Composting,
5 Municipal B 42822 13.03 13.03 Vermi T2 -2 85 100.00
Council composting
Bhandara T2-7
6 Municipal B 91845 30.5 30.5 Composting Ta-1 100 100.00
Council
Kamptee T2-4
7 Municipal B 86793 29.01 29.01 Composting T3-1 100 100.00
Council T4-17
Katol
8 Municipal B 43267 7.8 7.8 Composting T2-1 100 100.00
Council
Tumsar T2 -3
9 Municipal B 44869 15 7 Composting T3-1 100 100.00
Council T4 -5
Umred Composting,
10 Municipal B 53971 17.58 17.58 Vermi T2 -4 100 100.00
Council composting
Wadi
11 Municipal B 54048 13.1 13.1 Composting 100 100.00
Council
Amgaon
12 Nagar C 34564 5.5 2.8 Composting T2-2 80 100.00
Panchayat
Deoli Composting, T1-1
13 Municipal C 19288 5.005 5.005 Vermi T2 -1 100 100.00
Council composting
Kalmeshwar Compostin
14 | Municipal C 20500 5.8 5.8 C p ', T2-1 100 100.00
. o0-processing
Council
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Sr Name of bt i sl Transport | Segregation | Transport
No‘ ULB Class Population | Generation | Treated | Processing Facility % o
: MT/Day | MT/Day | Facility ? ¢
Kanhann
15 | [Pimpari C 27851 5 5 Composting T4-6 0 100.00
Municipal
Council
Khapa Composting, T2 -2
16 Municipal C 14659 3 1 Vermi T3-1 98 100.00
Council composting T4 -3
Mohapa Composting, T2-1
17 Municipal C 6987 1.7 1.68 Vermi 99 100.00
. . T4 -2
Council composting
Mowad Vermi T1-00
18 Municipal C 8777 2.3955 2.275725 . T2 - 02 100 100.00
Council composting |y
Municipal T2-1
19 Council C 45026 12 12 Composting 100 100.00
. T4 -9
Butibor
Narkhed T1-00
20 Municipal C 21378 7 6 Composting 90 100.00
. T2 - 00
Council
Pavani Composting, T2 -2
21 Municipal C 22821 3 2 Vermi 100 100.00
. . T4 -4
Council composting
Pulgaon
22 Municipal C 33925 10 10 Composting T2-2 100 100.00
Council
Ramtek T2-2
23 Municipal C 22300 6 5 Composting 0 100.00
. T4 -3
Council
Sakoli Nagar . T2-1
24 Panchayat C 29654 [§ 4 Composting T4 -4 100 100.00
Savner
25 Municipal C 40000 6.244 4.060 - T2-1 10 102.83
Council
Sindi T2 -1
26 Municipal C 12858 4 4 Composting T4 -1 95 100.00
Council
Tirora
27 | Municipal c 32337 6 5.5 Vermi T2-2 100 100.00
Council composting T4-5
Wanadongari
28 Nagar C 57379 10.55 10.55 Composting 100 100.00
Panchayat
Arjuni Nagar . T2-1
29 Panchayat NP 9472 2.7 2.5 Composting T4 .9 100 100.00
Ashti Nagar .
30 NP 11716 3.65 3 Composting T2-1 100 100.00
Panchayat
Bhiwapur Composting,
31 Nagar NP 14268 3.01 3.00 Vermi T2-1 100 100.00
Panchayat composting
3p |DeoriNagar| 14579 5.3 53 | Composting | T2-1 96 100.00
Panchayat
Goregaon T2-1
33 Nagar NP 8766 1.46 1.46 Composting 100 100.00
T4 -3
Panchayat
Hingana
34 Nagar NP 10000 2.2 2.2 Composting 0 100.00
Panchayat
Karanja
35 Nagar NP 12862 4 4 Composting T2-1 100 100.00
Panchayat
. Composting,
3¢ | KuhiNagar| — \p 10436 3 3 Vermi T4-3 100 100.00
Panchayat .
composting
Lakhandur Vermi
37 Nagar NP 9795 3.3 1.64 . T4 -3 100 100.00
composting
Panchayat
Lakhani
38 Nagar NP 12636 3 3 Composting T2-1 100 100.00
Panchayat
Mahadula .
39 | Municipal | NP 24019 5 5 Composting, | T2-1 100 100.00
Co-processing T4 -2

Council




Sr. Name of o o b Transport | Segregation | Transport
No ULB Class Population | Generation | Treated | Processing Facility % o
: MT/Day | MT/Day | Facility ? ¢
Mohadi
40 Nagar NP 10527 3 3 Composting T2-1 17 100.00
Panchayat
Mouda
41 Municipal NP 14606 3 3 Composting T4-3 100 100.00
Council
Parshiwani
42 Nagar NP 12026 3 3 Composting T4-3 100 100.00
Panchayat
Sadak-Arjuni COIll’\lgf%Ssténg’
43 Nagar NP 5975 1.5 0 . T4 -2 0 100.00
Derived Fuel,
Panchayat ;
Co-processing
Salekasa T2-1
44 Nagar NP 8887 0.60 0 - 100 98.33
T4 -3
Panchayat
Samudrapur
45 Nagar NP 7656 2 2 Composting T2-1 100 100.00
Panchayat
Selu Nagar . T2-1
46 Panchayat NP 13740 3.5 3.5 Composting T4-3 100 3.50
MSwW MSW MSW A
;:;’ Name of ULB Class Population | Generation | Treated Processing T;E:l!(l:islli) ;) rt Segrci?atlon Trali/sport
. MT/Day | MT/Day Facility y o o
Composting, Bio-
1 | Nashik Municipal |MC-CLASS| | 00054 656 564 methanation, T4 - 302 95 100.00
Corporation B Refuse Derived
Fuel
Ahmednagar . . T2-12
2 Municipal  [MICCEASS| 490000 130 130  |Composting, Bio-|  ry g 100 100.00
. D methanation
Corporation T4 - 64
Dhule Municipal [MC-CLASS Vermi T2-10
3 c1p 493385 114.45 106.34 . T3-6 100 100.00
Corporation D composting T4 -79
Jalgaon City ; T2-20
4 Municipal ~ [MC %LASS 517494 255 150 Composting T3-8 80 100.00
Corporation T4-12
Malegaon ; Composting, T2-25
5 Municipal ~ [MC %LASS 590998 240 125 Vermi T3-5 80 100.00
Corporation composting T4-113
Bhusawal Municipal T2-10
6 - P A 200000 68 56 Composting T3-1 90 100.00
Council
T4 - 42
Nandurbar T2-4
7 ;andu ) A 111067 40 40 Composting T3-1 100 70.13
Municipal Council
T4 - 22
Amalner Municipal T2-2
8 ICIp B 95994 36.05 35 Composting T3-1 100 100.00
Council
T4-18
Chalisgaon . T2-6
9 Municipal Council B 97551 30 24 Composting T4 -1 100 100.00
10 | Chopda Municipal [ 5 72783 14 139 | Composting 100 100.00
Council
Dondaicha-Varwade . T2-2
11 Municipal Council B 46767 15 15 Composting T3-1 95 100.00
Jamner Municipal . T2-4
12 Council B 46762 14.01 14.01 Composting T3-1 100 100.00
Kopargaon T2-1
13 oparg ‘ B 65273 20 19 Composting T3-1 100 100.00
Municipal Council Ta-1
Manmad Municipal T2-2
14 unicip B 80058 20 19 Composting T3-1 100 100.00
Council
T4 -15
15 Ozar B 54069 8 4 |Biomethanation| 1273 100 100.00
Pachora Municipal . T2-1
16 Council B 59609 21 21 Composting T3-1 100 100.00
Sangamner Composting, Bio- T2-3
17 ang ‘ B 65804 25.13 25.13 posting, T3-1 100 100.00
Municipal Council methanation TA - 14
1g |Shahada Municipal | 5 68000 11 11 Composting | T4-13 100 100.00
Council




155
g 5S4

Sr. bty Al b A Transport | Segregation | Transport
No‘ Name of ULB Class Population | Generation | Treated Processing Facilli) ¢ g 0? .,/p
. MT/Day | MT/Day Facility Y o o
. Composting,
19 | Shirpur-Varwade B 76905 12 12 Vermi T2-1 95 100.00
Municipal Council . T4 -2
composting
Shrirampur . T2-7
20 Municipal Council B 95700 30.4 30.4 Composting T4-16 100 100.00
Sinnar Municipal T2-4
21 | unicip B 80000 22 22 Composting T3-1 90 100.00
Council
T4 -14
Yeola Municipal T2-1
22 . B 55000 18 16.5 Composting T3-1 95 100.00
Council
T4 -10
23 Bhadgaon C 37214 11.01 11.01 Composting T4-8 100 100.00
Municipal Council
24 | Bhagur Municipal | 12353 2.56 256 | Composting T2-2 95 100.00
Council
25 Chandwad c 33450 6.5 6.5 Vvermi T2-2 100 100.00
Municipal Council composting
Devlali Pravara .
26 Municipal Council C 30997 5 5 Composting 100 100.00
Dharangaon .
27 Municipal Council C 37375 5 5 Composting T4-5 100 100.00
gg | Erandol Municipal | 37526 5.40 540 | Composting T3-1 100 100.00
Council
Faizpur Municipal . T2-4
29 Council C 26602 7 7 Composting T3-1 100 100.00
Igatpuri Municipal . T2-1
30 Council C 30989 8.5 8.38 Composting T4 -5 99 100.00
Jamkhed Municipal . T2-2
31 Council C 45000 16 15 Composting T4-8 100 100.00
Nandgaon ]
32 Municipal Council C 23604 3.75 2.20 Composting T2-1 95 100.00
Nashirabad .
33 Municipal Council C 26131 7.5 4 Composting T2-2 0 100.00
Navapur Municipal T2-2
34 P ICIp c 34500 8 7.5 Composting T3-1 100 100.00
Council
T4 -7
35 | Parola Municipal c 48371 12 11 Composting T2-1 100 100.00
Council
36 | Pathardi Municipal | 27211 8.5 8.4 Composting T4-8 100 100.00
Council
37 |  Rahata Pimplas c 22335 6.73 1 Composting T2-2 100 100.00
Municipal Council
Composting,
. .. Vermi
3g | Rahuri Municipal c 45033 13 125  |composting, Bio-| 12"} 100 100.00
Council ; T4-8
methanation,
Waste to Energy
Raver Municipal . T2-2
39 Council C 39533 8 7.5 Composting T3-1 100 100.00
Satana Municipal Composting, Bio- T2-2
40 Council c 37701 8 8 methanation T4-10 100 100.00
Savda Municipal T2-2
41 1CIp C 21500 7 6.79 Composting T3-1 100 100.00
Council
T4-3
Shevgaon Municipal . T2-2
42 Council C 44375 10.96 10.83 Composting T4 .7 100 100.00
Srigonda Municipal . T2-1
43 Council C 31134 9.7 9 Composting T4-6 100 100.00
44 | Taloda Municipal c 28954 8 8 Composting T4-6 100 100.00
Council
45 |Trimbak Municipal | 13590 5 5 Composting T2-1 100 100.00
Council
Varangaon . T2-6
46 Municipal Council C 31565 11 11 Composting T3-1 100 100.00
Yawal Municipal . T2-2
47 Council C 39706 5 5 Composting T4-5 100 100.00
Akole Nagar . T2-1
48 Panchayat NP 19814 4.2 4.2 Composting T4-6 95 95.24
49 B"Pf“’ad Nagar NP 31500 6 0.4 Composting T4-8 100 100.00
anchayat
Devala Nagar . T2-1
50 Panchayat NP 12049 5 5 Composting T4-3 100 100.00
Dhadgaon
51 |Wadphalya-Roshmall 11908 0.8 0.2 Composting T2-1 100 43.75
Bu Nagar
Panchayat
52 | Dindori Nagar NP 17734 3.56 2.11 Composting T2-4 100 100.00

Panchayat




156

Sr. bty Al b A Transport | Segregation | Transport
No‘ Name of ULB Class Population | Generation | Treated Processing Facilli) ¢ g 0? n/p
. MT/Day | MT/Day Facility Y o o
Composting,
53 | Kalawan Nagar NP 20541 7 1 Vermi T2-2 0 100.00
Panchayat . T4-7
composting
Karjat Nagar . T2 -2
54 Panchayat NP 20050 5 2 Composting T4-3 100 100.00
Muktainagar -1
55 uxtainag NP 22798 9 6 Composting T2-1 0 100.00
Nagarpanchayat T4-8
56 | NevasaNagar NP 22618 49 49 Composting 95 100.00
Panchayat
57 | Niphad Nagar NP 26000 6.00 04 Composting T2-6 87 100.00
Panchayat
5g | Parner Nagar NP 13119 41 41 Composting T4-4 100 100.00
Panchayat
Peth Nagar .
59 Panchayat NP 6858 2 2 Composting 100 100.00
60 Sakri Nagar NP 23000 5 5 Composting T4-5 100 100.00
Panchayat
61 Shendurni NP 35010 4 0.08 Composting T4-8 100 100.00
Nagarpanchayat
Shirdi Nagar T2-2
62 P g NP 36004 15 15 Composting T3-1 100 100.00
anchayat
T4-17
Sindkheda .
63 Municipal Council NP 24566 3 0 Composting T4 -7 70 100.00
Surgana Nagar -1
64 9 g NP 6144 2 2 Composting T2-1 0 100.00
Panchayat T4 -2
MSW MSW MSW .
13:). Name of ULB Class Population | Generation | Treated Processing T;E:éislli) ort Segr(i;[atlon Tralz/sport
: MT/Day | MI/Day | Facility ty 0 o
Aurangabad . . T2-5
1 Municipal ~ |MCCLASS| 1998032 450 400  [Composting, Bio-| 15" 57 90 100.00
. C methanation
Corporation T4 - 296
Latur City Composting, T2 -40
2 Municipal MC-CLASS 382940 150 149 Vermi T3-7 95 100.00
. D .
Corporation composting T4 -10
T1-1
Nanded-Waghala . .
3 Municipal  [MCCHASS| 550439 250 138 (Composting, Bloy 725 0 100.00
Corporation D methanation T3-1
T4-112
. Composting, Bio-
Parbhani A T2-3
4 Municipal ~ [MC-CLASS| 356759 135 135 | methanation, | = 5y 5 100 100.00
A D Refuse Derived
Corporation T4 - 60
Fuel
Beed Municipal T2-1
5 . A 252000 35 33 Composting T3-3 0 100.00
Council
T4 -50
. . T2-18
6 |Jalna M. Council A 334197 108 107 Composting Ta.a 30 87.96
Osmanabad -1
7 Municipal A 111825 60 30 Composting T3-1 40 100.00
Council
Udgir Municipal -1
8 g 1C1p A 120319 26 26 Composting T2-2 100 100.00
Council
T3-1
Ahmedpur
9 Municipal B 43936 13 9 Composting T2-1 95 100.00
Council
Ambejogai Composting,
10 Municipal B 73975 16.30 14 Vermi T3-2 100 100.00
Council composting
Basmat
11 Municipal B 68846 28 17 Composting 100 100.00
Council
Deglur T2-4
12 Municipal B 54493 10.28 10.28 Composting T3-1 100 100.00
Council T4 -8
Gangakhed Composting,
13 Municipal B 49891 15 15 Vermi T2 -1 100 100.00
Council composting
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S

[ |
MSW MSW MSwW .
132' Name of ULB Class Population | Generation | Treated Processing T;E:glli) t(;rt Segr(z;[atlon Trax}ysport
: MT/Day | MT/Day Facility ° ¢
Hingoli Vermi
14 Municipal B 93076 22 21 . T4 -20 100 100.00
. composting
Council
Jintur Municipal . T2-1
15 Council B 44291 12 11 Composting T4 -11 90 100.00
Kannada -1
16 Municipal B 40759 8 3 Composting 100 100.00
. T4 -11
Council
Majalgaon .
17 | Municipal B 49453 16 1 Vermi T2-3 96 100.00
. composting T4-9
Council
Paithan T2-4
18 Municipal B 41536 7.1 5.99 Composting T4-9 100 95.24
Council
Parli Vaijinath Composting, T1-2
19 Municipal B 90975 33 21 Vermi T2-6 83 100.00
Council composting T4-1
. - Composting,
g0 | SalluMunicipal | 5 46915 14.46 10.5 Vermi -1 100 100.00
Council . T2 -4
composting
Sillod Municipal . T2-2
21 Council B 58230 9 8 Composting T3-1 98 100.00
Vaijapur T2 -2
22 Municipal B 48000 5.5 5.5 Composting T3-1 100 90.91
Council T4-13
Ambad Composting, T2-2
23 Municipal C 32550 6 5 Vermi 100 100.00
. . T4-10
Council composting
Ausa Municipal . T2-1
24 Council C 36118 11 11 Composting T4-10 100 100.00
Bhokar
25 Municipal C 40404 8 7 Composting T2 -2 90 87.50
Council
Bhokardhan T3-1
26 Municipal C 30000 5.5 5 Composting Ta-9 100 100.00
Council
Bhoom T2-4
27 Municipal C 22077 4.5 2.8 Composting 100 100.00
. T4 -12
Council
gg | Biloli Municipal | 14923 4 2 Composting T2-1 80 100.00
Council
Dharmabad T2 - 02
29 Municipal C 38000 10 7 Composting Ta-5 80 100.00
Council
dharur T1-00
30 municipal C 20417 3 3 Bio-methanation T2-1 0 100.00
council T4 -4
Gangapur Composting,
31 Municipal C 27745 5.03 3 Vermi T2-2 100 100.00
Council composting
Georai
32 Municipal C 33562 6 5.7 Composting T2-1 95 100.00
Council
Hadgaon Vermi
33 Municipal C 27433 7 2 . T2 -2 90 100.00
. composting
Council
Kalamb Composting,
34 Municipal C 30527 7 4.67 Vermi T2-1 100 100.00
Council composting
35 Kalgmnur.‘ M. c 24784 8 6 Composting T4-8 99 100.00
ouncil
Kandhar Vermi
36 Municipal C 24843 6 4 . 90 100.00
. composting
Council
Khuldabad
37 Municipal C 18000 3 2.75 Composting T2 -1 97 100.00
Council
Composting,
Kinwat Vermi
38 Municipal C 28454 8 5 composting, Bio- T2 -1 80 100.00
Council methanation,
Waste to Energy
Kundalwadi T2-3
39 Municipal C 14760 4.002 4 Composting T4 .7 96 99.95
Council
Loha Municipal . T2 -02
40 Council C 24125 8 7 Composting T3-1 80 100.00
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Sr. B S ] Transport | Segregation | Transport
No' Name of ULB Class Population | Generation | Treated Processing Facilli) ty g 13 (yp
: MT/Day | MT/Day Facility ° ¢
Manwath T2-92
41 Municipal C 32488 9 8.99 Composting T4-9 100 99.89
Council
Mudkhed -1
42 Municipal C 23517 3.6 2.3 Composting T4 -4 100 100.00
Council
Mukhed Composting, T2 -3
43 Municipal C 27650 7 4 Vermi T3-1 100 100.00
Council composting T4-6
Murum .
44 | Municipal c 18371 3 0 vermi T2-1 0 100.00
. composting T4-4
Council
Naldurg -1
45 Municipal C 18341 5 4.5 Composting T4-3 100 100.00
Council
Nilanga
46 Municipal C 36172 8 8 Composting T2 -2 0 100.00
Council
Omerga Composting, Co- Ti-1
47 Municipal C 54600 13 10 rocessin' T2 -2 100 100.00
Council p g T4 -5
Paranda
48 Municipal C 18758 5 4.5 Composting 85 100.00
Council
49 [Partur Municipal) ¢ 46081 10 10 Composting | T2-2 100 100.00
Council
Pathri Municipal . T2 -1
50 Council C 36853 10 8.0 Composting Ti-5 80 100.00
Purna Municipal . T2-2
51 Council C 36433 12 1.0 Composting Ti-6 70 83.33
Sonpeth
52 Municipal C 15765 6 6 Composting T2-4 95 100.00
Council
Tuljapur
53 Municipal C 35403 12 10 Composting T2-1 100 100.00
Council
54 | Umri Municipal | o 13501 3 1 Composting | T2-1 0.33 100.00
Council
55 |Ardhapur Nagar| 26029 7 4 Composting T2-2 20 100.00
Panchayat
Composting,
Ashti Nagar Vermi
56 Panchayat NP 17400 4 2 composting, Bio- T2-1 100 100.00
(Beed) methanation,
Waste to Energy
Aundha Nagnath Composting,
57 Nagar NP 16012 5 5 Vermi T2-1 100 100.00
Panchayat composting
Badnapur Nagar Vermi T2 -00
58 Panchayat NP 11869 4.1 4.1 composting TA -4 0 100.00
59 | Chakur Nagar NP 19244 5 5 Composting T2-2 100 100.00
Panchayat
Deoni Nagar . T2-1
60 Panchayat NP 14700 3.5 3.45 Composting T4-3 100 100.00
Ghansawangi .
61 Nagar NP 7524 2 2 Vvermi -1 100 100.00
composting T2 -1
Panchayat
Himayatnagar
62 Nagar NP 20285 6 4 Composting T2-1 100 100.00
Panchayat
Jalkot Nagar Vermi T2-1
63 Panchayat NP 9756 3 2 composting T4-2 80 100.00
Japharabad
64 Nagar NP 15910 3 3 Composting T2-1 45 100.00
Panchayat
65 I;eu Nagar NP 30704 8 5 Composting T2-2 50 87.50
anchayat
Lohara Bu T2 -1
66 Nagar NP 12350 4 4 Composting T3-1 95 100.00
Panchayat T4-6
Mahur Nagar Vermi T2-1
67 Panchayat NP 11164 4 2 composting Ti-6 100 100.00
68 M;“tha Nagar NP 26504 4.8 2.89 Composting T4-6 100 100.00
anchayat
69 Naigaon NP 16912 4 2 Composting T2-1 0 636.52

Nagarpanchayat
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MSW MSW MSwW .
Sf)' Name of ULB Class Population | Generation | Treated Processing T;:l:islli) t(;rt Segr(z;[atlon Trax}ysport
: MT/Day | MT/Day Facility ’ ¢
Composting,
70 | PalamNagar | \p 18643 5.0 Vermi |y 5 90 100.00
Panchayat composting, Bio-
methanation
71 | PatedaNagar | \p 16569 3.2 Composting T2-1 100 100.00
Panchayat
7 |Phulambri Nagar| 17192 3 Composting T2-1 100 100.00
Panchayat
Renapur Nagar . T2-2
73 Panchayat NP 19277 5 Composting T4-6 40 100.00
74 | Sengaon Nagar |\, 9016 2.50 25 Composting T2-1 100 100.00
Panchayat
Shirur Anantpal
75 Nagar NP 11798 3 2.20 Composting T4 -2 100 100.00
Panchayat
Shirur Kasar
76 Nagar NP 5806 2 Composting 60 100.00
Panchayat
Soigaon Nagar . T2-1
77 Panchayat NP 7360 2 Composting Td -4 100 100.00
Composting,
78 Tirthpuri NP 12883 1 Refuse Derived T4 -3 0 70.00
Fuel
79 |WadwaniNagar| — \p 15000 4 Composting T4 -4 0 100.00
Panchayat
Washi Nagar . T2-1
80 Panchayat NP 17147 4 Composting Td -4 0 100.00
MSW MSW MSW a
N%T%()f Class | Population | Generation | Treated | Processing T;;;Ié?lli) 3 rt Segni/gatlon Trar:/sport
MT/Day | MT/Day Facility y o o
Ahmednager
Cantonment CB 28986 08 7 Composting T4 -4 100 100.00
Board
Aurangabad
Cantonment CB 18051 6 Composting T4 -2 90 100.00
Board
Dehu Road
cantonment CB 55500 14 13 Composting T3-2 0 100.00
board
Deolali
Cantonment CB 59474 18.21 17.01 Composting T4-11 91 100.00
Board
Kamptee
Cantonment CB 12457 1 Composting T4-4 80 100.00
Board
Khadki Vermi T2-4
cantonment CB 70399 28 15 composting, T3-2 0 46.43
board Co-processing T4 -6
Pune Composting, T3-2
cantonment CB 71781 70 70 Refuse Ta-8 0 100.00
board Derived Fuel
Total 147.21 129.01
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7117125, 2:36 PM Re: TIORUN HIH 371 T.TBAT 297/2025 (Uielh), foraH feme 25.05.2025 Y W%ﬁmﬁ@’lﬂ Tl e BT ATHYUN JU&T 3R TRIE TR & HRUT BT I 6T 8"/Suo Motu n‘i
Annexure-R1-V

Re: TqURUIT ATHA 3M1.T.HEAT 297/2025 (Uial), Forad fémiier 25.05.2025 ot e1sw 3T SfSar o ol "peran sia &1
STHYUT IU&T 3NR WRTT TWRAIG & BRI BIDT US T8T 8"/Suo Motu matter in OA No. 297 of 2025 (PB), in Re News Item

titled "Futala Lake’s charm fades amid neglect and poor maintenance appearing in ‘The Times of India’ dated
25.05.2025" -Reg.

SHAILENDRA BANSAL < shailendra.cpcb@gov.in >
Tue, 15 Jul 2025 12:26:33 PM +0530

To "ronagpur"<ronagpur@mpcb.gov.in>,"sronagpur1"<sronagpur1@mpcb.gov.in>

Cc "ms"<ms@mpcb.gov.in>,"Pratik Bharne"<pratik.cpcb@gov.in>,"NISHCHAL C"<nischal.cpcb@pnic.in>,"NGTZB,
CPCB"<ngtzb.cpcb@gov.in>

HeIed/Sir,

T A IS §Rd AR (TS & intmm O S.T.E-AT 73/2025 (S=goie) Ud L. 297/2025
(dteh), fS fAi® 25.05.2025 &I ‘T2W 31w fEar # Bt "Ferar Shd &1 MHYU IUT 3R TRE IWWd &
W%quw%"ﬁwmwéﬁawaﬁvwm 24.06.2025 & Way H ded < &1 g faam
T 8

I am directed to refer the CPCB RD Pune email communication and letter dated 24.06.2025 in Hon'ble
NGT Suo Motu matter in OA No. 73 of 2025 (WZ) in OA No. 297 of 2025 (PB), in Re News Item titled

"Futala Lake’s charm fades amid neglect and poor maintenance appearing in ‘The Times of India’ dated
25.05.2025".

g IaY o, FUAT QIRT SRIY § {6 TR a9 &1 ST B 94T S Dl g1 dl SRS RUIC (TEIR) U ST &
(pratik.cpcb@gov.in) W&H &< | HHAT 06.08.2025 & Jadx &

In this regard, it is again requested to kindly make suitable arrangements to examine the news article
and provide Action Taken Report (ATR), if any to this office (pratik.cpcb@gov.in). The matter is listed on
06.08.2025.

dlaX / Regards
Qo5 §9d / Shailendra Bansal

about:blank 173
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7117125, 2:36 PM Re: TIORUN HIH 371 T.TBAT 297/2025 (Uielh), foraH feme 25.05.2025 Y W@mﬁ@tﬁ T Sie BT ATHYUN JU&HT 3R TRIE IWRWTG P HRUT BIdhT IS 6T 8"/Suo Motu m...
el fafdr YR / Assistant law Officer

&A1 q=ITe™, gul / Regional directorate, Pune
HEIT UGHUT =0T §1S / Central Pollution Control Board

---- On Tue, 24 Jun 2025 17:13:56 +0530 SHAILENDRA BANSAL <shailendra.cpcb@gov.in> wrote ---

W/Sir,

TS AT AP g TRl (TSilct) o SO0 AHe 31T H@AT 297/2025 (Uislh), f5r# féie 25.05.2025
B ‘TR 3 ST § T "Beran e BT SAMHTU IU&T 3R TRIE ITIWTE & HRU BibT TS g7 7" 7 Jidieh
3RS} YO U= {1 24.06.2025 & Fay § e 7 o1 e faar mar 21

I am directed to refer the CPCB RD Pune letter dated 24.06.2025 in Hon'ble NGT Suo Motu matter in in
OA No. 297 of 2025 (PB), in Re News Item titled "Futala Lake’s charm fades amid neglect and poor
maintenance appearing in ‘The Times of India’ dated 25.05.2025".

O ey H, AT SR § [ THER TG $I ST R qUT (G BIs 81 al HRATS KA (TCISMR) 30 SRy Hi
(pratik.cpcb@gov.in) Y& &1 AHAT 06.08.2025 H JIaG g

In this regard, it is requested to kindly make suitable arrangements to examine the news article and
provide Action Taken Report (ATR), if any to this office (pratik.cpcb@gov.in). The matter is listed on
06.08.2025.

dlaX / Regards

o §9d / Shailendra Bansal

e [afd 3ifYeRY / Assistant law Officer

&g fgxme, 1Il?[/ Regional directorate, Pune

641 UGHUT =0T 1S / Central Pollution Control Board

about:blank 2/3
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Af¥%Vgs International Year
of Cooperatives
’4 2025 P

Cooperatives Build

®
".c". a Better World
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RD Pune letter dtd. 24 06 _20...
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Central Pollution Control Board

 ———
| < (gatazvr, a1 va oAy dads a9TeE, YId IRER)
CPCB (MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT, OF INDIA)
PIee FEAT: HITH-13015/16/2025-faf8-g01-31ET (qo0)/ § 3 feaArsr: 24/06/2025
far A i
\/ué wfaa,

AERISE wEwor faasoer a1,
Foqas dige, dradt 3k Tt Afoe, Bada) ddem ey,
g (§), {I$-400022

U ATTATT TASAIET & FTUROT ATHS A0 HEAT 297/2025 (de), Sras e 25.05.2025 &t ‘ergsw

31T 3TBAT # ot werar e F1 AT 39aT HR WOE TW@IETE F FROT B 93 ET 8- deaa
Hon'ble NGT Suo Motu matter in OA No. 297 of 2025 (PB), in Re News Item titled "Futala

Lake's charm fades amid neglect and poor maintenance appearing in ‘The Times of India’
dated 25.05.2025" -Reg.

AT TASAET & TIO0T A 30T U EEar 297/2025 (), fo@s A 25.05 2025 #1288
3T gf3ar & ot "perer el T HTHIOT 36T HR T TWIEE F FROT e g3 /T & N
aTell W ATHS 1 FEH §| AT AW AGRISE & AR A FAa Gerar sher #r faarsdr fFufa |
Fefta 2, o R alt ov faRaR amarardY 3k 39aicd [@R@rE & HROT | ST F §efia #AER

@ # aarar arar &, glver iR Fawoar Aeel 3 vateroit fRrae i amer # @ 8

This has reference to the Hon'ble NGT Suo Motu matter in OA No. 2897 of 2025 (PB), in Re News
Item titled "Futala Lake's charm fades amid neglect and poor maintenance appearing in ‘The
Times of India’ dated 25.05.2025" The matter pertains to the deteriorating condition of Futala
Lake located in Nagpur, Maharashtra, reportedly due to sustained negligence and inadequate
maintenance. As highlighted in the referenced news article, the lake is facing serious hygiene
issues and environmental degradation.

HIAAT ALY 7 7T T3 7 39 FIROT A1HSA A Rl 05.06 2025 & 31220 & ATCTH A F4T
TEyoT fAraoT a8, ARTOR R ferH 3R HERISE deuuT AT €18 Y HIAT FaTe A F F
fore gfaerdy samar| Ao 3mdes (300) & 3fa M & Far F v gRwd e &=, o
T 3 Srar 8| Jeey vy (e & AT 05.06.2025 F 3Teer i 9fy FeH & A
TATA &

The NGT Principal Bench vide order dtd. 05.06.2025 in the said Suo Motu matter, impleaded the
Central Pollution Control Board, Nagpur Municipal Corporation and Maharashtra Pollution
Control Board as respondents to file their response. The Original Application (OA) is transferred

to the Western Zonal Bench, Pune for appropriate further action. Copy of Hon'ble NGT(PB) order
dtd. 05.06.2025 1s enclosed herewith for kind reference.

3H Y A, FOAT Y § F FAER A A S F U7 I F1E g1 Harg R (wdrHm)
Iqaey 1S & TU 3T srawur Y| AFEAT 06.08 2025 FH GHEeH £

anfier fordener : ademm A= 220, HelPs ag3Gafia & AU s avlR, gol - ¥22 08y

Regional Directorate : Sr. No 110, Dhankude Multipurpose hall baner Road, Baner , Pune - 411 045
Fzenaa : uf¥der srae, gdf sie, feecft - 110 032. EPABX Pilot No.: 011-43102030
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In this regard, it is requested to kindly make suitable arrangements to examine the news article
and provide Action Taken Report (ATR), if any. The matter is listed on 06.08.2025.

eforaeieh: SiHT o FoR fear arar &

st | (Fu.a),
a4, 5d1 Afaw, dow Tw HPE & 94,
fafae amge, arrgy -440001

HraehT faeardr,

(w1, 7o)
e e

(weltas . #1oh)
e e
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Iltem No. 05
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
(VACATION BENCH)

Original Application No, 297 /2025

In Re: News Item ntled "Futala Lake’s charm fades amid neglect and poor
maintenance appearing in The Times of India’ dated 25.05.2025".

Date of hearing: (35.06.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’RLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Suo motu

Respondents: None for the respondents.

ORDER

1. This origina! application is registered suo-motu based cn the news
itemn titled "Futala Lake’s charm fades amid neglect and poor maintenance
appearing in “The Tifnes of India’ dated 25 .05 2025

2. The news item relates to the declining condition of Futala Lake in
Nagpur, which, as per the article, is suffering from neglect and poor
maintenance. As per the article, the lake, once a popular spot for locals,
now faces hvgiene issues and environmental degradation. As per the
article, the absence of functional public toilets has led visitors to resort to
unhygienic alternatives. The article states that the lake’s shore is covered
with trash like flower garlands and plastic bags, which causes a foul smell.
As per the article, despite efforts by the Nagpur Municipal Corporation
(NMC) to prevent the immersion of idols and religious offerings,
enforcement remains weak, resulting in continued pollution. The article
further states that the shoreline is highly poiluted and poses serious

environmental and health concerns. The article also states that Futala
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Lake is a vital part of Nagpur's cultural and recreational landscape, but
the unchecked dumping of waste and lack of regular cleaning have made

the area visibly polluted and uninviting.

3. The above matter seems to attract the provisions of the Water
(Prevention and Control of Pollution] Act, 1974, the Environment
(Protection) Act, 1986 and the Municipal Solid Waste Rules, 2016,

4. The power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon'ble Supreme Court in the matter of “Municipal
Corporation of Grealer Mumbai vs. Ankita Smha &Ors.” reported in 2021
SCC Online SC 897.

5. Hence, we implead the following as respondents in the matter:

i. Central Pollution Control Board (CPCB),
Through 1ts Member Secretary.
Parivesh Bhawan, East Arjun Nagar, Delhi-110032.
Phone: +91-11-43102030.

Email: msch. cpcbiinic.in.

ii.  Nagpur Municipal Corporation,
Through its Commissioner,
Chhatrapati Shivaji Maharaj Administrative Building, Nagpur,
Municipal Corporation, Mahansgar Palika Marg, Civil Lines,
Nagpur, Maharashtra, India, 440 001.
Phone: +91 712 2567035.

Email: nmeegoviggmail.com.

iii.  Maharashtra Pollution Control Board (MPCB),
Through its Member Secretary,
Ralpataru Point, 3rd and 4th floor, Opp. PVR Theatre, Sion (E),
Mumbai-400 022,
Phone: +91 22 2402 0203.

Email: ms@mpcb.gov.in.

6. Let notices be issued to the respondents for filing their

response/reply by way of affidavit.
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v Even though in the present case cognizance has been taken by this
Bench on the basis of above said news item with the approval and
assignment under order of Hon'ble Chairperson. but in view of the facts
and circumstances of the case including the fact that the place of accrual
of cause of action lies within jurisdiction of the Western Zone Bench of this
Tribunal at Pune we are of the considered view that it will be appropriate if
the case is further heard by the Western Zone Bench of this Tribunal at
Pune.

8. Accordingly, the Registry is directed to list the matter before the
Western Zone Bench of this Tribunal at Pune on 06.08.2025 after obtamning
orders from Hon'ble the Chairperson for transfer of the case. if so required.
9. Replies/ responses may be filed by the respondents before the
Western Zone Bench of this Tribunal at Pune at least one week before the

date of hearing fixed.

Arun Kumar Tyagi. JM

Dr. A, Senthil Vel, EM
June Q3t, 2025
Original Application No. 297 /2025 i
AB
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Hon'ble NGT Suo Motu matter in OA No. 297 of 2025 (PB), in Re News Item titled "Futala
Lake’s charm fades amid neglect and poor maintenance appearing in ‘The Times of India’
dated 25.05.2025" -Reg.
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This has reference to the Hon'ble NGT Suo Motu matter in OA No. 297 of 2025 (PB). in Re News
Item titled "Futala Lake’'s charm fades amid neglect and poor maintenance appearing in ‘The
Times of India’ dated 25.05.2025". The matter pertains to the deteriorating condition of Futala
Lake located in Nagpur. Maharashtra, reportedly due to sustained negligence and inadequate
maintenance. As highlighted in the referenced news article, the lake is facing serious hygiene
issues and environmental degradation.
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The NGT Principal Bench vide order dtd. 05.06.2025 in the said Suo Motu matter, impleaded the
Central Pollution Control Board, Nagpur Municipal Corporation and Maharashtra Pollution
Control Board as respondents to file their response. The Original Application (QA) is transferred

to the Western Zonal Bench, Pune for appropriate further action. Copy of Hon'ble NGT(PB) order
dtd. 05.06.2025 is enclosed herewith for kind reference.
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170

In this regard, it is requested to kindly make suitable arrangements to examine the news article
and provide Action Taken Report (ATR), if any. The matter is listed on 06.08.2025.

Jeferaeten: St & o) R @
TR faRaTHT,
(wefte . sivor
el e
gfa A e wfterdt (mafaat)

3z saw, 54t Aforw, Fow T IHThE & 9,
fafaer amger, amrgy -440001
2. 39-8 ¥0=d- | (wa.faa),
3@ waw, 5dt Afoe, Few daw AHfvw F 9,
fafaer smger, ATTrqY 440001

(wehres 2. s7o)
el fagers



171

Item No. 05
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
(VACATION BENCH)

Original Application No. 297 /2025

In Re: News Item titled "Futala Lake's charm fades amid neglect and poor
maintenance appearing in The Times of India’ dated 25.05.2025"

Date of hearing: 05.06.2025

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Apphlicant: Suo motu.

Respondents: None for the respondents.

ORDER

1. This original application is registered suo-motu based on the news
item titled "Futala Lake's charm fades amid neglect and poor maintenance
appearing in ‘The Times of India’ dated 25.05.2025.

2. The news item relates to the declining condition of Futala Lake in
Nagpur, which, as per the article, is suffering from neglect and poor
maintenance. As per the article, the lake, once a popular spot for locals,
now faces hygiene issues and environmental degradation. As per the
article, the absence of functional public toilets has led visitors to resort to
unhygienic alternatives. The article states that the lake’s shore is covered
with trash like flower garlands and plastic bags, which causes a foul smell.
As per the article, despite efforts by the Nagpur Municipal Corporation
(NMC) to prevent the immersion of idols and religious offerings,
enforcement remains weak, resulting in continued pollution. The article
further states that the shoreline is highly polluted and poses serious

environmental and health concerns. The article also states that Futala
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Lake is a vital part of Nagpur's cultural and recreational landscape, but
the unchecked dumping of waste and lack of regular cleaning have made

the area visibly polluted and uninviting.

3. The above matter seems to attract the provisions of the Water
(Prevention and Control of Pollution) Act, 1974, the Environment
(Protection) Act, 1986 and the Municipal Solid Waste Rules, 2016.

4. The power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon'ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha &Ors.” reported in 2021
SCC Online SC 897.

3 Hence, we implead the following as respondents in the matter:

i.  Central Pollution Control Board (CPCB),
Through 1ts Member Secretary,
Parivesh Bhawan, East Arjun Nagar, Delhi-110032.
Phone: +91-11-43102030.

Email: msch.cpcb@nic.in.

ii.  Nagpur Municipal Corporation,
Through its Commissioner,
Chhatrapati Shivaji Maharaj Administrative Building, Nagpur,
Municipal Corporation, Mahanagar Palika Marg. Civil Lines,
Nagpur, Maharashtra, India, 440 001.
Phone: +91 712 2567035.

Email: nmcegoviugmail.com.

1. Maharashtra Pollution Contral Board (MPCB),
Through its Member Secretary,
Kalpataru Point, 3rd and 4th floor, Opp. PVR Theatre, Sion (E),
Mumbai-400 022.
Phone: +G1 22 2402 0203.

Email: ms@mpcb.gov.in.

6. Let notices be issued to the respondents for filing their

response/reply by way of affidavit.
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i Even though in the present case cognizance has been taken by this
Bench on the basis of above said news item with the approval and
assignment under order of Hon’ble Chairperson, but in view of the facts
and circumstances of the case including the fact that the place of accrual
of cause of action lies within jurisdiction of the Western Zone Bench of this
Tribunal at Pune we are of the considered view that it will be appropriate if
the case 1s [urther heard by the Western Zone Bench of this Tribunal at
Pune.

8. Accordingly, the Registry is directed to list the matter before the
Western Zone Bench of this Tribunal at Pune on 06.08.2025 after obtaining
orders from Hon'ble the Chairperson for transfer of the case. if so required.
9. Replies/ responses may be filed by the respondents before the
Western Zone Bench of this Tribunal at Pune at least one week before the

date of hearing fixed.

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
June 05, 2025
Original Application No. 297 /2025
AB
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Hon'ble NGT Suo Motu matter in OA No. 297 of 2025 (PB), in Re News Item titled "Futala

Lake’s charm fades amid neglect and poor maintenance appearing in ‘The Times of India’
dated 25.05.2025" -Reg.
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This has reference to the Hon'ble NGT Suo Motu matter in OA No. 297 of 2025 (PB), in Re News
Item titled "Futala Lake's charm fades amid neglect and poor maintenance appearing in ‘The
Times of India’ dated 25.05.2025" The matter pertains to the deteriorating condition of Futala
Lake located in Nagpur, Maharashtra, reportedly due to sustained negligence and inadequate
maintenance. As highlighted in the referenced news article, the lake is facing serious hygiene
issues and environmental degradation.
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The NGT Principal Bench vide order dtd. 05.06.2025 in the said Suo Motu matter, Impleaded the
Central Pollution Control Board, Nagpur Municipal Corporation and Maharashtra Pollution
Control Board as respondents to file their response. The Original Application (OA) is transferred

to the Western Zonal Bench, Pune for appropriate further action. Copy of Hon'ble NGT(PB) order
dtd. 05.06.2025 is enclosed herewith for kind reference.
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In this regard, it is requested to kindly make suitable arrangements to examine the news article
and provide Action Taken Report (ATR), if any. The matter is listed on 06.08.2025.
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[tem No. 05
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
(VACATION BENCH)

Original Application No. 207 /2025

In Re: News ltem titled "Futala Lake’s charm fades amid neglect and poor
maintenance appearing in ‘The Times of India’ dated 25.05.2025".

Date of hearing: 05.06.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Apphcant: Suo matu.

Respondents: None for the respondents.

ORDER

Al This original application is registered suo-motu based on the news
item titled "Futala Lake’s charm fades amid neglect and poar maintenance
appearing in The Times of India’ dated 25.05.2025.

3 The news item relates to the declining condition of Futala Lake in
Nagpur, which, as per the article, is suffering from neglect and poor
maintenance. As per the article, the lake, once a popular spot for locals,
now faces hygiene issues and environmental degradation. As per the
article, the absence of functional public toilets has led visitors to resort to
unhygienic alternatives. The article states that the lake’s shore is covered
with trash like flower garlands and plastic bags, which causes a foul smell.
As per the article, despite efforts by the Nagpur Municipal Corporation
(NMC) to prevent the mmmersion of 1dols and religious offerings,
enforcement remains weak, resulting in continued pollution. The article
further states that the shoreline is highly polluted and poses serious

environmental and health concerns. The article also states that Futala
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Lake is a vital part of Nagpur's cultural and recreational landscape, but
the unchecked dumping of waste and lack of regular cleaning have made

the area visibly polluted and uninviting.

3. The above matter seems to attract the provisions of the Water
(Prevention and Control of Pollution) Act, 1974, the Environment
(Protection) Act, 1986 and the Municipal Sclid Waste Rules, 2016.

4. The power of the Tribunal to take up the matter suo-motu has been
recognmzed by the Hon'ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha &Ors.” reported in 2021
SCC Online SC 897.

5. Hence, we implead the following as respondents in the matter:

i.  Central Pollution Control Board (CPCB),
Through its Member Secretary,
Parivesh Bhawan, East Arjun Nagar, Delhi-110032.
Phone: +91-11-43102030.

Email: msch.cpcb@nic.in.

1. Nagpur Municipal Corporation,
Through its Commissioner,
Chhatrapati Shivaji Maharaj Administrative Building, Nagpur,
Municipal Corporation, Mahanagar Palika Marg, Civil Lines,
Nagpur, Maharashtra, India, 440 001.
Phone: +91 712 2567035.

Email: nmcegovigmail.com

lii.  Maharashtra Pollution Control Board (MPCB),
Through its Member Secretary,
Kalpataru Point, 3rd and 4th floor, Opp. PVR Theatre, Sion (E),
Mumbai-400 022.
Phone: +91 22 2402 0203.

Email: ms@mpcb.gov.in,

6. Let notices be issued to the respondents for filing their

response/reply by way of affidavit.
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A Even though in the present case cognizance has been taken by this
Bench on the basis of above said news item with the approval and
assignment under order of Hon'ble Chairperson, but in view of the facts
and circumstances of the case including the fact that the place of accrual
of cause of action lies within jurisdiction of the Western Zone Bench of this
Tribunal at Pune we are of the considered view that it will be appropriate if
the case is further heard by the Western Zone Bench of this Tribunal at
Pune.

8. Accordingly, the Registry is directed to list the matter before the
Western Zone Bench of this Tribunal at Pune on 06.08.2025 after obtaining
orders from Hon'ble the Chairperson for transfer of the case, if so required.
9. Replies/ responses may be filed by the respondents before the
Western Zone Bench of this Tribunal at Pune at least one week before the

date of hearing fixed.

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
June 05t 2025
Original Application No. 297 /2025
AB



